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LEGISLATIVE ASSEMBLY. 

Tuesday, 5th September, 1933. 

'fhe Assembly met in the Assembly Chamber at Eleven of the Cloek, 
Mr. President (The Honourable Sir Shanmukham Chetty) iu the Chair. 

QUESTIONS AND AN~ERS. 

STATUS OF TEACHERS OF THE EAST INDIAN RAILWAY IlI."DlAN SCHOOLS. 

603. *l'tIr. A. Das: (a) Are Government aware" that on the 19th 
February, 1932, the Uirited Provinces Government in reply to question 
No. 21 (c) by Rao Krishnapal Singh stated that the i1ast Indian Railway 
Rules did so apply and" they are bound to observe them under clause 4 of 
their agreement " f -

(b) If the reply to part (a) above be in the affirmative, will Govern-
me.at be pleased to state why the East Indian Railway Leave Rules de 
not also apply to those teachel"$ of Indian Schools who were in service 
prior to March 31st, 1930 Y 

(c) Is it a fact that in 1931 the Headmaster of the East Indian 
Railway Indian High School, Asan.sole, was granted 6 months' leave on 
full pay, and 7 months' leave on half pay in continuation of the previous 
leavp. under the old East Indian Railway Leave Rules , 

(d) Is it a fact that there are several other instances of leave having 
been granted under the old Rules to teachers in the East Indian Railway 
Oakgrove and other schools' 

{e) Is it a fact that in certain cases grant of leave to teachers in 
other East Indian Railway Indian schools has been made oontingent on 
, funds being available " If so, will Government be pleased to state if 
there is any other branch or department of the East Indian Railway or 
Government in which leave salary depends upon funds being available' 

(f) Is it a fact that, when the State took over the control of the 
El16t Indian Railway from the East Indian Railway Company, all old 
employees were given an option to choose between the old East Indian 
Railway Company Rules and the Sta~ Railway Rules' If sel, were the 
teachers of the East Indian Railway Schools given a similar ~hoice' If 
not, why not, .. ~_ .. , 

(g) Is it a fact that when the new East Indian Rail-way Leave Rules 
were breugbt into force, another choice 'Was given to all East Indian 
Railway employees? If so, was a similar choice "'iven to teachers of the 
East Indian Railway Schools as wen f If not, why not , 

(h) Are OQveQlment prepared to consider the ad~bility of removing 
all the -.n~alies I;W.d racial distinctions betweeJl the H~asters and 
teache,t:S of tJte East Indian Railway Indian Schools and the i1ast Indian 

L227LAD 
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8S2 LEGISLATIVE ASSEMBLY. [5TH SEPT. 1933. 

Rl1ilway Anglo-Indian School at Oakgrove in the matter of leave, passe's, 
status and position and treat them equally in all respects in the matter of 
privileges , 

Mr. P. R. Rau: (a) No. 
t b) to (h). I am obtaining certain information to enable me to give 

a complete reply to this question and shall lay a reply on the table in due 
course. 

STATUS OF TEACHERS OF THE EAST INDIAN RAIL~AY INDIAN SCHOOLS •. 

604. *Mr. A. Das : (rA;) Are Government aware that in the replie!> to 
question No. 296 (b), (c) & td) by Mr. 11. Maswood Ahmad, dated the 
8th 1<'ebruary, 1933, and to question No. 319 (b), (c) & (d) by Pandit 
Satyendra Nath Sen on the 9th February, 1933, affirming the correctneS3 
of the statements otSir George Rainy on the 25th February, 1928, that the 
·4' schools of two of the biggest company-managed Railways have come 
unuer the direct control of the State" and on the 21st February, 1929, that 
the" .s('hools are under our control ", and on the 12th Septeml:er, 1929, 
" tlutt the schools are the property of the East Indian Railway and the 
Eaat IJldian Railw.ay belongs to the Government, and I do not think that 
there can be any doubt that they a1'l~ Gove1'7unc'I'It schools in that sense ", 
aud in the reply on behalf of Government to question :No. 31 by Rao. 
Krishnapal Singh in the United Provinces -Legislative Council on the 19th 
February, 1933, Government have rl:!cognised that East lildian Railway 
Schools, including the Bast Indiau lVtilway Oakgrove School for Ang19-
Indians, are under the direct cont.rol of ' Central Government " and are as 
such' Government s('hools ' ? 

(h) If the reply to part (a) above be in the affirmative, will Goycrn-
men! be pleased to state : 

L 

(i) whether these ",chools are actually treated as such in the day 
to day administration as well T If not, why! If so, are 
they permitted to use service stamps on their corrcspond-
ence 1 If not, why not ; 

(ii) whether they are classified as such in Government returns? 
If not, why not ; 

(iii) whether the local eomn,ittees attached to these schools are 
advisory committef's likt those attached to Provincial Govern-
ment schools of the same standard 7 If not, why not ;' 

(iv) whether the local managing committees a.ttached to the Ea."t 
Indian Railway High Schools for Indians exercise full 
, proprietory powers' like the committees of privately owned 
schools 1 If so, why have these bodies been vested with such 
extraordinary powers ; 

(v) whether it is a fact that the committees attached to the ~ast 
Indian Railway schools have full powers to punish, dismi!ls 
or discharge all teachers including the Headmaster' If so, 
is a similar practice permissible in any other department or 
branch of Railway or Government service Y Are Govern-
ment prepared to consider taking action to insure greater 
security of service to teachers in the East Indian Railwav 
Schools j • 
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whetlter they are aware that the committees attached to the 
East Indian Railway schools and" possessing such extraordi-
nary powers, contain a number of low-paid lower subordi-
nates who are far inferior in education, status or 'Salary to 
Headmasters and teachers whose destinies they actually 
control and govern f What action do Government propose 
to take to bring these committees into line with the com-
mittees attached to Provincial Government schools 1 

Mr. P. 2. Ran: (a) This qUtA:ltion is practically identical with part 
(a) of question No. 274 to which I have already replied. 

(b) It does not follow that the internal Administration of these schooL~ 
should follow in every particular thc internal administration of Provincial 
Schools. Government ha \'e DC' ll,formatioll on the vari01l8 points of uetail 
raised by the Honourable Membu which are for the Local Administration 
to decide. A copy of th(;se questions is being :>ent to the Agent. 

COIJLECTION OF INFORMATION ,..e POLITICAL OUTLOOK OF MIUTABY 
TENDEBERS. 

605. *Mr. Gaya Prasad Singh: (a) Are Government aware that the 
military authorities have asked for confidential information from the 
local a"uthorities regarding the pl,IWeal outlook of some of the tenderel's 
for buying agencies of grain.s nna m&nagement of grain depots 7 

(b) If the reply to part (a) be in t.he affirmative, will Government be 
pleased to lay a copy of tht>se communications on the table of this House 7 

Mr. G. 2. F. Tottenham : (a) It is the normal practice to make full 
enquiries about the status aud reliability of all prospective contractors and 
not only about their political outlook. 

(b) Government are not prt'pared to lily Oll thc table co Vies of the 
confidential commuuications to wnich the H(Jnourable Member refers. 

Mr. Gaya Prasad Singh: 11a) i KnOW if views on political outlook 
were called for from Messl':o.. Owen llobuts and Co. also ? 

Mr. G. 2. F. Tottenham : I a:rn 110t certain if that was the case. 
Mr. Gaya Prasad Singh: May I take it lnat the political outlook of a 

contractor is a determining factor ill giving the contracts t 
Mr. G. 2. F. Tottenham : I can a'lsnre the Honourable Member that 

the military authorities are quite indiffercnt to the political views of their 
contractors so long as they are satisfied that they are not engaged in 
defini tcly subversive activities. 

Mr. Gaya Prasad Singh: May I know then why the-political views 
are called for T 

.: G. 2. F. Tottenham : So as to make Bure, as I said, that they are 
not engaged in subversive activities. 

Dn.APHlATED CONDPrION OF THE BUILDI~G OCCUPIrlD BY THE INDIAN STORES 
DE!PARTMENT . 

606. *Mr. Bhuput Sing: (n) Are Government aware that the build-
ing oC1mpied by the Indian Stores Department in Simla is in a very dilapi-

L227LAD A2 



894 LEGISLATIVE ASSEMBLY. [5TH ~EPT. 1933. 

dated condition and some time back was altogether condemned for occupa-
tion ? 

(b) How much cubic fert ~pace is by :rue allotted. to a clerk. in a room 
and is that rule observed in accommodatmg the clencal establIshment of 
the Indian Stores Department in Simla , 

(c) Is it a fact that evr~n vrral·dahs are used for accommodating the 
establishment of the Indian Stores Department ? 

(iI\ Is it a fact that last veat· the derical establishmeut ",as informed 
that th~y would not move beh,:eer Simla aud Delhi and that they would be 
locH+ed permanently at New Ddhi Y 

(e) .Are Government aware that consequent on those ord~rs Borne .of 
the clerks had taken down their c')mplete household effects to ~ew nelh\ , 

(n Is it a fact t.hat latrr on the: mOved up to Simla and had to bring 
up all the luggage ? 

(g) Do Government now propose to locate the Indian Stores Depart-
ment at New Delhi permanently from next year T If not, what are the 
difficulties ? . 

Mr. A. G. Clow : (a.) This is true of one of the two buildings occupied 
by the Indian Stores Department. 

(b) The space llsually «llotted is 40 square feet. and this rule is ob-
serwd for the Indian Stores Department in Simla as far as pos.'>ible within 
the limits of the accomJlloda lIOU availahle. 

(c) Glazed verandah!> are so us{:u :md they are better lighted tJ1an 
some of till(' rooms. 

Cd) The staff was informed ill October, 1931, that the Indian Stores 
Department would remain in Delhi in the following hot weather. This 
instruction was cancelled in February, 1932. 

(e) and (t). Government have received no representations on the 
subject. 

(g) Government ha,e not yet reached a decision in the matter. 
Mr. B. Das : Is it not a fact that the Stores Retrenchment Committee 

recommended that there should be no Simla exodus for th".! clerks of the 
Stores Department T 

It'Ir. A. G. Clow : I am quite prepared to accept it from the Honoul'-
able lIielllber. I have no recoll(~(ltion uf this. 

M. B. Das : Have the Government r.ccepted that re(!ommendation of 
the Stores Retrenchment Committee! 

Mr. A .. G. Clow:1 would refer the Honourable Member to the 
answer to part (g) of the question. 

LOCATION OF SmtE ATTACHI.D OFFICES IN NF.W DEr,HI. 

607. *Mr. Bhuput Bing: (I}) Wl.ich of the Government of India and 
attached offices are 10cated at. Simla in the rented buildings anrl how much 
amount does each of the offices spend annually 'on this account' ' 

(b) Have Governn;tent conSidered in the interest of economy \l"hether 
Bome of the attached offices, at least, should be located permanently at New 
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Delhi, in order to avoid renting of the buildings in Simla, If not, why 
not? 

The HOllourable Sir Barry Haig : (/1) A statement giving th~ infur-
mation desired by the Honourable Member is placed on the table. 

(b) The Government considered this question in connection with 
a proposal of t.he Retrenchment Committee and have reached no decision 
beyond that stated on page 23 of the Summary of the Results of .Re-
trenchment Operations in Civil Expenditure, copies of which are in the 
Library. 

StaUment. 

Npme of office located at Simla in rent.,d building. Amount of rent paid annually. 
Re. 

Imperial Council of Agricultural Research Department 4,380 
(rent for the first year was 

Re.4,720). 
Reforms Offioe . . 2,600 
Record room of the Army Department 800 
No.6, Drawing Office of the Frontier Circle, Survey of 4,000 for 1933 

India. (In previous years Re. 3,500 
W88 paid as rent). 

BmWAL STATE PRISONERS DETAINED IN JAILS .OF THE MADRAS PRESlDF..NCL 

608. *Mr. Bhuput Sing: Will Government be pleased to state 
whether thl:' following Bengal State Prisoners are at present det.ained in 
the jails of the Madra~ Pr~ .. idency and whE'n were thcy transfE'rred fNm 
Bengal' 

~jts. Pratu Chandra Ganguly, Trailokya Nath Chakravarty, 
Ramesh Chandra Acharyya, Rabindra Mohan Sen-Gupta, 
Surendra Mohan Ghos):l, Jihanlal Chatterjee, Benoyendra Nath 
Roy Chaudftary, and Pratul Chandra Bhattacharya. 

Tho Honourable Sir Harry Baig : The answer to the first part is in 
the affirmativ(\. The Slate Pl"ibotter;;; were tran'Sff:rred to ~Iadras about 
the end of NOYeIULer, 1!):3l. 

DttT,ALLOWANCE or CERTAIN BENOAL STATE PRISO!\,EBS DETAINEr> IN ~hn.s 
IN THE MADRAS PRESIDENCY. 

609. *Mr. Bbuput Smg: (II) Is it a fl.lct that Jhe abov.e mentioned 
Statc Prigonel's used to get R& 2 per diem per he~das diet allowance at 
ti,e Buxa Detention Camp befort· being transierred to the MPdras Presi-
dency t .. . ",' . . . 

(b) Is it a fact that the Bengal St.ate Prisoners detained ~ the jails 
of the Madras Presidency used to ~et Rs. 2 per head per diem as diet allow-
~llce in 1926-27 Y 

{c) . Is it a fact· that "the Superintendents, District· CoUeetors and non-
official ';isitors of thecemral jails at CaJlnanoreand.. TriQhi1ll)11uly did 
recommend R..!. 2 per dietn per head t6' ~e paid to thf" n~ngnl State 
Prisoners' at'p~Iit 'Iletairi~d:tbthi' jail@! Of th{' .Madras Pt'e~ilrellcy , 
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(d) Is it a fact that in spit~n ~f th~ .reco~endati?n o~ .the pistri~ 
Collectors and official and nOll-oUIClal VISItors 0.£ oortam . Jails III th~ 
Madras PrEsidency the Governnwnt hav.:~ S~J1ctlO.n.ed Rs. 1-~-~, only per 
di~m for the State Prisoners at present detaine~ m Madras Jail>;. T If so, 
why have the recommendations of those OffiCIalS and non-officIals been 
ignored? 

(c) Will Government be pleased to state the ~rinciples w.hich .guide 
the Government in fixing the allowances of State PrlS(mers detltlDed m the 
jaijs of provinces other than Bengal T 

(f) Do Government propose tv acc~pt the recommendati?ns ~f. thc 
District Collector Superintendents of Jails and other non-()ffiClal VISItOrs 
of the Madras jails and sanction B.s. 2 per head per diem as recOlnmend~d 
by the Superintendents of J ails, Dist~et Collectors and non-ofi\clal 
visitors? If not, why not ? 

The Honoura.ble Sir Harry Haig: (a) The scale of allowances in 
Bengal varied from Us. 1-6-0 to Rs. 2 a day, but was subsequently reduced 
to Re. 1 to 1-10-0. 

(b) 'I'he scale then ranged from Rs. 1-6-0 to Rs. 2. 
(c), (d) aud (e). I would refer the Honourable Member to the reply 

giveu by me to :Mr. :3Iitra's question No. 257 on the 8th February, 1933. 
(n Does not arise. 

PROVISION OF ELECTRIC F A..lIl"S FOR STA.TE PRISONERS AND DETENUS IN THE 
'rRICHINOPOLY JAIL. 

610. ·Mr. Bhuput Bing: (a) Is it a fact that the Honourable the 
Home Member did al'i'iure the Members of this House that, when necessary, 
fans would be provided to the State Prisoners and det.enus T Is it a fact 
that Trichinopoly is a very hot place 1 

(b) Is it a fact that the Bengal State Prisoners, detained in the Trichi-
n{lpoly central jail, requested Guvernment to pay only {,)r the cost of 
e!ec1.ric energy, which has been refused' 

(0) Is it also a fact that permission bas been refused for the purchase 
of electric fans by the State Prisoners at their own cost, though there is 
electric installation in all the hlop-ks of the Trichinopoly j:lil T 

The HOl!-ourable Sir HalTy Haig: (aJ The assurance given in this 
House to which the Honourable Memb'er refers was with reference to the 
provisi()n of punkhas for the Bengal detenus confined in the DeoIi Deten-
tion Jail. 

(b) and (c). The question referred to is under consideration. 

SPORTS ALLOWANCE FOR BENGAL STA.TE PRISONERS IN JAILS OF THY. MADRAS 
PRESIDENCY. 

611. ·Mr. Bhuput Sing: Will Government be pleased to state: 
(i) wnetner any "ports allowance has been sanctioned for the 

. Beng-al State Prisoners in jails of the Madl'88 Presidency ; 
,(ii) if so, what is thr Ilmountsanctioned for it . 
; (iii.) wlJati'l.,ihe a~nl1al recurr;.ngg~~nt for ;the'purpose " 
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The Honourable Sir Htl.rry Ba.ig: (i) Yes. 
(ii) Rs. 50 per head. 

897 

(iii) No recurring expenditure has. been fixed, but applications for 
slIch expenditure are consIdered on ments. 

STATE PRISONERS AND Dl!lTENUS IN JAIl,!;. 

612. -Mr. Bhuput Sing: Will Government be pleased to state 
(i) the number of State PriBonel"8 under Regulation III of 1818, and 
(ii) the number of detenus under the Bengal Criminal Law Amendment 
Act at present detained in various jails of each of the different provinces f 

The Honourable Sir Barry Baig : I w0111d refer the Honourable 
Member to my reply Lo part (a) of Mr S. C. Mitra's question No.3 on 
the 22nd August, 1933. 
STATE PRISONERS INTERNED IN VILLAGES AND DETENUS IN TJIE DEoLi 

DETENTION CAlIP. 

613. -Mr. Bhuput Sing: Will Government be pl'eaSed il) state 
separately the number of State - Prisoners (i) interned in the villages, 
ano. (ii) the number of detenus detained in the Deoli Det~ntIon jail 
(Ajmere-llcrwara) ? 

The Honour&ble Sir Barry Baig: (i) 196. 
(ii) 192. 

BENGALIS DETAINED WITHOUT TRIAL IN BURllA JAILS UNDER THE BURlU 
ORDINANCE. 

614. -Mr. ihuput Sing : (a) Will Government be pleased to state 
the number of Bengalis detained without trial in Burma jails under the 
Burma Ordinance in connection with the recent revolutionary activities 
stating their names and the condition of their present health f 

(b) Will Government be plcaM:d to Btllte tM. nUlllber of persons 
(i) shot dead, (ii) convicted, ano. (iii) cx~uted, in connection with the 
Burma rebellion, and how many of them were Indians in each of the three 
categories Y 

The Honourable Sir Barry Haig: (a) Eight Bengalis have been 
detained under the Burma Criminal Law Amendment Act. I understand 
that all are in good health. 

(b) (i). There is no record of the precise number. 
(it) -The total is not' yet known as all trials have not been cumpleted. 

1,138 NlDvictions have been revicwf>d bv the Local Goyernment with 8 view 
to exercising clemency where po88ibl~. 

(iii) 113. 
No Indians are included in the above categories. 

RECRUI1'MENT OF STAFF ON DAILY W AGES BASIl', IN THE CENTRAL 
PUBLICATION BRANCH. 

615. .]I(r. Bhuput Bmg: (0) Will Government be pJessM tolit8fe : 
(i) how many cases of reported illness have occurred '~oh~ the 

staff of the Central Publication Branch in the coUrse"'M the 
• last six months ; .:.. '\ } 
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(is) what are the kinds of maladies ; 
(iii) how many officers have gone on leave on medical grounds in 

the course of the last six months' 
(b) What is the total strength of the staff of the Central Publication 

Branch Y 
(0) Is it a fact that a large number of men have been recruited at 

Delhi by the Central Publication Branch on daily wages basis Y If so, 
will Government he pleased to state : 

W What is the total number of such te!f1porary men; 
{ii) How long they 111tve been serving; 
(iii) What are their respective qualifications; 
(iv) How many of them are doing desk work ; 
( v) What are the rares of wages per diem paid to each of them ; 

(vi) What is the total monthly expenditure incurred in maintain-
ing this temporary establillhment on daily rates and for 
how many months have they been nnder employment conti-
nuousJy from day to day ; 

I,V") What il;' the total expenditure incurred up till Iiow during 
the ell·rent financial year : 

{?Jiii) What il> the amonnt spent in payment of daily wages of tem-
porary men empioyed c1~ing. the months of December, 1932, 
and January to March, 1933, at daily rate lIasis ; 

(ix) 'the l.ead of the budget grant of the office from which their 
wages are being met during the current financial year ; 

(x) What is the annual budget allotment under that head: 
(xi) Whether the expenditure on account of maintaining these 

JIleR is likely to exceed the budget allotment' If so. how 
is it proposed to meet the excess expenditure ; 

(xii) What are the reasons for the maintenance of such daily wages 
Dien ; 

(xtz:i) How many of such daily wages men were recommended to 
the then officiating Manager of the Central Publication 
Braneh by the then officiating Deputy Controller of 
Printing and Stationery, Mr. C. V: d'Eca ; 

(zi,,) Whether the daily wages temporary men are being reCODl-
mended by the present Manager for higher grade posts of 
the office to the exclusion of senior hands' 

Mr. A. G. Clow: (a) (i). 112. 
(it) Various ailments: I can show the Honourable Member a list if 

he 80 desires. 
: ': ,{iii} 84",. . 
:-"'] .;!;b»)·M·!"",.:"" ',.,'! •. : 

9fi ':(c}"~es! "f, ,; :·n:·;':" "_,,,,', ; "~I ., 

(i) 91. l i: ,,' 
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(ii) and (vi). Vari?us te~ms commencing from November, 1932. The 
average monthly expendIture 18 Rs. 1,930. 

(iii) Matriculates, under-graduates and men with previous secretariat 
experience. 

(iv) 35 approximately. 
(v) Varying between As. 8 and Re. 1 . 
(vii) RB. 7,683. 
(viii) For December, 1932 

For January, 1933 
For Febl'Ua!'Y, 1933 
For March, 1933 

• 
Rs. 1,799 
Rs. 2,095 
Rs. 2,180 
Rs. 2,511 

(ix) E.D.-Contingencies-Office Expenses and Miscellaneous. 
(x) B.s. 18,500 during the current financial year. 
(xi) I have no reason for supposing that the budget allotment will be 

exceeded on this account. 
(xii) To 'enahle the arrears to be overtaken expeditiously. 
(xi4i) Government have no information .. 
(xiv) Men who have proved themselves qualliied and capable have 

been recommended for promotion. 

GRTEVANCES OF THE STAFF OF THECENTIlAL PUBLICATION BRANCH. 

616. *Mr. BlnIpttt 8bIc: (a·) Is it a fact that the Controller of 
Printing aDd l:it.ationery inspected the office of the Central Publication 
Branch at Delhi almost every day during the months of May and June 
last. if so, what was the report of such inspection T 

(b) h it a fact that th~ Controller has ailyised the present Manager 
to devise means for the elimination of t~ Bengali element of the staff t 
Jf so, wllltt are tbe reat\OIl8 for sues remarks T 

(c) Ar(' Government aware that the staff have been extremely 
panic-stricken Y If not, do they propose to enquire into the matter T • 

(d) Are Government aware that the present Manager of the Central 
Publication Branch has got an antipathy for .the Bengali staff employed 
there f If so, why 7 

(e) I<; it a fact that the Manager of the Publication Branch has issued 
a circnJar to his staff regarding ventilation of grievances rt>lating to 
allotment of qual'tr'rs T If so, is it a fact that the Manag'er has thl"eat-
ened ther~in thf' staff with disciplinary action in the event of venti-
lation of grit,vanees direct to tlre Govel'llment df India' Do Govern-
Dent propose t.o . pieee a copy of that eiri!ular on the table of this Hou.o;e , 
If not, why not r -
. . (I,) Is it a fact. that ,the ?rJa,nagel' has reptar4ed. ip. tb~ said circular 
f!¥tr:4ire~t . ~ifreH~Jltatiim . to._ (}o\:ernmept . regardi~H;' quart~rs is a 
.. ma'8f.pr-~tro1t:e of stupidity'; , '.. . 
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(g) Are Government aware of the circumstances that forced the 
staff to send direct representation to them? If not, do they propose to 
enquire into the matter f If not, why not? 

Mr. A. G. Clow: (a) Yes. The report disclosed the need of a much 
higher standard of efficiency in the Branch. 

(b) and (d). The answer to the first parts is in the negatjve ; the 
second parts do not arise. 

(c), (c) and (g). Certain teleg~aTIls purporting to ~me from the 
staff suggest that the senders were III a somewhat hystencal rra~e of 
mind. In view of this Government do not propose to take any actIon .on 
this occasion. but the staff have been"warned by the Manager that action 
will be taken aO'ainst those who act in this manner in future. Government 
do not propose eto lay a copy of t.he note cont.aining'this order on the table, 
as office notes are confidentiaL . 

(f) I am informed that this phrase was not used. 

Gl'NNY RAGS AND PACKING CASES PURCHASED BY THE CENTRAL 
P1.TDLICATION BRANCH, 

617. *Mr. Bhuput Sing: Will Government be pleased to lay on the 
table of this House a statement showing : 

(i) the number of gunny bags and packing- boxes purchased by 
the Central Publication Branch on the eve of the transfer I 

of that office to Delhi ; 
(ii) the number of the above now available in stock; 
(iii) the total cost of such articles purchased! 

Mr. A. G. Clow: (i) 4,000 gunny bags and 350 boxes. 
(ii) 3,000 gunny bags are in stock in the Central Publication Branch, 

and the boX'es are in use there. 
(iii) Rs. 3,()27. 

COST OF PRODUCTION OF PUBLICATIONS SOLD AS WASTE PAPER ON THE 
'l'HANSFER OF THE CENTRAL PUBLICATION BRANCH TO DELHI. 

618. *Mr. Bhuput Sing : Will Government be pleased to state the total 
approximate cost of produ(ltion of the various Government of India 
publica! ions that were sold as waste paper on the eve of the move of the 
Central Publication Branch from Calcutta' 

Mr, A. G. Olow: The information has been called for and will be 
placed on the table of the House in due course. 

PlmLlC SERVICE COMMISSION :EXAMINATION FOR THE SECRETARIA.T. 

619. *Mr. Bhup~t Sing: (a) Will Government be pI~sed to state 
the number of Ctm~I~?tes who p~ssed the Public Service Commission test 
for the Second D~VIsIon of the Secretariat since 1920' How many of 
these are not prOVIded for permanently in that Division , 

S?:I I~ .. it Il' fa(:tth~t .i; competitive ~:ra~inati6n JQf. r,ecm,Itment to 
the F ITS! and Second DlVIslOns of the Secre~ria.twWl helcLin'l926by 

, . - ' ~ " . , 
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the Public ServicE, Commission and if so, have all those who were success-
ful. been permanently provided for in their respective grades 1 If not, 
why were the Sl1.bsequebt examinations held T 

The Honourable Sir Barry Baig: (a) I would invite the Honour-
able Member's attention to the reply I am going to give to part (a) of his 
question No. 622. 

(b) A competitive examination was held in 1926 for a specified 
number of vacancies in each of the three Divisions, which did not 
materialize in full. I understand that some of the candidates who 
qualified at this examination have not yet secured permanent employment 
in the Divisions for which they are qualified. As regards the last part of 
this question I would invite attention to the reply given by Sir J am~ 
Crerar to parts (d) and (e) of Mr. B. ~. Misra's question No. 783 on 
the 23rd September, 1931, and to my reply to parts (c) and (d) of 
:Mr. S. C. ~Iitra 's question No. 403 on the 21st February, 1933. 

PROMOTION OF SEOOND DIVISION CLERKS IN CERTAIN ATTACIIED OFFICES. 

620. *Mr. Bhuput Sing: (a) Is it a fact that the Home Department 
issued a circular No. F.-94130-Est&., dated 18th February, 1931, to the 
varions departmtJnts to the effect that " in order to meet difficulties of 
a temporary nature, which arise mainly from the fact that candidates 
who q'.lalified at previous examinations have not yet been permanently 
absorbed in the Division for which they are qualified, it was decidetl 
that men who eompeted for the Second Division of the Secretariat but 
were working In the yariou'l Attached and Subordinate offices, could be 
promott>d to 23·1;3 per cent. of the Upper Division vacancies occurring 
in their respective offices ", If 80, will Governm'ent be pleased to state 
thc number of such promotions made in th{' following offices: 

(i) Public Service Commission, 
(it) Indiall ~tores Department. 
(iii) Director-General, Indian Medical Service t 

How many of these promoted men have since been confirmed and how 
many are working on an officiating or temporary basis t 

(b) Is it a fact that Government contemplate introducing a revised 
scale of pay and allowances for the Secretariat and its attached and 
subordinate offil'e!l located at SimlalDelhi , 

(c; Is it also a fact that the committ{'e appointed for this purpose 
has recommend~d reduction in the numher of Upper Division posts in 
most of the Attached and Subordinate Offices , 

(dj Are GOYl?l'Dment aware that the introduction of any such pro-
p088I~ithout Ildequate safeguarus for the interests of the . ' pro-
moted ' S~cond Diyision men Jllelltioned in part (a) above is likely 
to take off the vacancies 'vhich are at present held by them and leave only 
a remote chance of their re-promotion to the Upper Division t 

(e) Do Government propose to order that in the event of the re"ised 
scales of pay and allowances being introd~ced, it will not atreet RdYersely 
in any way those men who are at present employed whether in a temporary 
or officiating capacity in the various AttachM and Subordinat~ Offices 
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under the Home Department circular referr~d to in part (a) above ~ Are 
Guvel'llment prepared to direct that notWIthstandmg any reductIon "Or 
abolition in the number of Upper Division posts in the Attached and Sub-
ordinate Offices such 'defunct' posts should be treated as ' existing 
Vllcancies ' for the purpose of securing ultimate permanent absorption of 
Bueh ' promoted ' Assistants f 

(f) Are Governlllcnt aware thai in 1926 a notice was published in 
the various newspapers, etc., announcing the holding of the competitive 
examinati0n for recruitment to First and Second Divisions and no 
condition was stipulated that thc scales of pay published therein would 
be subject to retrenchment or· revision , 

(g; Is it a fact that the Home Drpartment circular referred to above 
provided for preference to those candidates who competed in the 1921) 
examination Y 

(h) Will Government be pleased to state in how many cases such 
preferp.llce was actually given in the following offices in promoting the 
Second Division passed men to the Upper Division : 

(i) Publi~ Service Commission, 
( ii) Indilin Stores Department, 
(iii) Director-Gen'eral, Indian Medical Service, 
(it,') Mastel'-General of the Ordnance, Army Headquarters' 

(i) Will Government be pleased to state if it was the intention of 
the Rome Departmmt circular reflilrrcd to that preference should also be 
«i,ven to those men who passed in the Second Division of the Secretari~t 
but were eligible for promotion to the Upper Divi.,ion of the attached 
and subordinate offices under that circular , 

The Honourable Sir Barry Baig: (a) and (h). As regards the first 
portion of part (a), I may ment.ion t.hat 33 1/3 per cent. of the First Divi-
sion vacancies in Attached Offic'cs are reserved for the promotion (·f all 
classes of. Routine Division clerks in Attached Offices, whether qualified 
for the Second Division of the Secretariat proper or not-vide paragraph 
3 (IV) of the Office Memorandum referred tAl, a copy of which is available 
in the Library. The informat.ion asked for in the latter portion of part (a) 
and in part (h) is contained in a statement I lay on the table. 

(b ) Yes, in common with other services under the control, of the 
Governor General in Council. 

(c) Yes. This was the recommendation of a Department.al Con-
ference, and not a Committee. 

(d) and (e). The question of safeguarding the interests of men in 
Attached Offices now in service as a result of the introduction of the new 
scales of pay and the reduction ill the number of Upper Division posta in 
Attached Offices is under examination. 

(f) No such stipulation was made because there was then DO question 
?f revising the scales of pay. 
_. (g) Yes, 1'ide pa.MlJ!'p!lph 3 ell) (~) of the Memorftftdutn referred to in 
J1l.Y reply to' part (,q) of the quesiio·n. - " , . _ 

< '. ;(i) No.' ~ 
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S~.Jwwi"4 (.J) IAe ~ oj promoled iHcorul DMMion clt:rQ who have been wnfirmCII 
ifttie he D;tMiIm, (2) IM,..waber who 111.8 worjDng in. /III. ojficiaWnIJ or ~y OcuM 
'n.1A/It Divi8ion And (3) 1M n.umber oj CtJ8U in. witch. yreJerma wa4 gitle1/. to 1926 r..cmcH-
dates in. unain. Attached oJftcu. 

(i) Publip Serv4le ColDIDiasion (1) Four (officiating) promotions have 
been made since 18th February 1931. 

(Ii) Indian Stores Department 

(2) None has been confirmed. One man 
is at pJell6nt officiating in the. Firat 
Division. ' 

(3) In no C886 was preference given t9 
a 1926 candidate, but of the men who 
officiated in the First Division 2 pa88 eel 
the Second Division Examination in 
1926. 

(1) Three men were promoted in tempo-
rary substantive vacancies and 5 men 
against officiating vacancies in the 
First Division sinoe 18th February 
1931. 

(2) None has 80 far been confirmed. 
Five men are at present officiating or 
temporary in the First Division. 

(3) In no C886 was preference given to a 
1926 candidate. Of the candidatEs 
promoted one was a 1926 man who was 
selected according to his position in the 
gradation list of the office. 

(iii) Direotor-GeneraJ, Indian Medical &nice (1) Five officiating promotions have been 
made since 18th February 1931. 

(2) One man has been confirmed and ODe 
is at present officiating in the First 
Division. 

(3) In no caae was preference given to 
1926 candidates. 

(ill) Master General of the Ordnance Branoh .. There being no Second Division clerks in 
the Branoh who competed in the 1926 
examination, the question of granting 
preference does not arise. 

EMPLOYMENT OF MEN WHO PASSED THE SECOND DIVISIO~ SECRETARIAT 
ELUlIN4TION IN CJ!In'AIN A'rl'ACBED OFFIcm. 

621. "'~. 11Pw~ .inc : Will Government be pleased to state hQW' 
many IJf tbe men who passed the Second Division Secretariat examina-
tion in 1926 are at present emploYfld in the following offices : 

(.i) Public Serviee Commission, 
(oil) Il1.di~ StQJ:es ~&partment, 

(iii) Di~tor-Gcnel'al, Indian MediCllI Service, 
("') Master-Gener.al of the Ordnance, Army Headquarters , 
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The Honourable Sir Harry Haig: There are three such men in the 
office of the Public Service Commission, four in the Indian Stores Depart-
ment (Headquarters Office), one in the office of the Director-General, 
Indian Medical Service, and three in the Master-General of . Ordnance 
Branch, Army Headquarters. 

PUBl,IC SERVICE COMMISSION EXAMINATION FOR THE SECOND DlVISlON OF 
THE SECRETARIAT. 

622. 'i'MI'. Bhuput Sing: (a) Will Government be pleased to lay 
on the tatle a statement giving thc following information year by. year 
from 1920 to date : 

(i) number of men qualified or passed for the Second Division 
of the Secretariat ; 

(i'i) number of men who were provided for permanently m the 
Second Division of the Secretariat in the year of their 
pas!;ing and the nnmber of unprovided men left over at the 
en.i (.f each year ; 

f1ii\ total number of men passed for the Second Division of the 
Secrp.tariat but not provided for permanently in that 
Division up to date; 

(iv) the amount of examination fee collected each year ? 
(b) If the Cinswer to part (a) above shows that there are still 

candidates unprovided for in their respective grades, do Governmeut 
prnpose to consider the question of granting an extension to the initial 
period of three years for which the Home Department circular referred 
to was designed to operate T If not, why not T 

The Honourable Sir Harry 1Iaig: (a) (i) and (iv). Information 
regarding the number of candidates who passed the prescribed test for 
employment in the Second Division of the Secretariat in the years 1920 to 
1925 is not readily available and I do not propose t() collect it. I lay on 
the table a 'statement showing the number of candidates who qU[lJified for 
the Second Division Secretariat, at examinations held by the Public Service 
Commission since 1926, and the amount of fees realized from the 
Ministerial Bcnice examinations since 1920. 

(a) (ii) and (iii). The information is not readily available and I 
regret that I cannot undertake to oollect it. 

(b) Government are considering the matter. 

State'TI"Wnt showing the number of candi,d,atu who qualified fOf' 1M Second DiviBion Secretariat 
at examinations held by 1M Public Service CommiBBion Bince 1926. ' 

Year in which the examination was held. No. of candidates qualified. 
1926 58 
1929 
1931 

1933 

31 
Th~ examination was competitive. On 

lts results, 6 candidates aecured 
a'ppointments in the Secretariat and 
6.in Attached Offices. 

The examination was competitive. The 
results have not yet been dec1ared. 
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statement 8howing the amount of feu realised from the Mini8terWlService e.mminationB held 
since 1920. 

Year in whioh examination 
was held. 

1920 
1922 
1924 
1925 
1926 
1929 
1931 
1933 

Amount of fees 
realised. 
R8. 
3,428 (Approximately). 

16,392/2 
6,670 
9,250 

15,100 
Nil. 

17.880 
26.580 

SAFETY OF THE INMATES OF THE ' D ' A!Io~ , C ' 'rnE QUART£RS IN 
NEW DEl.m. 

623. *Mr. Bhuput Sing: (a) Is it a fact that in the' D ' and ' C ' 
class quarters in New Delhi, there is a pathway adjoining the front 
corridor and that there is a similar road provided at the back of such 
quarters T 

(b) Is it also. it fact that there is at present no restriction to the 
use of the front pathway for vehicular traffic' If so, are Gov~rnruent 
prepared to direct that th'e pathway in the front of such quarters should 
not be used for vehicular traffic' Do Government realize that such 
practice involves serious risk of personal injury, especially to children who 
may come out of the quarters Y 

~c) Are Government aware that in most of the lawns adjacent to the 
, D ' and ' C ' type quarters referred to, hazardous games like ericket and 
foot-ball are at present played T If so, are Government prepared to 
take steps to put a stop to such hazardous games' Do Gownunent 
realize that such games expose the tenants of the adjoining quarters to 
risks of serious personal injury, especially to children Y Do 
Government propose to direct that no games except those that require 
only a limited area, e.g., volley-ball or badminton, will be pcrmitted in 
such lawns T If not, are Government prepared to ascertain the views 
of the t~nants of the ' D ' and ' C ' class qua~rs in this matter and t.ake 
!'.teps to protect the tenants from accidents or risks of physical injury to 
which they are at present exposed 1 

1Ir. A. O. Clow: (a) Yes, there is a pathway adjoining the front 
corridor, a.nd there is a service road at the back of the qua..>1.ers, the 
metalled portion of which does not adjoin the quarters, while in most cas('S 
there is a drain between them. 

(b) There js no restriction on the use of the front pathway, but in 
practice it is used only by the tenants or their visitors. 

(c) No cases in which organised games of hockey, cricket, or football 
h~v~b~~_plaJed_on the lawns adjacent to th~ quarters have been brought 
£0 notiCe. ~airiilri.ton ana 'V oTIey-Ball are the only two games generally 
played by the tenants on the lawns. The other parts of the question do 

. not arise, 
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COMMUNAL COMPOSITION OF THE JUDGES OF HIGH COl'R'l'S AND CHIlD' 
COURTS. 

624. .l'ttr. M .• a.swood Ahmad : Will Government be pleased to 
state: 

(i) the number of High Court Judges, permanent and t~mporary 
(separately) in each of the High Courts and Chief Courts; 
and 

(ii) the communal composition of the judges of the High Courts 
and Chief Courts 1 

The Honourable Sir Harry Haig: (i) and (ii). I lay on the table a 
statement giving the information. 

Statement 8howing the 'jJf'e8tm strengtA of High Courf& and the Chi£f Court, GullA, and the 
communal eompOBition of the J udge8. 

Strength. Muslims. lliOO~ I h~ Enropea.ll8. Others. 
Christians. 

, ' " , 

HIGH CO'UBTS. 
Madraa. 

14 permanent Judges .. 6 8 .. 
Bombay. 

10 permanent and 1 Additional 1 3 6 IPani. 
Judges. 

Calcutta. 

15 permanent and 3 Additional 
Judges. 

1 8 9 .. 
Allahabad. 

9 permanent and 3 Additional 3 3 6 
Judges. " 

Lahore. 

9 permanent and 3 Additional 2 3 
Judges. 

1 6 .. 
PaUta,. 

9 permanent and 1 Additional 2 2 1 5 Judges. .. 
Rangoon. 

11 permanent Judges " .. 2 .. 7 2 ...... 
CHIU,COORT. 

Dud". 
5'parDIImeIli Judgee .. .. 2 ~ 1 1'" 

'.l;-otl!.\ 
' ' 

" 2~ 2' .. 11 48 .. 
0 
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IN~ IN THE. NUMBER OF MUSLIM JUDGES IN THE CALCUTTA HIGH 
COUBT. 

625 .•.•.•. Maswooct Ahmad: (a) Is it a fact that the CalClltia. 
:ij_ CQUllt iu a w&j', ia under the COJltrol of the CeJltral Governm.~nt , 

(b) Is it a fact that men of one province may be appointed as judgee 
ef the High Court in another province T 

(c) How many judges have been appointed in the Calcutta High. 
COQ..rt durip.g the last ten years and how many of them were Muslims , 

(d) Will Government be pl('ased to state the action theY have 1:4ken 
or they propose to take for increfliing the number of Muslim jud~ in 
tlv! Calcutta High Court f 

The Honourable Sir Harry Ba.ig: (a) The Calcutta High Court is. 
under the administrative control of the Government of India. 

(b) There is nothing to prevent such appointments. 
(c) During the period 1921-1930, 17 permanent Judges were appoint-

ed of whom one was a Muslim. During 1931 and 1932, three permanent 
Judges were appointed of whom one was a Muslim. 

(d) I would refer my Honourable friend to the answer given by my 
predecessor to part (C) of Mr. Uppi Saheb Bahadur's question No. 1077, 
in this House on the 23rd March, 1931. 

Mr. Gaya Prasad Singh: Do Government admit the principle of 
appointing Judges of th(' High Court on communal lines' 

The Honourable Sir Harry Baig : ~o, Sir. That principle has not 
been llccepted. 

Mr. M. Maswood Ahmad : May I ask, Sir, what was the recom-
mendation of the Goycrnmcnt to the Joint Parliamentary Committee 
about tht· position of thc Calcutta High Court Y Will it be~ on the same 
footing a" other lIigh Courts in other provinces or will it continue to , 
have some differential treatment' 

The Honourable Sir JIan'y Hair : I answered that question yester-
day. I said that the matter was under the consideration of His Majesty'. 
Gov~rnment and that I was not in a position to disclose the recommenda-
tiolls of the GoveI'Ilment of IBdia. 

... 11;. ~ Ah,...., : Do they propose that ill future iIle 
Calcutta High Court shall be on the same footing as tile oiller HiP 
ClJurts , 

The Honourable air JI:arry IIa.tg : I am afraid my answer must be 
tiJ(' R8me. 

FIRMS MANUFACTUlLING PLAYING CARDS IN INou. 
626. *Mr. B. O. Mitra: (a) Are GoVC'rnmcnt aware that playing 

cards are }wing manufactured ill India T If not, do they propose to enquire 
and state how man)' manufacturing concerns of plliying cards ha-ve beeli 
started in India' 

(h) WilJ. llovernment bt' pleaspd to state the total cost of the playing 
cards imported into India during t!lich of the last three financial yeus I 

Lt27LAD .• 
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(c) Is it R fact that th~ import duty on playing cards is 50 :per cent. 
tJd valoren, and the dUb: 011 the imported card-boards, from whIch such 
playing cards are made in India, is about 30 per cent. ad valot'ett' 1 

(d) Are Govt'rllmellt aWl.lre that the difi'er('nce of 20 per cent. duty 
betwet'~ the raw material and the tlnish!'d product.is not giving the desired 
impetus to the playing earn Dl1Iiutacturing in India , 
. (e) Are Government :rware that the .Japan!'se playing cards are being 

dumped into India, affecting this infant industry of t~e manufacture of 
pla."illg cards,in India T If not, do th!'y propose to enqUIre into the matter 
and take proper measures to counteract the dumping int() India of playing 
cards frOID other countries' • 

(f) Do Government proposf to rai!'.c the duty on imported cards to 
75 per cent. ad valorem? ]f not, why not' 

(g) Do Goyernment propose to enquire as to the amount of capital 
invested in this industry throughout the whole of India , 

The Honourable Sir Joseph Bhore: (a) Yes. 
(b) The information required by the Honourable Member is con-

tained in Volume I of the Annual Statement of the Sea-borne Trade of 
British Innia, copies of which are in the Library. 

(c) The import duty on playing cards is-

Standard rate 
Preferential rate for the United Khgdom 

and that on card-board is-
Standard rate 
Preferential rate for the United Kingd()m 

Per cent. 
ad valorem. 

50 
40 

30 
20 

Cd) It is not the .case, as the Honourable Member appears to suggest 
that the duty on playmg cards has been fixed at its present level with a 
view to giving protection to the local industry. 

(e) and (f). Government have received representations from certain 
l!laying c~rds manufact~ers in India asking for protection under the 
/Safeguardmg of IndustrIes Act, 1933, and these representation!' are now 
receiving consideration. 

(g) Government have made enquiries 8.'1 to the amount of c.apiW 
invested in the industry. . 

~, ~aya .Prasad Singh: May I ask, Sir, by what time the result of 
the mqUlry WIll be known , 

The Honoura~le Sir Joseph Bhore : I do not exactly know to what 
my !Ionourable frIend refers. If he is referring to the action to Le taken 
I th~nk I made the p~ition ~air!y clear during the last two or three days: 
I pomte~ out t~at an mvestIgation was being undertaken into the case of 
all those lD.dustrIes that have applied for protection under the Safeguarning 
of Indust?e~ Act, }lut that we could not take immediate action pending 

.the negotiations WIth lapan. 
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Mr. Ja.gan Na.th Aggarwal: Are Government aware that this is a 
newly ~tnrted industr~' and, therefore. it requires better treatment than 
the older industrieR ? 

, The Honourable Sir Joseph Bhore : I do not know what my Honour-
able friend mcans by !<laying that this industry requires better treatment, 
but I 11m surf' that my Honourable friend realises that if it is the ea&e 
that an industry requires definite protection, it should make an applica-
tion, and if Goyerrunent consider that there are prima facie grotiiiili;; for 
going into that application, they will refer it to the Tariff Board. 

• Mr. Jagan Nath Aggarwal: Would it not JJe tl)O late if the matter 
is referred to the Tal'iff Board after the negotiations with Japan have 
been completed' Steps shonld be taken before the negotiatil)ns. 

The Honourable Sir Joseph BOOre : Not at all. The negotiations 
will have JJO effect at; far as I can see upon our policy of discriminating 
protcc1 i(>ll. 

Mr. M. Maswood Ahmad : Is it not possible to send these appliea-
tiollS to tIlP Tariff Board at once so that the matter may be considered by 
the Government of India just after the discuSlt'ion with the Japanese d'ele-
gation ? 

The Honourable Sir Joseph Bhore : The applications at the present 
moment are for aetion under the Safeguarding of Industries Act and, with 
rf'ference to these particular applications, a very careful examination is 
being made in regard 1;{) each industry, so that We may be pro\'ided with 
data to enable us to conduct negotiations with Japan in respect ()f these 
industries. 

Sir Oowasji Jebangir : Did the Honourable Member say just now 
that in this particular case reference will be made to the Tariff Board T 

The Honourable Sir Joseph Bhore : No. I did not. I said in this 
particular case an application had been made under the Safeguarding of 
Industries Act and that. the Government were carrying out a very careful 
examination of the case t.o enable them to he in possession of data to help 
them in the negotiations with Japan. 

Mr. Gaya Pruad Singh: While the grass grows, the steed starves. 

NOMINATION OF THE INDIAN ARMY SOLDIERS TO THE IN()JA~ MILITARY 
ACADEMY, DEIIRA DeN. 

627. "'Mr. S. O. Mitra: With reference to the communique issued 
by the Government of India, .;\rmy Dl'!lartment, dated the 12th July, 1933, 
regarding t.he nomination of tl>e Indian ArlllY soldiers to the Indian Mili-
tary Academy, Dehra Dun, will Government please state the following: 

I 

(') how many of the Jlominuted soldiers include the ' Y , cadets 
nnd ,vhat are tlleir nl'mes : 

(ii)' how mHny of these ' Y , endl'ts are thosle who were enlisted by 
the Ann~T Hea,lquHl'ters on the rel'onnmmdation of the Army 
Interview Boar(l in H)!31, lIlId what are their llames and 
academic qualifications ; 

(tit) how many of the uominnterl ' Y , cadets are those who were 
revuited by thp. ;\rmy Hffidquarlers after the recommenda-
tions of the Arm~' Tntt:l'view Board in 1931 ; 

L227LAD 
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(;v) how much service £-ach of the soldiers and the ' Y , cadet.. res-
pectively had put in the Army before his nomination, and 
what. are his educ~tionl:ll and other qualificatioDi ; 

( 1)) how ud by whom was CMCh of the soldiers (other than ' Y , 
e&dets) NCl'U;ited , 

1Ir. G. B. P. Tottenbam : On the assumption that by 'Y' cad. 
the Honourable Member means those gentlemen who were offered special 
terms of enlistmeIllt in 1930 and 1931, the 8llfiwers to the various parts of 
the question are as follows : 

(i) Four, Jemadar Kashinath Shriram Moghe, Jemadar Bakhtiar 
Mohammad Khan Rana, J emadar Abdul Aziz and Lanoe 
Dafadar Gurkipal Singh. 

( ii) One, LaDC"e Dafadar Gurkipal Singh. The remaining three 
were enlisted under special tenns in 1930. The qualification 
required of all Indian Army Cadets is the p088eS8iou of the 
Indian Army Special Certificate of Education. 

None. ( iii) 
(iv) I lay a statement on the table giving the information desired 

by the Honourable Member. The qualification in each casc 
is the possession of the Indian Army Special Certificate of 
Education. 

(v) In the ordinary way, that is, by the Recruiting Officer or the 
Unit Commander. 

Stalement sJww1ng the service of certain soldier.! and the' Y • Cadets. 

Name. 

Jemadar Kashinath Shriram Moghe 
Jemadar Bakhtiar Mohd. Khan Rana 
Jemadar Abdul Aziz 
L.jDafadar Gurkipal Singh .. 

L.jDafadar Abid Ali Akbar Khan 
L.jDafadar Parduman Singh 
L.,/NAik Sawal Khan 

Jemadar Fateh Khan 
L·fNaik Rallim Ullah 
Naik Ghulam Dastgir Khan 
L·INaik Kohd. Muzaffar Khan 
L./Naik Balbir Singh 
Naik Gurba.ns Singh 
L./Naik Parbhu Singh 

Other,. 

Havildar Shambhoo Sahai Sharma .. 
Jamadar Damodar Narhar Thakur .. 

*1. T. F. Service. 

Service. 
Years. Months. 

2 9 
2 10 
2 

2 
3 
1 

" 10 

5 
2 

11 
(pltu 51 yeea DOIl-

emoeIecij,. 

" 2 
1 8 
1 9 
3 3 
2 J 
7 0 

" 0 
*1 8 
*7 7 
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NOMINATION OF THE INDIAN ARMY SOLDIERS TO THE IN[lfAN MJL1TARY 
ACADEMY, DEBRA DUN. 

628. *Mr. S. C. Mitra: (a) Will Government be pleased to state 
wbl~ther at the time of sending up rr,cOlOmendations by the Officers Com-
manding of respcctivl! regiJl1i!n~ an) 'Y' cadet was wo~ki~ in any 
regiment from which the soldiers werre sent up for nomInatIon to the 
Indian Military Academy, Dehra Dun T 

(b) Is it a fact that a ' Y , cadet was working in a regiment and his 
na.m.e was not recommended T If so, will Government please state the 
reason for doing so and for rccommending a soldier in preference to a 
, Y , cad'et ? 

(c) Are Government aware that almost everyone of the ' Y , cadet. 
has put in sufficient service to make him eligible for nomination, and he 
is not recommended fQr nomination because he is not going to be over age, 
while that recruited long afterwards by the Officer Commanding directly 
is recommended for nomination as he would become over age , 

(d) Are Government aWRl"e that there is It general discontentment 
among th'e parents of ' Y , cadets and the cadets themselves that the Officers 
Commanding of the regiments recommend those who have been menlited 
by them directly on the same terms as the' Y , cadets and keep back those 
, Y , cadets who were enlisted by the Army Headquarters in 1931 and 
after T 

( e) Do Government propose to reserve at least 80 per cent. of the 
nominations for those' Y , cadets who were recruited by the Army Head-
quarters until all of them are absorbed T If not. why not T 

Mr. G. R. P. Tottenham: (a) Yes. 

(b) The answer to the first part of the question is in the affirmative. 
Presumably the Commanding Offic'er was satisfied that the ordinary lSOldier 
had a better claim than the so-called I Y , cadet. 

(c) Certainly not, Sir. Indian Army Cadets are selected entirely on 
their merits and it is only where the merits of two candidatt'S are equal 
that the older of the two would be given preferenc·e. 

(d) I must prot~st against the insinuation in this question that Com-
manding Officers are biaRsed against the so-called 'Y' cadets. They 
have been sending careful. sympathetic Rnd quite unprejudi('ed reports 
about these young men. I haY(' lHl reason to believe that the yOUJlg 
men themselves are or have any reason to b(~ discontented, but if they 
are, it is always open to tlH'm to leave the Anny. 

(e) No. The attention of tht' Honourable Member is invit~i to tIle 
answer which I gave on the 30th August. 1933, to part (g) of starred 
,.uestion No. 179. 

Captain Sher Muhammad Khan Gakhar: What is the defin.ition -of 
• V ' cadet. 

Mr. G. R.I'. Tottenham : lb I clttt~lUpt('\l to explain the other day, 
I Y' cadet is the term URed in this ('011nt ry anrl applied to ('ertain 
young men who ,vent in for the open eom~itive examination for the 
Anny, but failed to secure sufliciently high marks to get a place and 
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were then given the opportunity of getting into the A~my by. entering 
some regiment or other as sepoys. and, .t~ereafter, runnIng th~Ir chance 
of seeuring eadetships at the IndIan l\!Ihtary Academy as Indlan Army 
eadets. 

CONSTRUCTION m' QUARTElU; IN NEW DELHI. 
629. *Mr. S. C. Mitra: (a) I~ it a f~ct that the Gov:ernment o~ 

India have sanctioned tlH' construction of abo'?t 600 q~arters In New Delhi 
for the clerical establishment of the Secretariat and Its Attached Offices , 

( b) How many quarters of e'ich type nre t~) be built and at what sites , 
( c) Is it a fact that tenders have already been received by the Chief 

Engiit~er, Del,bi, for the works to be <;tal'ted in New Delhi T 
(d) Is it a fact that those tender:. were called for without giving the 

specifications of the works T 
ee) Are Goverument aware that the tenants by their past experience 

feel that tlll' ' D " , C·' and other types of the orthodox quarters of clerks 
are m.)&t unsuitable for occnpation :n summer' 

(f) Is it a fact that the tenants have on many occasions approached 
Goyernment through thei)·:\.<;i;ociutiolls for mallY alterations and changes 
in these quarters f 

(g) Do Government propose to ascertain through the Imperial 
Secretariat Association and other Service Associations what impl"ovements 
or changes are required in ' D " ' C ' and other typ'es of orthodox quartors 
and then build the new quarters T If not, why not , 

(It) Will Government be pleased to state whether any new quarters 
are being constructed at a site wliich has been used and reserved as dump-
ing ground or in its close proximity , 

Mr. A. G. Clow: (a), (b), and (c) to (h). The Honourable Mem-
ber is referred to thc rcply given to Mr. Bhuput Sing's question No. 1;J~ 
011 the 29th of last month. 

(c) Yes. 
(d) No. Full information with regard to the specificationl! of the 

works proposed was available in the Central Public Works Department for 
the tenderers and the position in this respect was explained in the notiC('s 
calling for tender'!. 

Sir Cowasji Jehangir : :'Ilay I a~k, how many of these quarters ~ill 
be vacated every hot weather T· . , 

Mr. A. G. Clow: It depends upon the number of men stayilJ~ iD 
Delhi! 

Sir Cowasji Jehangir : nas that not been settled yet' 
Mr. A. G. Clow : ~ 0, 110t with respect to certain offices . 

. Sir Cowasji Jehangir : A. Ctrt<Jl11 numher of these offices are vacated 
durmg the hOl seaSOll. 

Mr: A. G .. Clow : It is proba.ble that certain quarters will be left 
vacan~ III Delh~: hut I c~unot say definit.ely which particular quarters. 
. Sll' CowasJl JehaDglr : Have not Guverument taken into considera-

tion the yvaste of mouey in hniJ,ling thetic quarters if thev ~re going to 
be occuPIed only for four or nve mont.hs , . . 

i. 
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Mr. A. G. Olow : That is a question which might be addrer;sed to 
the Honourable the Finance Member. 

Sir Cowaaji Jehangir : Hut the Honourable Member in charge of 
Industries and Labour illitiates the proposal, is it not so T 

Mr. A. Das : II-, it under the consideration of Government that there 
should be no exoJus to Simla next year in view of the new quarters being 
built in Delhi T 

The Honoura.ble Sir Barry Bair : I am not aware of any proposal in 
the terms stated by the IIonourahie Member. 

Mr. Lalchand Navalrai ; Do(~ the HOllourahle Member know that 
newspapers have been publishing that there would be no exodus T 

j 

The Honoura.ble Sir Ba.rry Ra.ig: Papers are not always correct. 
Mr. A. Daa : Does the Hour.urable Member know that it has been 

published in the paper!) th .. t the propos&l is under consideratioll of His 
Excellency the Viceroy 7 

The Honoura.ble Sir Ba.uy Baig : I am not very familiar with the 
case, but, as far aR I know, the l,rirual'Y point to be ciecided in accordance 
with the l'ecommendatif'll!i of OIL U(,trellchlllent Committee is whether 
certaill Attached Office!-, as a first bt~p, should be left permanently in 
Delhi. That point, J lInderst,lnd, is under consideration. 

Mr. Gaya Prasad Singh: Do I t •• he it that this question of exodus 
will not be decided till the 1"ed~ra1 Legl~lature is established T 

The Honourable Sir Ba.rry Haig : 1 Colnnot make any statement on 
the subject. 

RACIAL Dlt;CRIMINATION IN THE CARBlAGE OF Doos BY RAILWAY TRAINS 
BETWEEN SUMlOlR HILL AND SIMLA.. 

630. *Mr. S. C. lIIitra : (a) Is it a fact that on the 8th August, some 
Indian 1adiec; were travelling from SUDllller Hill to Simla, with a dog and 
that they were asked to purchase a dog ticket by the Summer Hill stat-ion 
Staff and were asked by the Simld stall' to present the dog ticket on their 
arrinl at Simla T 

(b) Are Government aware that a European lady had two dogs in a 
first class compartment tl':tvp.llinJr by the I>8me train amI no dog ticket was 
asked for from her at Simla station T 

(c) Will Government ~ ple:l8E-d to state the number of dogs belong-
ing to Europeans thllt hnn; ht..'Cn chargt>d for between SumnH~r Hill and 
Siltl1a, and "ice versa .luring' tht' Pffl"iod ] fit.h April to 15th August, 1933, . 
and the numher of d~s belongin~ to Indians that have been charged for 
during tbe Sllme period t 

(d, Arc Oovel'l.mmt aWlIl'e t.hat all tJ'e.<;e racial disl'rnninations are 
goillg 011 only during the r·~rime of tilf' pTf>~nt Assistant Ol~rnting Officrr, 
N()rth W !"stcrn R8ih\'a~', Ri'llla ~ If lIot, do they propoS<' to enquire into 
the mattt·r T If not, wh~' not! 

Mr. P. a. Ra.u : «(I), (b) '.md (c). The North We~t('ru Railway 
Administ)'ntion repl))'ts that the number of dog' tiel,etB sold from Simla to 
Summer lIill and ti,'e/nrsa cturln~ tl;e period 15th April to 13th AUg'lIHt, 
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1933, is 13, and that the record;; show that on(' dog ticket was Bold at, Sum-
mer Hill on the 8th August, 1f133, for Simla. }<'rom the names of the 
persons to whom ticket!> Were i~lled, it appears likely that the number of 
tickets issued to Europeans WJS 10 and to Indian.'l 3, but obviously it is 
difficult to judge nationality by name". 

(d) The Administration r~ports that they are satisfied that no racial 
discrimination as i~ alleged is being Sh':>,,"11 •• 

.NON-SALE OF MONTHLY TICKETS AT STATION BOOKING OFFlC1!E ON rHB 
KALKA 8IMI,A RA.ILWAY. 

631. *Mr. S. O. Mitra.: (a) h it a fact that monthly tickets are 
always sold at the booki.lg officI's at lailway stations over all railways' 
If 8(1. will Governmctnt he pl~al-rd to state the reasons why monthly tickets 
are not sold by the booking clerks of the Simla and Summer Hill stations T 

(b) Arc Government aware that th~ present Assistant Operating 
Officer, North Western Railway, Simla, insis~ that the monthly tickp.ts 
between Simla and other stations mu~t be obtained from his office in spite 
.QIf the req'lle<rts from the puhlic and thp. monthly ticket holders that arrange-
ments should be made for the sale of SUM tickets at the station booking 
.mfic('S of Simla and all other stations , 

(c) .l':.re Government Ilwr.re thai the present system is causing in-
conwnipnce to the daily paslSeLgers in so far that they are to present them-
:Selves personally on the e:Kpiring date of such monthly tickets at the 
A.-.sistallt Operating Officer's office. which is far away from the Simla 
station, or that they are to get such tickets through peons T 

(d) Are Ooyernmel1t aWhre that even small school children are ex-
pected to go to Assistant Opf'rat~I:g Officer '8 office for the purchase of 
monthly tickets? If not. do they propo'Se to enquire int.o the maiter T 

(£) 'ViII Govermnp.nt ~ TJle1~d to 8t ate tile reasons why the pre~nt 
.Assistant Operating Offic"r, Kortll Wo;tem Railway, Simla, should insist 
on the sale of monthly tickets through his office and not throu~h the book-
ing offices of Simla and other stations on the Kalka Simla R&llway T 

Mr. P. R. Rau : Government have no information, but are sending a 
copy of the question to the Agent, North Westrrn Railway, in order that 
he might take whatever steps a:-e possible to remedy the inconvenience 
complained of. 

PA:-;RES FOR FREE CONVEYANCE OF ARMY HEADQUARTERS CLERKS BETWF.EN 
SUMMER HILL AND Sn.ILA. 

632. *Mr. S. O. Mitra: (a) Is it a fact that the Army DepartmE'>Dt 
!fflvernment of India, i~ued ~as~es to the clerks. and other std, wor~ 
m the Army Headquarters hUIldmgs, for regulatmg their ~ntry into thOle 
buildings by an office order T 

(b) Is it a faet that the inferior stati' of the Army Headquarters and 
ArTIlY Department are also provided with such passes in accordance with 
the 8a.id office order T. 

((') Is it a fact that the perl'onal serv:ints of the Rtaft" working in the 
ArlnY Headquarters 111"(' also provioco with sue:h passes according to the 
said (.ffiee ordpr ~ 
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(d) If the answers to parts (Q,), (b) and (c) be in the affinuative, 

will Government be pleased to ,.t.at~ whether under the said office order 
all the above m'entioned passes entitle the holders to free conveyance between 
Summer Hill and Simla by the three III class bogies reserved in the clerks 
Special train running daily between the places? If not, are Government 
aware that all i:uropeitn clerks possp..'!sing such passes utilise them for 
trtwelling between S1lmmer Hill ilUU ~illlia T If not, do Government Vro-
pose teo enquire into the .mat1.cr T If not, why not? 

((;) Is it a fact that the SE,id oltcc order contained a clause which lays 
down that such of tlh.:se buildiugs passe<; will be valid for travelling ill the 
clerks l'5p<'cial, running between Summer Hill and Simla, which would be 
endorseJ on the back by the brall(~hE's of the- .. \romy Headquarters and the 
departments in the following form : " The holder of this pass is entitled 
to trnvel in the Army Headquarters clerks Special trains between Summer 
Hill and Simla" T If so, will Government be pleased to state the nUlllber 
of sueh pass('s t'ndorsed b~· the departments and branches of the Army 
HeadqUtIl·ters up to ]st .JlIn~ last .~·E'ar and 1st June of current year T 

(f) Is it a fact that Army D.~partment nISI) i.,sued certain instructions 
to thl' Quartermaster General's Branch regarding the issu~ of free rail-
wa~' paqses for the convt"~',ln('e of lllilitary Hnd ch;lian clerks residing iu 
Govt"rnment quarters T 

(g) I~ it a fact that a copy of 811l'h instructiolUi was forwarded to the 
Al,;sistant Opt"rating Ofllct:r, North ,\Vpstl'rJ. Railway, Simla T If so, will 
Government he pleased to stat(> wiletbl'r the present Assu,t:tnt Operating 
Offi(,f-l' ev('r asked his st.Rff to cht~ck HIP passes according to those insinlc-
ti('ns to sec whether nnauth,)'J"ist"o perRons as defined in the said in!>ttu<'-
tiora" al't' traw'llil,lg by the clerks Special train T 

(h) Is it a fact that till' <;l1i(l Army Department instructions lay down 
that tht" offil'er-in-chargt" of Rummcr Rill ('amp must st"ml a voucher in the 
first wt"~k of each month to the Assihtant OI,prHting Officer. North Western 
Railway. Simla. in n c~rtain sprcifiE'd forJIl certifyinp: amongst other 
things that no one except such A.rmy Hl'adquRrters clerks as art" entitled 
to frf'€ conveyance travf'lled br the portion I)f the train tht" cost of whieh 
is borne by military ('stimat.es , 

(i) Will Government he plen<;eti to state the number of such monthly 
v(lue}".·rs rt"ceived by thE' present Assistant Operating Officer, North Weste1"ll 
Railway, Simln. dnring the last 12 months from 1st July, 1932 , 

Mr. G. :8.. F. Tottenham: (a), (b) and (c). Yes. 
(d) The rt'ply to the fit'l;t portion is in the negative. 
Government are not aware thElt any clerks except those whose passes 

entitle them t,) ,10 so arc allow('o to trn\tl frt:'e by the Special train. 
They do not consider that any ru.eful purpose wonlcl bt" servNl by institut-
ing an enqui'ry into the matter. 

(e) The reply to the first portion if, in the affirmat.ive. 
As reguds the latter portion, a statement is laid on the table. 
(f) Yes. 
(g) The r~ply t.o tht" flrst portion is in" th~ affirmatiVt". 
Daily checks are made. and 1fl1rlrU:e cht"cks ha",t" be>en organised lit 

both ~imlft Rnd'Summer Hill stations. 
(It) Yes. 
(i) Twelye. 
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Statement. 

Number of pasSel! 
endorsed up to 

Office. 

1st June 1st June 
1932 . 1933. 

• 
G. S. Branoh Informa- 30 

tion not 
available 

A. G.'s Branch 13 14 .. 
Q. M. ·G.'s Branch 12 11 

M. G. O. Branoh 3 4 

E.-in-C.'s Branch 4 2 

M. S. Branch 4 Ii 

Medical Directorate 1 2 

A. M. S. (P) to H. E. the C.-in-C. 2 1 

Judge Advocate General 

Director of Contracts 1 

A. D. O. S. (P) 2 1 

R.A.F.Headq~ 3 ! 

Total .. 73 

NOTlll.-In addition to the above, 12 passee for ohildren of Military technicalolerke 
were issued 188t year and this year. 

TRAVELLING OF UNAUTHORL.<lEO PERSONS BY THE SPECIAL THAIN, RL'NNING 
BETWEEN SUMMER HILL AND SIMLA. 

633. *Mr. S. C. Mitra: (a) Is it a fact that only dcrks belongiDI 
to the following offices. namely, ottlce8 or tIle Military Secretary, Chief of 
the General St.aff. Adjl1tant Oeneral, including Medical Directorate and 
J udg£' Advocate General, Quartermaster Geueral, Master General Supply, 
Royal .Air Foree. Engineer-in-Chi{'f, and Assistant Military Secretary 
(Personal), are entitled to travel by the clerks Special "train between 
Summer Hill and Simla under the ArIIIY Department instructions issuelt 
to (~lI!lrtHmaster Genrrnl's OrneI' ff,I- regulating the jssue of free railway 
passes hdweru Summer Rill alld Simla T 

(b) Is it a fael that t.he '>fIid Anny Departmellt inl-!trllctions clearly 
lay down that liuch clerks of the Army Headquarters brlcm~ing to the 
offi(:{':.; numed in th{' said instructions who are living only in Government 
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quurters ill Summer Hill are entitled to get their passes endoT8ed by their 
respective offices in the form ~hown in the Army Department security 
office order , 

(c) Will G<lvernmcnt be plea.Red to state how many of such passes 
belonging to the clerks of .Army Headquarterl!! and departments living in 
prIvatf! houses in Summer Hill have been endorsed by the offices mentioned 
in the said Army Dp.pnrt.ment wstruetions during the pr~nt year up to 
1st July, 1933 7 Will they also be pleased to state the reasons why passe:;; 
of persons not entitled to them were endorsed , 

(d) Are Government aware that a large number of European clerks 
living in Government quart<.>l'F. but belonging to Military Accountant 
General and other offices not mentioned in the said Army Department in-
structions and large number of European clerks living in private houses 
in Summer Hill are travelling daily, free of cost, in those Army Depart-
ment bogies attached to that train , 

r. e) Is it a fact that thE' .A nny Depa rtment instructions mentioned 
above lay do,,» clearly thllt such uD.lutlH.rised persons should not be 
allowed to travel in those bogies paid from military estimates' If so, do 
Govemment propose to enquire bnd to state the number of such un-
authorised persons who travelled daily by the clerks Special between 
Summer Hill and Simla without payment during the current year 1 

(f) Are Government aware that a large numb'er of iluropean clet"ks, 
unauthorised, are travelling daily ill those bogies paid from military 
estimates with the help of the Army Headquarters building paases without 
any endorsement on the back of such passes , 

(g) Will Government be pleased to state how th· officer in charge of 
Summer Hill Camp is certifying the monthly VOU('hf'TS in the manner 
prescribf'u in the said Army D-epartment instruction'! which he is supposed 
to sl:;nc1 to the Assistant Operati~ Officer, North Western Railway, Simla , 

(h) Will Government be pleased to state what al'l':mgements the Rail-
wn.v Department, especially the Assistant Operating 0Hicer, Nortb \Vestem 
Hailway, Simla, has so far made for checking such frl!nds during all these 
years ~ Jf no steps have been taken by the Assistant Operating Officer, is 
it a filet that such frauds were going on with his knowledge during his 
regime! If not, will Government be pleased to state the reasons how such 
frauds an being allowed to be perpetrated only by th(' European ,~Ierks T 

Mr. G. R . .,. Tottenham: (a) and (b). Yes. 

(c) FiYe passes were bsued to liOIH'utitIed persons this year owing 
to a misunderstandin!l: of th\.> ordeN'. Thebe have since been cancelled. 

(d) No. 

( e) TJu" reply to the first portion IS m the affirmative. Government 
are not aware that any unauthorised persons other than the five mentioned 
above have been travelli'lg in tht: bt·gies referred to wit.hout tickets or 
passes. 

(f) The ans\ver is ill the Jlc~ative . • (g j The cf'rtificat.e is !uruil,hell by the Officer-in-charge, Summer 
Hill Camp, in the manner prescribed by the Governml.'nt orders. 
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(h) A ticket collector has bel'n deputed to travel by tbis Special train 
daily. Orders are also issued pcriodi('all~' for su.rprise checks to be 
made by the checking stail. TIle HuiJway1thninistratio~ are satisfied tha.t 
no fraud has been perpetrated. The re"t of the questIOn therefore does 
not arise. 

REPl)SAJ, TO AI,LOW ARMY HEADQUARTERS INDIAN CI,ERKS I.IVING IN PRIVA'fE 
HOUSES TO TRA YEL BY THE SPECIAL TRAIN RUNNING BETWEE...... Su:r.U!J')R 
HILL AND SIMLA. 

634. "Mr. S. C. Mitra: Is it a fact that Indian clerks living ~ 
private houses but working in Army Headquarters offices mentioned in !h\3 
Army Department instructions to th.e Quartermaster G'enera! and Iudan 
clerks livi~ in Government quarters but working in the office of the 
Military Accountant. General, Army Department, and other Army Head-
quarters offices not mentioned in the Army Department instructions to the 
Quartermaster General, are not allowed to travel free by the Sergeant-in-
charge of Summer Hill Camp in those bogies paid from military estimates 
attacbed to the clerks Special train T 

Mr. G. R. P. Tottenham : Yes. 

TRAVELLING OF CHILDREN OF ElTROPEAN" CLERKS BY THE SPECIAL TRAIN 
RUNNING BETWEEN SID~MER Hu.I. AND SIMLA. 

635. ·Mr. 8. C. Mitra: (a) Will Government be pleased to state the 
number of Army Headquarters clerks living in Summer Hill quartel'l! who 
are entitled to get free Ra.ilway passes for their own children g<,jng to 
schools in Simla ! 

(b) Will Government be pleased to state whether all European school-
going children of European clerks living in Summer Hill are eutitled to 
travel fre'e between Summer Hill and Simla in those compartment" paid 
frl.m military estimates attached to the clerks Special train ? 

(c) Are Government a.ware that the school-going children of all 
European clerks living in Summer Hill either in Government or in private 
houses !"1o travel free between Summer Hill and Simla ill thecorr.pal'tmcnts 
paid from military estimates? If not, do they propose to enquire iuto the 
matter'! If not, why not 1 

(d) Will G~vernment be pleased to state the number of monthly tickets 
and monthly ~aIlway passes other than the Army Headquarters passes 
thnt haw' been Issued to persons including children trcn'C'lling daih' hetween 
Jutcgh, Summer Hill and Simla f . 

Mr. P. R. Ran: (a.) 'l.'hirteen, of whom, however only six send their 
children to schools in Simla. ' 

. (b) . No, only the school-going childnn of Military Technical clerks 
servmg m Army Headquarters are entitled to travel free by the Special 
between Summer Hill and Simla. 

(c) The North We&iel'll Railway Administration rrpol'ts that they 
are sat.isfied that only those children wllQ are entitled to travel free are 
allowed to do so. 
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Cd) Government are infonoed tqat during the period 1st April w. 
29th .August, 1933, the following monthly season tickets ha.ve been issued : 

(1) Betwem Simla aDd SWJUUet' Hill 213 
(2) Between Simla. and Jutogh 6 
(3) Suburban. tickets for railway employees between 

Simla and Summer Hill . . 8 

HA'IIO OF BENGAL AND PUNJAB MUSLIMS TO THE MuSLUrI POPULATION OJ' 
INDIA. 

636. ·Mr. 8. O. Mitra: (a) Will Government be pleased to state 
the ratio that the total Bengal Muslims bear to the total Muslim popul&-
tietl of the whole of India , 

(II' Will Government be pleased to state the ratio that the Punjab 
~Iuslim~ bear to the total Muslim popUlation of the whole of India Y 

(c) Has the attention of Government been drawn to the article headed 
" Grievances of Bengal Muslims" published in the Star of India, dated 
July 26, 1933 T 

The Honourable Sir Barry Haig: t a) ilno (b). .Aceording to the 
last censu.'1, the ratios are about 35 per cent. and 17 per cent., respec-
tively. 

(c) Yes. 
MUSLIMS OF BEN(HJ,. PUSJAB AND OTHER PROVINCES IN THE GOvm.. ... MEYT 

OF INDIA SEnRETARIAT AND ATTACHED OFFICES. 

637. ·Mr. S. C. Mitra: (a) Will Government he: pleased to state 
stparaTel.v the number of Bengal Muslims, the Punjah Muslims and l\[us-
Iims of other provinces occupying now the posts of SHIlf."rior offi~t'>rs in eilch 
of the Goyernment of India Departments and Attached Offices showing the 
names of departments and offices since the creation of the Public Service 
Commission, and their number before the creation of that office T 

(b) Will Government be pleased to lay on the table of this House a 
statement showing separately the number of Bengal Muslims. Punjab 
Mu",)itns and ~uslims of all other provinces taken together, oc('upying ~he 
posts of Superintendent in t'ach of the diiferent departments of the Gov-
ernment of India and Attached Oftiees, and the names of departments fln,l 
offices since the creation of the Public Service Commi&'1iOll, and their number 
prior to t he creation of that office T 

(c) Will Government be pleased to state separately the number of 
Bengal Muslims, Punjab Muslims and Muslims of all other provinces taken 
together ocenpying the posts or AbSistant;s° in the upper time..scaJ.a md 
Assistant'1 of the First Diviswn in each of the different departmellt~ of the 
Gonrament of India, showing the names of departmems, since tltl! creation 
of the Publi(! Scrvicf Commission lind their number pI ior to the crf'ation 
(If that vffice , 

(d) Will Government be pleased to place on the table of this Hou!'e a 
statenH'lIt i'howina; sI'pnrately tilt' numhl'r of the Bengal }.iuslims the 
Punjab Muslims and Muslims of all other provinces taken togpthf'r.' OCCll-
pying the pos .. of Second and Third Division clerks in each of the 
Government of India Departmt"nts, showing the names of the depart-
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ments, since the creation of the p'ublic, Sprvice Commission and their 
number prior to the creation of that office? 

( e) Will Government be pleased to lay on the table of this .House 8 
state!IH'llt sLowing sppariitely the numbrr of Brngal Muslims, PllllJab :\Ins-
liPls awl ~11:slims of all othl'r proyincrs taken tog('tlwl' (\c('upyil!g 1 he posts 
of rirst Division Assistants and Second and Third Division clerk" in each 
of tlw differellt r.ttached officr'i of tlw GO\'ernment of India, showin!:,' the 
name of rach of such offices, sincr the creation of the Public Service Com. 
missi(lTI and prior to the creation of that office? 

(f) Will Government be pleased to state the percentage of increase of 
BrngHl i\luslirns in ('acll of the categori?s of the posts Dwntioned above ~illc.e 
the creation of the Public Service Commission f 

(g) Do Gowrnmcnt propose to instruct the Public Service Commh;sion 
to recruit a larger number of Dengall\Iuslim graduates in all posts reserved 
for l\Iuslim representation according to the ratio the toto8l Bengal Muslim 
population bears to the toialMuslim population of the whole of India 1 If 
not, why not? 

The Honourable Sir Ha.rry Haig : .As explained in reply to parts 
(c) and (d) of the Honourablp Member's question No. 409, on the 16th 
September, 1931, Government have not undertaken to secure represen-
tation for provinces, either generally or in terms of particular commu-
nities. Muslim candidates from Bengal huye equal opportunities with 
those from other provinces of securing, employment in thp posttol in 
question and no special action is therefore necessary in regard to them. 
This being the case, I do not think any useful purpose would be served 
by the collection of the statistics asked for, which are not readily 
available. 

PRESENT STATE OF HEALTH OF BENOYElI.'DRA NATH Roy CHAUDlIURY', A 
STATE PRISONER IN THE R.-\JAHMUNDRY JAIL. 

638. ·Mr. S. C. Mitra: (a) Will Government be pleased to state 
th\' present state of health of Benoyendra Nath Roy Chaudhul'Y. who is a 
State Prisoner under Regulation III of ] 818 and is detained in Rajilh-
mundry jail f 

(h) Are Government aware that, in spite of several letters from his re-
lations, no reply has been obtained from Rajahmundry jail . siTlce Novem-
ber last about the health of the State Prisoner, or any oorrespondence from 
him ? 

ee) Is it a fact that when he was examined at Madras by the Civil Sur-
geon, he was told that he was suffering from complete nervous urf'akdoWll 
and might die at any moment Y 

(d) What steps have been taken by Government <;ince thel' for his 
treatment? 

The Honourable Sir Harry Haig: (I.l). (c) and (d). I would refer 
the. Honourable Member to part la) of Illy reply to his question No. 259 
whIch was asked on the ::lIst August last. He will observe that in the 
opin~on of the Medical Board the State prisoner is suffering from neuras-
thema. , 

(b) No.. On the contrary I unuerf>ialld that a letter of the 11th July, 
1933, regardIng the health of the State Pri80ner was received by his wife 
from the Superintendent of the Rajahmundry Central Jail. 
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PETITION FOR TIlE TRANSFER OF MR. MAHENDRA NATH Roy FROM THE DEOLI 
DE1'EN'.rION CAMP TO CALCUTTA. 

639. ·Mr. S.C. Mitra: (a) Is it a fact that one, lk Mahendra Nath 
Roy, was arreste~ under the. Ben~al Ordina~ce on March 11th, 1931' Is 
it a fact that he IS now detamed m the Deoli Camp' 

;'b) Is it a fact that the detcuu hr.d a bone near the eye' dislocated and 
had. MVf'lopoo a swelled face as a result of an accident during a hockey 
dtcll ? 

(c) Is it a fact that he was X-rayed by medieal autllorities of the 
Ajrm:]' 'Hospital and they advised an operation 1 

Cd) is it: a fact that this news was conveyed to the father of the detenu T 
(e) Is it a fact that the father of the detenu petitioned the Government 

of India for the removal of the detenu to the Calcutta :!I:1edical College lios-
'jlitnl for the operation' 

U) Will Government be pleased to state whethel: the petition was 
granted by them T If not, why not' 

The Honourable Sir Harry Haig: (a) Mr. Mahendra Nath was 
arrested in Bengal under the Bengal Criminal Law Amendment Act and 
is now detained at Deoli. 

(b) and (c). X-Ray examination at the Ajmer Hospital showed 
that the left molar bone was fractured. There was slight swelling on the 
face. An operation was not c.onsidered necessary. 

(d) The detenu ma.y have informed his father. 
(e) The Government of India have received no such petition. 
(I) Does not arise. 

MALTREATMENT OF MR. ~HAV.~ CHANDRA GUPTA, A POLITICAL PRISONER. 

640. "Mr. 8. O. Mitra : (a,) Is it a fact that one, ~fr. Keshava Chandra 
Gupta. a political prisoner, was convicted in a politit!al case T Is it .1,};;0 
a fart tllnt after conviction he was imprisoned in the .-\jmer celltral prison 
as a ' B ' class prisoner T 

(b) IR it. a fact that the said Mr. Gupta has since been transferreu to 
tht' ~nhnrmati central priflon' If so, is it a fact that on trlUlsfer he was 
placed ill ' C ' class Y If so, will Government be pleased to sta.te tbl> re&iOUS 
f(\r transferring a prisoner from • B ' class to • C " 8.)(1 under w!to,>p dirt'c-
tkn th a said prisoner was transferred to • C ' class T 

. (,.) Are Government aware that the said prisoner is being lDaltreated 
and tyrannized in the Sablll1!1ati prison after comoiction' If not, do G<>v-
ermtwnt. propose to enquire into the matter' If not, ..... hy not ~ 

Mr. B. J. Glancy: (a) KeMI.av ChanJer Gupta was sentenced in July, 
1932, to two years' rigorous imprisonment for refusal to furnish security 
in Mection 110 procp,edings and piaced in • B ' class in Ajmer jail. 

(b) Yes, he was trallfiferreJ to Sabarmati prison but is now in Naaik 
prison and is 9ill in I H ' class.' 

(c) Does not arise. 
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ALLEGATION AGAINST THE AssL';I}A.N'lt STA'1:ION MAsTEB, SQU. .... 

641. -Mr. X. P. Thampe: Arc Government aware that the Assistant 
Station M.uter, Simla, n'either cha.rged. one Mr. Dw:aett of the office of the 
At. M. S .. P. to HifJ .. E:teellency the COIJlJlUl.Ad~-in~Chi,ef 8J1.d his servant oQ. 
the aOth June last at the ~J; Elill Stat~n, nQr· prostlCuted them for not 
having tickets with them but allowed them to pass without tickets in the 
PtC!!ence of several passengers at the Summer Hill Station platform f If 
not. do they propose to enquire into the matter T It not, why not T • Mr. P. R. Rau : Enquiries have been made from the North Western 
Railway Administration who report that they have no knowledge of the 
incident alleged. 

RACIAL DISCBJ.MINA'rION IN CH.~nGING FARES }'ROM PASSENGERS BY THE 
NOR'l'H WESTERN HAlLWAY STAFF. 

642. -Mr. K. P. Thampan: (a) Are Government aware that two 
Indian passengers who got into a second class compartment at Summer llill 
Station with intermediate class monthly tickets by the 1 Up Mail on the 
2.3rd May, 1933, were charged the difference of fare and penalty' If 
not, do they propose to enquire into the matter T 

(b) Are Government aware that a European WII.'! also found in the same 
second class compartment by the same ticket checker in the same train on 
the same date with an inter class ticket, and that that European was 
charged only the difference of fare and not the penalty T If not, do they 
propose to enquire into the matter and state the reasons for this racial 
discrimination by the North Western Railway staff , 

Mr. P. R. Rau : I am informed that the penalty in addition to the 
fare was imposed in the first case becau.;e these passengers had failed to 
inform the Station :\lastel' or th£, Guard that owing to lack of accom-
modation they were tr:l\ <>lling in a class higher than that for which they 
held tickets, and it was not imposui ill the second case because the 
passenger had informed the Station Master. 

There was no racial dis('riminatioll involved and the procedure in 
each case was accorling to the r.lles 011 the subject. 

HACJAL DISCRIMINATION IN THE CARRIAGE OF DOGS BY RAIl,WAY TR.A.lNH 
BETWEEN SUlOIER HILL AND SIMLA. 

i43. ·Mr. It. P. Tbampa.n: (a) Are Government aware that in June 
last an Indian passenger was asked to pay for the carriage of his dog from 
Summer Hill to Simla by the clerks Special and he paid T 

(b) Are Government also aware that, when the attention of the railway 
staff concerned was drawn to a dozen other dogs conveyed by European 
clerks by the same train, no action was taken by the railway staff, If not 
dQ Government propose to enquire into the matter T If not, why not 7 ' 

. (c) Are Go~·ernment aw~re that w~en the ~atter was reported to the 
AssIstant Operatmg Offieer, SImla, he shIelded hIS own staff and encouraged 
the racial discrimination by his staff T 

Mr, p, R. Rau : (a) I l~n(lel'stal1d that on the 16th June a passenger 
was charged for one dog from BirnIe to Summer Hill, 
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(b) 'l'he iruormatioD.. obtained by the North Western Railway ia 
that there was no such occurrence. Dogs are always paid for wheDI 
carried by the Special. 

(c) The AdmillUltration report.s that full enquiries were instituted 
into this matter but 110 c~rrolJoratioll of the charge against the staff 
could he obtained. 

APPOIN'U1ENT 01<' AN INDIAN AS DmEcToB GENEB.AL, INDlA.. ... MEDICAL 
SERVICE, OR AS PUBLIC HEALTH CoMlIISSlONlllB IN INDIA. 

644. ·Mr. Jagan If. Aggarwal: With reference to question 
No. 1173 asked by Mr. Gaya Prasad Singh on the 10th of April, 1933, and 
the reply thereto by Mr. G. S. Bajpai, will Government be pleased to state 
if any such orders w~th reg~d to the. appointment of ~ Indian as, the 
Dircctor General, Ind;ian Medical ServIce, or as the Public H~th Com-
missioner in India were passed or contemplated by any authorIty other 
than the Government of India' If no such order was p8BSed or con-
templated, do Government now propose to pass such orders or to adopt 
such a convention f 

Mr. G. 8. BajpiLi : The answer to the first part is in the negative. 
Government do not consider it necessary to issue such orders as claims 
of suitable senior Indian Officers of the Indian Medical Service are 
always given due consideration at the 'time - of making appointment8. 

Mr. B. Das : Am I to understand that at present there are no Indian 
senior officers to be Inspector General T 

Mr. G. 8. BajpiLi : The question does not relate to the post of 
Inspector General, but relates to the post of Public Health Commissioner 
with the Government of India. 

Mr. B. Das : Am I to underst.and that there are no Indian senior 
medical officers to be Public Health Commissioners , 

Mr. G. 8. BajpiLi : I would not go so far as to say that there is no 
Indian senior officcr, but all that I would say is that, on a comparison 
of the qualifications. we came to the conclusion that no equallv suitable 
Indian officer was available for the purpose. . 

Mr. B. Das : Is it only a question of qualifications or does the 
Honourable Member's Department adopt also racial discrimination in 
the matter f 

Mr. G. 8, Bajpai : My Honourable fril:'nd hai' no justification for 
Ruggesting that mine or any othpr Dcpartml:'nt of Governmf'nt adopt a 
policy of racial diRcrimination. 

Mr. B. Das : Is it not thl:' practice of the Honourable Member'. 
Department to, follow that policy, the only exception being that when 
the Honourable thl:' Leader. of the House was aet.inl!' as the Secret.ary 
?f the DeT!srtment: two Indum I!entlemen were appointed to high offices 
JD the Indllln Mpdleal Service! 

~. G .. 8. Bajpai : As a matter of fact. if my Honourable friend had 
~een In thIS eOlmtry. reeentl~ .. he would' haye appreciatt>d the fact that 
when the Dl:'puty Dlrr-dor G(>nf'ral of thl' Indiau Ml:'diea! Service pro-
eN'~f'd 0!l 1/:'II\'f for thf' first time in tIle history of tht' Government of 
IndIa. thIS Department appointl:'d an Indian to act in his place 

U2nAD . 
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Mr. La.lchand Navalra.i : May I kn~w if in makin~ this seJection, 
only qualifications, '.e., degr~e8, are con~ldered or· experIence about the 
health of the Indian people IS also consIdered , 

Mr. G. S. Bajpai : As a matter of fact., every relev~D:t consideration 
ib taken into account before Government come to a deCIsIon. 

ApPOINTMENT OF AN INDIAN AS DIRECTOR GENERAL, INlJIA:S MEDICAL 
SERVICE, OR AS PUBLIC HEALTH. COMMISSIONER IN INDIA. 

645. ·Mr. Jagan Nath Ag~al : Will ~ove:n~ent be pleased to 
state if any appointment of a Pubhc Health COmmISSIOn~r has been made 
by them in succession to the pr~sent hol~er of ~hat appoilltme~t T If so, 
were the claims of qualified IndIans consIdered ill that connectlOn , 

Mr. G. S. Bajpai , Yes. 
Mr. Jagan Nath Agarwal: What was the harm in giving the name 

of the person who has been appointed? 
Mr. G. S. Bajpai : My Honourable friend did not ask me to indicate 

the name of the officer, but I can do so now; he is Lieutenant-Colonel 
Russell. 

Mr. Lalchand Navalrai : Was there no Indian available for it T 
Mr. G. S. Bajpai : In dealing with the preceding question, I 

explained the position of Government. We considered the claims of all 
officers who were eligible for the post, and we came to the conclusion 
1hat Colonel Russell was the best qualified. 

Mr. M. Maswood Ahmad : Will Government be pleased to state the 
;:ames of the officers whose claims were considered along with Colonel 
Russell ? 

Mr. G. S. Bajp&i : T could not say off-hand the name of every 
individual, but at least half a dozen names were considered. 

Mr. Gaya Prasad Bingh: If! it the considered opinion of Govern-
ment that, during the time this office has been in existence, there was not 
a suitable Indian available for holding this appointment! 

~: G. S. Ba~p&i : My Honourable friend will appreciate the fact 
that It IS not possIble for me off-hand to Rtate whether, dllrinlr the laRt 
many years for which the post has been in existence Government con-
8ider~d . the names. of Indian officers. But what he ~ould recognise is 
that It IS only durmg the last few years that the number of Indian 
officers in the Indian Medic-al Seryicf' has reached sufficient proportions 
to enable Government to consider the claims for senior appointment of 
th~e officers. The post of Public Health Commil'lsioner goes to a very 
8ellIOr officer of the Indian Medical Sen'ice and the number of Indiai. 
officers eligible for the post is very small indeed. 

• Mr. Gaya Prasad Bingh : Do Government realise that. this answer 
IS not very complimentary to Government themselves with regard to t.he 
encouragement which they are giving to Indian officers T 

~. G. B.. Bajpai: I do 'not really think that I have said 
an~:thn~g ,:hlCh would lead anybody to conclude that Government's 
polIcy m thIS matter has been anything but what it should be. 
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JIr. Ga.,aPraaad liDgh : Do Government realise that there is a 
general impression ~t <;l0vernment's pol~cy in, this matter is. dictated 
more by racial OOD.Slderalaons than by consIderatIOns of real ment , 

Mr. G. I. Ba.jpai : If my Honourable friend chooses to be unde! an 
impression which is not borne out by facts, it is not for me to d18pel 
that impression. 

ltIr. Lalcha.nd Bavalrai : May I know if there is any Indian who is 
senior to this officer and who has been superseded' 

Mr. G. I. Bajpai. : No, Sir. 
ltIr. I. O. IIitra : Do Government also consider this question that 

with the retirement of these Europeans, India is deprived of their ex-
perience while, if all illdian is appointed, India can always derive profit 
from their experience. beea1BJe they live in India after retirement , 

.ltIr. G. I. Bajpai , I should like to explain for the information of 
my Honourable friend as well as of the H01I8e that there is absolutely 
no question of the Government of India not appreciating the desirability 
of appointing Indians to these and other offices. But what I do wish 
Honourable Members to recognise is that, consideriI'g the limitations to 
which appointment.s in a service are subject, one cannot choose an Indian 
officer with, say, six years' service, merely because he is an Indian, for 
a post which is ordinarily given to an officer with over 20 years' serviee. 

CENSORSHIP OF ClNFMATOORAPH Fn,KB. 

646. ·Mr. Jagan Bath Aggarwal: (a) Has the attention of Govern-
ment been drawn to the various cinema films, passed by the Cen~or, to 
which objection has been taken by religious bodies, both Hindu and Muslim, 
on the ground that they offended their religious susceptibilities or that 
they portrayed religious personages in an objectionable manner , 

(b) Do Government propose to consider. the desirability of taking 
action to prevent objectionable film!; passing the Censor and creating an 
alarm in the public mind T 

The Honourable Sir Barry Haig: (a) The Government of India 
recently received a representation. on the subject from a Hindu Associa-
tion and are enquirin~ into the matter. 

(b) I would refer the Honourable Member to the reply, I gave on the 
4th September, 1933, to Shaikh Sadiq Hasan '8 question No. 484. 

}<'IRlIfS MANUP'A("TURINO PLAYING CARDS IN INDIA. 

647. ·Mr. JagaD Bath Aggarwal': (0.) Are Government aware that 
some. private firms are manufact.ur\ng- playing cards in British India. and 
have turned out cards of very good quality , 

(b) Are Government. aware that. the duty on card-board imported 
for manufacture of th'l'se cards is no less than 33 per cent" whereas the 
duty on imported playing cards is only 50 per cent. , 

(c) Are Government aware that Japanese playing cards have bep.n 
dumped into the Indian market during the last year or so and there is a 
serious danger of this nascent industry being crippled if not entirely 
killed , 
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(d) Are Government prepared to consider the deairahility of raisDlg 
the duty 01;1 imported ,Playing cards to at least 75 per cent., as 118.$ bee. 
done in the case of textIles f 

(e) Do Governm'ent .propose to keep. this matter in view when 
negotiations are opened WIth the representatIves of the Japanese Gove~ 
ment regarding a Trade Agreement T 

The Honourable Sir Joseph Bhore : (a), (b), (c) .an.d (d). ~he 
Honourable Member is referred to my answer to a Similar questulA· 
No. 626 by Mr. S. C. Mitra. 

(e) Yes. 
Mr. Lalchand Navalrai : May I know what that answer was , 
Mr. President ('l'he Honourable Sir Shanmukham Chetty): The 

answer was just read out a few minutes ago and the Honourable MemlMr 
cannot ask it to be repeated. 

JUDICIAL OFFICERS IN THE DELHI PROVINCE. 

648. 9Mr. Jagan Nath Aggarwal: Ca) Are Government aware of the 
fact that the members of the JUdiciary of the Delhi Province are ~nera1ly 
taken on deputation from the cadre of the Punjab Civil Service , 

(b) Is it not a fact that the Punjab Government have got standing 
rules and instructions that the period of stay of such judicial officers in 
one station ordinarily should not exceed three years T 

(c) Ar~ Government aw~re. !hat there have been ~me glaring 
departures In the case of some JUdICIal officers on the Executive side i.e. 
Extra Assistant Commissioner in the Province of Delhi f " 

Cd) Is it not a fact that the Tehsildar of Delhi has been posted in 
Delhi for practically the past eight years T 

( e) Is it also not a fact that some stipendiary magistrates in Delhi 
hav~ been posted there for more than five years' If so, what llI'e the 
speclal reasons for that? • 
_ (f) Has not the rule of three years almost invariably been follo'ved 
10 the case of the members of the judicial branch of th~ service i.e Su~ Judges ~ , ., 

~g) ~o Govc:nment propose to scrutinize each such individual case 
and Issue lIlstructIOns accordmgly T 

~e Bonoul'J.ble SU- Harry Ha.ig ; (a)- Yes. 
bel'. t b) I understand the position is as stated by the Honourable M:em-

(c) Instructions similar to those in the Punja b hav t be . d br the Delhi Administration. The question of departure ~x:o the~ :sue 
tIOnR does not therefore arise. m e In me-

(d) Yes. The Tahsildar was appointed in Januar 19'>6 
(6) No. y, "'. 
(f) r Hm infoMlH·d that postings and t f 'f 

made by the Lahore High (~ou;t. rans e1'8 of l:)ub-.Judg'f's are 
(g) Although the rule of three yea' . f 

assnre the Honourable Member th t' .hrs IS n.ot Ill. orce in Delhi, I would 
in Delhi for more than th a eac . case III WhICh an OffiCf",· is n·tail'H"d 

ree years receIves th~ full attention IIf the D:>thi 
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Administration, and I do not comrider that there are sufficient reasons for 
interfel-i11g with the discretion o.f that Admini8tration in this matter. 

Mr. Jagan Bath Agarwal : Does 11(.1t the Honourable Member think: 
that he should look into the matter rather than leave it to the Delhi 
Administration , . 

The Honourable Sir Barry Hug: No : the Government of India have 
a great many duties of their own to perform, and I do not trunk it reason-
able to ask them to perform these in addition. 

lIIIr. Jaga.n N6th AgU'Wll : Is it lack of time and -nothing else that 
&tan,]", in their way f 

The Honourable Sir Harry Ba.ig : No : I think it is a principle of 
admiuistratipn. 

Mr. Lalch&nd Navalrai: May I know why this Tahsildar hAs been 
kept for such a long time in Delhi T Is it for political reas()ll'l or f{J1' 
some 01 her reasons ? 

The Honourable Sir Barry Baifr : I illU\gine it is because it is felt 
that it is in the public interests to do so. 

POSTING OF JUDJrIAL AND POLICE GAZE'M'ED OFFICERS TO THEIR HOME 
DISTRICTS. 

649. ·Mr. Jagan Na.th Agga.rwal: (a) Are Government aware tbat 
e:x.cept under very 'f>xtraordinary circumstances, no officer, especially 
Judicial and PoliceOffieers of the gazetted rank, is allowed to be posted 
in his own home T If not, do Government propose to consider the 
expediency of this rule and issue instructions accordingly , 

(b) Will Government ~ pleased to lay on the table a statement 
6howing the cases, with reasons. where departure was made in the case of 
officers posted in the province of Delhi during the last twelve years f 

The Honourable Sir Harry Haig : (0) I have no information whether 
thp.re is any such rule in force generally. Government do not propose to 
iNSul! in . .,t.ructions in the matter. 

(b) There is no such rule in force in the Delhi Province and the 
question of obtainiVg the information desired by the Honourllbl~ Membt'r 
does 110t therefore arist'. 

Mr. Jagan Bath Aggarwal : Does not this reason Come under the 
gen(~ral principle of desirability in the public intt'rest f 

The Honourable Sir Harry Haig : I dc. not think there is any general 
rult' in foree, but, in the speei/llJ caRt' of Delhi. I would ask the Honourahle 
Mt'Jnht'r to reftect that if such a rule were made. it would be impossible 
for Any inhabitant. of the Delhi Province ever to serve under .his own 
provincia! administration. 

ApPoINTMENT OF PREsIDENTS AND MEMBERS OF THE T Utl1"l" BoARD FltOll 
. PROYlNCn; OTHER THAN BOMBAY. 

650. *1Ir. S. O. Kitra (on behalf of Mr .. Bhuput Sing) : (a) Will 
Government be pl(>~!loo to "tate the number of oftll'!inl . arid non-oftletal 
pl't'sideuts and members of the Tuifl' B~t\.sia¥;.it.a ,fwmatiua"iQld ;_the 
p'trl~(:"tage ~f Bombay men recrt,~~e~:to such ~J,~, ,v.,; .. ,,,,;~.:-. ~::',. d 

____ ._ (.b.J .Do .• GQy.ttm!!el!t..R~pose. to take steps for. the recrmtment til men 
of other provinces in the::fut;ure".7'ari1r !Boardst .- - - . - . -
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(c) .Are Government aware that there are 88 good businessmen and 
eeonomists in other provinces as in Bombay f If not, have Government 
ever enquired from Local GovernmentB for such men for the posts of presi-
dents and -mwbers of the Tariff Boards when formed , 

The Honourable Sir Joseph Bhore : (a) I lay on the table a statema. 
showing the name, province and period of service of each person who has 
served clS President or as member of the Tariff Board. Only one Bombay 
man has been President of the Board. He held the post in an officiating 
capacity only for .6! months, his period of service being 5 per cent. of the 
total service of all Presidents. Two Bombay men have served as members 
of the Boards, their combined service expressed as a percentage of the total 
service of all members being 20 per cent. 

(b) Does not arise. 
(c) The reply to the first part is in the affirmative. The second part 

does not arise. 

8taIemmt ,1aotDi1llJ namu, proIIi7IUI 01 origin GM periodI 01 ,emu 01 P,.uide"" GM .II tfItber, 
oJ t1M TG"!! Board. 

Period of Service. 

N&meII. Province. 
Years. Months. Daya. 

"' 
p,.~. 

Sir George Rainy (Official) .. .. Bihar and Oriua .. 2 9 10 
Sir Padamji Ginwala (Non-Official) .. Burma .. .. 3 5 & 

Mr A. E. Matthias (Official) .. .. Central Provinces .. 1 6 19 
Dr. John Matthai (Official) .. .. Madraa .. .. 1 8 6 

Mr.F. I. Rahimtoola (Non-Official)(Offg.) Bombay .. .. 0 6 17 
Sir Frank Noyce (Official) .. Madras .. .. 0 7 21 

Member,. 

Sir Padamji Ginwala (Non-Official) .. Burma .. II II II 
Mr. V. C. Kale (Non-Official) .. .. Bombay .. .. 1 11 Ii 
Dr. John Matthai (Official) .. .. Madras .. .. 6 II 16 
Sir Frank Noyce (Official) .. Madras .. .. 0 1 21 
Mr. A. E. Mathias (Officia.l) .. .. Central Provinces " 3 3 16 
Mr. F. I. Rahimtoola (Non-Official) .. Bombay •• .. 2 0 16 
Hr. C. T. Boag (Official) .. Madras .. .. . 

2 1 13 
Kr.H. R. Batheja (Official) .. .. Bihar and Oriua .. 0 6 4 
BaiBahadur Pt. Hari Kiahen LuI (Non- Punjab- .. .. 0 6 21 Official). 
lIr. N6 S. Subba Rao (Non-Official) .. Hysore " .. 0 6 21 ~,. ." .' .. 

• Up to ht August, 1933. -
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Mr. B. P. ,JlDdy : Are Government ftw~re 'that Bombay will' ~ve 
DO <lbjection if, by way of a chang~, other ~roVlnces are allowed to ~et Job. 
on the Tariff Board and Bombay 1S occas1onally allowed to creep mto the 
Executi\'e Council of the Governor General f (Laughter.) 

Mr. Lalchand Navalrai : ~lay I Jrnow whether this Tariff Board ill 
likely to continue very long f 

The Honour&ble Sir Joseph Bhore : As I think my Honourable friend 
knOWR the Tariff Board has remitted to it for consideration the mbject 
of the' iron and steel industry ; and it will remain in existence certainly as 
long as it is necessary for the Board to conduct its inquiry into that parti-
cular matter. Beyond that I cannot say. 

Mr. Lalchand Navalrai : Can the HOIlourable Member say what 
period that is likely to take T 

The Honourable Sir Joseph Bhore : I certainly cannot give my 
Honourable friend any information on the point: but they will certainly 
be ill exiRtence until they finish their report : it may be six or seveu months, 
I do not know. 

Mr. H. P. Mody : With rcierellce to this ftDSWer, do I understand that 
there are no other a'Pplications besides the one which will he considered 
by the Tariff Board next month f 

The Honourable Sir Joseph Bhore : I must hllve notice of that ques-
tion ; btu, as far as my recollection serves me, there is no application lit the 
present moment which it is intended to refer to the Tariff Board. 

Mr. Amar Nath Dutt : In view of the fact that one of the biggest 
concel'D!'> for which the Tariff Board exists lies in Bihar /lnd Oriss.'l, was 
any gentJeman of Bihar and Orissa t'ver nominated to the Tariff Board! 

The Honourable Sir JOIeph Bhore : That, 1 am afraid, is not the 
principl~ upon which members are chosen for appointment to the Tariff 
Beard. 

Mr. B. Das : Do Government refer every applieation to the Tariff 
Board 01' do they sort out spurious applications from Indian industrialists 
and rf~ft'r only those industries which really need protection in the opinion 
of Government T 

The Honourable Sir Joaeph Bhore : My Honourable friend iR quite 
ri~ht. 

Mr. Amar Ba.th Dutt : Vi ere the claims of those in the Retrenchment 
ComrnittE'f' of the Stores D~partment considered when making sueh appoint-
ment!! ? 

The 'HoDonrable Sir Joseph Bhore : I can only say to the House that 
all ~lljtahJf' names were considt'red before 8'ppointments were liiallf'. 

1Ir. II. Maswood Abm"" : Will Government be pleased to state the 
reru;/lllR f(Jl' this doublt' scrutiny. once by the GOYernmt'nt of In(lia and then 
by the 'fllriff Board T 

Tbe HOD~urable Sir Joeeph Bhon : Obviously it is no use referrhll 
to the Board the case of an industry which prima facie can be dispoSt'd of 
at once. 
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1Ir. 0&,... Pmaad SiDgh: Will Gov~ent couider sel'io~ the 
'representattions coming from the Bombay millownen before referrmg them 
-to the Tariff Board in future f 

The Honourable Sir Joseph Bl10re : I can assure my Honourable 
hiend that they are most carefully scrutinised. 

AN~STHETIST IN THE RIPoN HospITAL, SIMLA. 

651. *ltIr. 8. O. mu;,. (on behalf of Mr. Bhuput Sing) : (a) Is it. a 
f.aet tbut the anrestbetist in the Ripon Hospital, who helps in the uperaijons 
performed on the Government of India staff and their relations, is only a 
eOlll')()under? If not what are his medical qualifications and dpgrees for 
whi~h lie is entrusted ~th such an onerous duty on which deP,ends the life 
aud death of persons Y 

(b) Will Government be pleased to state the charges prescribed by 
the Civil Surgeon in charge of the Ripon Hospital for the said an~th~tist 
for helping in the operations performed on the Government of Inchn staff 
and th{'ir relations Y 

(c. Are Government aware that the Civil Surgeon in charge of the 
Ripon Hospital, whenever he is sent for by the Indian officers, advises 
them to go to hospital and at times threatens to report them to their 
superiors as his valuable time is wasted for not getting any fees from 
them! If not, do they pr<!pose to enquire into the matter T If not, why 
not' 

Mr. G. S. Bajpai ; (a) The an:;wpr to the first part is in the affirma-
tive. 'I'he second part does not arise. 

(b) No charges are leviE'd from Government ser~ants. A cop.\- of the 
Ripon Hospital Rules' showing the fees charged from non-entitlPd patients, 
including relatives of Government servants. was placed in the Library of 
the House with reference to the Honourable Member's qu~tion No. 146. 

(c) Government have received no such complaint and do not. there-
forc, propose to make any enquiry. 

UECRUITMENT OF MINISTERIAl, STAFF OF THE GoVER..'OrENT OF INDIA 
SECRETARIAT AND ATTACHED OFFICD3. 

652. ·1Ir. S: O. Mitra: (a,) Is it a fact that the recruitment of a 
portion of the ministerial establishment of the Government of India 
departments and attached offices is being done by the Public Service 
C?~mi~ion Y If, so,.is it a fact that the rec~uitment for certain post.~ of 
llllDl~enal es~b~lShment has been kept outSIde the scope of the Public 
ServIce Commu;slOn on the gronnd that men aM' required to fill posts 
requiring technical skill , 

(b) 'Will Government be pleased to state whether men recruited on 
te~hpica! gronnd~ for technical post.s are transferred to the regular 
.mIDlStenal e~bhshment after being recruited by this back door method 
of nomination by the heads of departments and ~ffices ? 

:. '., . ~!!) Are Go!~rnment aware that~he ,Anglo-IDdiaasrecruited:by the 
!"O~ andP~htlc~ . Depar?n:ent .for tlle ~ypher Burean a~ invariably 
transferred to the regular mIlllstenal establIShment. thereby bar~ Hie 
prospects of those men who came by competitive examination' '..., 
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(11) Are Government aware that the Army Department rec.ruited 
a relation of the Personal .Assistant to the Army Secretary on grounds 
of technical qualifications a few years bac~ T If B? has he been t~ 
ferred to the regular establishment for bemg consIdered f~r promotIOn 
to the post of upper time scale Assistants and post of Supenntendents T 

(e) Are Government aware that another relation of the said 
Personal Assistant to the Army Secretary has been recruited by th~ Army 
Department on the ground of technical qualifications T If so, will Gov-
~nment be pleased to state what are the technical qualifications- of the 
said candidate , 

(f) Are Government aware that a relation. of one of the Assistant 
Financial Advisers, Military Finance, was re~rUlted a few ye~rs ago ~y 
the Military Finance without the interventIOn of the Public. ServIce 
Commi'ssion on the ground of technical qualifications. an~ .t~at ~ttempts 
are being made to transfer him to the. regul~r '~nd diV18lon m order 
to avoid his stay permiinently in the wmter m Simla T 

(g) Is it a fact that the Public Rervice Ctmmission recruits technical 
men for technical posts of all other branches of H.e Government of 
India administration, including Railways, 'l'elegraphs, and Civil and 
Mechanical Engineers, Press Foreman, Indian Stores Department techni-
cal posts and various other technical jobs' If so, will Government be 
pleased to state why the rf'cruitment of a few technical men required 
in the Government of India Secretariat Departments cannot be entrusted 
to the Public Service Commission T 

(It) Do Government propose to hand o.ver the entire reeruitment of 
the ministerial f'stablishment including technical posts to the Public Service 
Commission' If not, why not T 

The Honourable Sir Hvry Haig : (a) The renly to the first portion 
is in the affirmative. As regards the second portion, the positi(\n is that 
though PO'lts of a special or technical nature in offices which recruit through 
thf' Puulic Service Commission are not fillffi in the ordinary way, i.e., by an 

_ examination, selection for such posts is made through the Puhlic Sen-ice 
Commi<:gion who are required to satisfy themselves that the person to be 
appoint<>d is qualified to hold the post. 

(b) I am making enquiries and will lay a statement on tht' table. 
«(') 'rhe position is not as stated by th!:' Honourable Memher. 
(d) The post was not a technical one at. thf' time and the circumstances 

ill whieh thf' appoint.ment was mad!:' werE' fully E'xplained in answer to 
starrf'd qUel'ltion No. 909 and unstarred quest.ion No. 464 on the 24tn and 
2IRt ~eptember, 1928, respectively. Thf' reply to the sf'Cond pa~t is in the 
nt'.glltlYf' .. 

(e) Yes, except that the post was not ./I' technical one. A man with 
special J))OllCtical experience of the outdoor work connected with 'W8tE'r 
supplif'c; in Cantonmf'nts was required ; and the individual in question was 
recommt"ndf'd by the Cantonmf'nt authoritif's of the East~rn Command. 
T.hc al~p<!int~V1t ~as ~~d~,~~h the: e~pr~ AAnroy~',o', t~ pullJic ~~"'ice . CommissIon. . ' .. "l .. _"'F. ~", ,t~ nr "M"""" 

... , -', ;' ;I~~, .' ':. "' .•. " '~ .:;~ ,~,": t . Ii:: ,j~:.li'.;,":i) .l.~t~ "'i.lt,!.}·; 

, (J) A son of an AssistantFinancial AdviBer was ~\ted. to..1Jle III 
Jjivi~ioil" 6' t"·~ Miti~ li'mImJC~ ffi!p'ii~t' lmme: ~. ll'gthrRcl' ~ con-
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firmed in 1930 with the concurrence of the Public Service Commi98ion. 
TIl ere is lit present no question of his promotion to the II Divjsion. 

(g) The answer to the first clause is.in the affirmative. .A'i regards 
the stllJond clause, I would refer the Honourable Member to the reply I 
h~YC just g-iven to part (a) of this question. 

(h) Government do not see sufficient reasons for departing from the 
existing orders on the subject. 

Mr. Gaya Prasad Singh: With reference to part (c) of the questi,on, 
may I know if any Indian has been appointed to the Cypher Bureau 
of the Foreign and Political Department T 

The Honourable Sir Harry Ba.ig : I am afraid I should require 
notice of that question. 

Mr. Gaya Prasad Singh: Are Government aware that this matter 
repea', edly came up bf'fore the Standing Finance Committee, and that 
the undertaking given was that claims of Indians to appointment in tile 
Cypher Bureau would be seriously considered and acted upon T 

The Honoura.ble Sir Harry Haig : No: I am not aware of that : the 
Cypher Bureau is not under the Home Department. 

Mr. Gaya Prasad Singh : I am asking the question of the Govern-
ment : will the Honourable Member kindly ask his colleague on his left, 
the Finance Member, on this point' 

The Honourable Sir Harry Haig : I think the Honourable Member 
might address his question direct. 

Mr. Gaya Prasad Singh: MY' question is addressed to the Govern-
ment, and it is this : will Government kindly state if any Indian has 
been yet appointed on the Cypher Bureau of the Foreign and Political 
Department T 

Mr. B. J. Glancy: I am afraid I have not got any information on . 
that point. 

Mr. Gaya ~ Singh : Will Government be pleased to state 
whether the appomtment to the Cypher Bureau is made through the 
Public Rervice Commission T 

Mr. B. J. Glancy: No. 

Mr. M. ~woo~ Ab,!,ad : Wi~ Government be pleased to state what 
are tit£' specIal quahficatIOns reqUIred for a· post in the Cypher Bureau 
of the Foreign and Political Department T 

Mr. B. J. Glancy: There are no special qualifications required, 118 
far as I know, except that the persons holding the appointment must 
he . (Jualified to deal with the work and that they must be thoroughly 
rl'lJabJe. 

Mr. M. Maswood Ahmad: Will Government be pleased to state 
whether any attempt was ever made to appoint an Indian to this post, 

Mr. B. J. Glancy: I am not aware whether any attempt was made. 
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Mr. Gaya Pruad Singh: Is the Honourable Member aware that 
when a. proposal was made before the Standing Financ~ Committe~ .for 
incJ:easing the strength of the Cypher Bureau of the Foreign and Political 
Department, a reco~endation was ~ade by th~ members of the ~tand­
ing F'~nance CommIttee that the claIms of Indians should be ~erlOusly 
considered in that Department and that some of these appomtments 
should be given to Indians , 

Mr. B. J. Glancy: No, Sir; I am not aWRre of that. 

Mr. Jagan Hath Aggarwal: Is this Cypher ~ureau the .same ~ureau 
wbieh took two hours to decipher a telegram In connection WIth the 
release of Mahatma Gandhi on the 23rd August' 

Mr. B. J. Glancy: I do not think that was the Cypher Bureau of 
thc Political Department. 

Mr. Gaya Prasad Singh: May I know. Sir, if the Honourable the 
Finance Member has anything to say on this subject' 

The Honourable Sir George Schuster: I think I may inform. the 
House that my friend, who has asked this question, knows more about 
it prohably than anybody else in this House. He has always expressed 
a V(1J'~ great interest in this case which has come up several times before 
,the Standing Finance Committee. My friend is fully aware of the 
'{liffknlties that exist in the matter of appointing Indians to the Cypher 
Bureau, because some of the cypher used for the Cypher Bureau are only 
issuf!lI by His Majesty's Government on the understanding that they will 
bf' Ilsed by British officials. That is a technical difficulty. My friend 
is also aware that the Foreign and Political Department have been doing-
their best to overcome this technical difficulty. My friend, the Political 
Secretary, who has not been in the Department very long, is perhaps 
not familiar with the past history of thi~ case. All I can do is to promise 
the asker of this question that I will look into this matter as Chairman 
of the Standing Finance Committee and inquire from the Foreign and 
Political Department exactly how the matter stands. 

Mr. II. JIa.nrood Ahmad : Will Government be pleased to state 
wbethE'I" all these Anglo-Indians are British subjects' 

The Honourable Sir George Schuster : I am afraid I have been taken 
rather nut of my sphere. I must have notice of that question. 

Mr. N. II. Joshi: May I ask whether Indians are not British 
sl1bjef't1'l • 

The Honourable Sir George Schuter : I think I have given all the 
information to thc House in reply to questions which Honourable Mem-
hers \\'er(' cntitled to ask at the present stage. I only intervened, because 
my III)1lourable ('oIlE'ague. the Politi('al SecretarY. is not actually familiar 
with thi!! case which I am familiar with as Chairman of the-Standing 
Finanre Committee. 

. iIr. s. o. IBtra: From the reply given by the Honourable the 
FlDa~e Member. I take it that he thinks that Indians are not" British 
sllbjcctR". Is that not the neeessary implication flom his reply' 
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The Honourable Sir George Schuster: I do not think it .is a neces-
sary implication but I shall look up the exact rules and Inform the 
Honourable Me~ber what the exact rule is. I can only state that there 
is a technical difficulty which the Political Secretary and his Department 
have been doing their best to overcome. 

Mr. Gaya Prasad Singh: Has not this matter been hanging fire 
for several years before the Standing Finance Committee , 

The Honourable Sir George Schuster: That onlY' indicates that the 
technical difficulty is rather a serious one. 

Mr. N. M. Joshi: May I ask what steps are being taken by Govern-
ment to remove this technical difficulty , 

The Honourable Sir George Schuster: I suggest, Sir, that the ques-
tion has been answered in sufficient detail now. I have promised to look 
into the matter, and I think that ought to satisfy Honourable Members. 

Mr. Gaya Prasad Singh: Thank you. 

AssESS£F.<l TO INCOME-TAX AND SUPER-TAX AND ASSISTANT COMMISSIONERS 
ENGAGED m APPELLATE WORK IN CERTAIN PROVINCES. 

653. *Mr. O8y& Prasad Singh: (a) Will Government be pleased to 
infonn this House (i) of the number of assessees to income-tax and super-
tax in the Punjab, United Provinces, and North-West Frontier Province, 
separately ; (ii) of the number of appeals lodged against 'orders of asses. 
ment and the time taken i:n. disposing of the same comparing it with the 
time taken previously before the limit was reduced to 1,000 rupees' 

(b) Will Government be pleased to place a statement on the table 
of this House showing the number of Assistant Commissioners engaged 
in appellate work in 1931, 1932 and 1933, and the number of appeala 
lodgcd 1 

(c) How many officers in the above provinces have been granted 
extensions after reaching the age of retirement 7 Will Government be 
pleased to state the reasons for granting such extensions at a time when 
extensiye retrenchments have taken place in various Departments of the 
Government , 

The Honourable Sir George Schuster: (a) and (b). A statement is 
~ai?- on the t~ble. As. regards the time taken in disposing of appeal!!, 
It I." 110t possible to gIve a~y precise information as in the disposal of 
appe.als many. factors come mto play and the time required varies very 
c(Hls~derably In consequence. Some appeals are disposed of on the first 
he;ulDg whereas others take several hearings when parties want adjourn-
nlents for one reason or another. 

. (c) Ext~nsions have so far been granted only to two officers in the 
UDlt~<I ProvlDces and to one in the Punjab and Ndrth~W'e8t hoMier 

. Prov~nc~ .. ~b~y. ~,ere ~ranted strictly in accordance with FundalPental 
'. Jlul~'5iJ 1~ ·t'he l~t,e't~stR:?f p~brle8~mCe!·· In the I~~~taJ: Be~ment, 
'o1lic~ .~~'th 16~g :~~eiJ.ce . ~~'Of,:s~~i81: use in 1fre.' ventillg iattelaptl at 
evaSl0ntrbf fax "'hleh-a'l'e'~t·n6 mea1HJ'unclnbmeb,::.':: -i , "',:::i!" 



•• 
__________ .. --.---------c--=--------------------- -

Province. 

UDited Previ_ .. 

Punjab .. 

North-Welt· Frontier Pro-
vinoe. 

---------

No. of 
Income-tax 

Year. IIDCi 
Super-tax -. 

1930·31 25,633 

1931-33 6O,iU 

1930-31 32,256 

1932-33 85,258 

1930-31 3,318 

1932-33 7,780 

No.of.p~. 
lodged. 

1,570 

(1931·32) 1,618 

3,165 

2,301 

(1931-32) 2,927 

4,544 

482 

(1931-32) i51 

780 
.-~- ------ -------~--

No. of 
Alailtant 

Commialioaen. 

3 

3 

3 

3 

3 

a-

} t 
• To oope with increase in appellate work a temporary Aasistant ColllDLilBioner wu anc-

tiODecl for 9 months from ht March 1933. 
t No .A.ist&nt Co'll1JJlitl8ionel'll specially for N.-W. F. P., the cadre of Aasistant CoIllJDia-

....... being the II&IIIe for Punjab, N .• W. F. P. and DeUri. 

SEB\"ll:ES 01' EUROPEAN INDIAN CJvn. SERVICE OR OTHER o,.,.It"'l':RS LENT TO 
- PLACES OUTSIDE BRITISH INDIA. 

654. *Mr. G&ya Prasad SiDgh: Will Government be pleased to 
stare if Ule services of European I. C. S .. or other offieers. haw bet>n lent 
to piac(,J: outside British India T If 80, what are their names, and the names 
of places out.qide British India, where their services have been lent ; and 
since what time , 

Mr. B. J. GlaDey : 1'he required information is being collected and 
will he laid on the table or ginn to the House. 

Mr. Gaya Prasad Singh: The required information relating to the 
oftiters working in Indian States as well as in countries outside India' 

Mr. B. J. GIIloIlCY : I unuer>tand the Honourable Member's question 
ref,'rr('d to all places outside British India T 

Mr. Gaya Prasad Singh: lly question referred to Indian States as 
well 'is to plaees outside India, hoth. 

LOAN!;; ADVANCED TO THE BAHAWALPUR STATE OCT OF INDHN UEVENUES. 

8M. ~Ifr. Oaya Prasad Singh: (a) Will Government be plt'ased t~ 
stute the d8t~R, and the amounts, of loans advanced to Bahawalpur State 
out CIt Indian revenues, together with the rate of interest T 

(lJ) Will Go~rnment be pleased-to state (i) what approximately is the 
annual interest on tlle entire loan ; (,i) what th(' Yf'arly revenue of the 
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State is; and (i,,) the steps taken by Government to safeguard the Indian 
revenues by securing an early repayment of the loan and its interest , 

(e) Do Government propose to remit any portion of the loan 'If so, 
why' 

The Honourable Sir George Schuster: (a) The initial instalment 
of Us. 427 lakhs was sanctioned in September, 1926. Additional instal-
ments have been granted in subsequent years to enable the State to meet 
the payments required from time to time on account of capital expendi-
ture in connection with the Sutlej Valley Project. The total amount out-
standing on the 3] st of March, 1933, was approximlltely Be. 11;63 Jakhs. 
Until the end of the fiDaneial year 1930-31, the rate of interest was 6 per 
cent. The rate charged on the amount outstanding on the 31st of March, 
1931, is 51 per cent. ; while the rate charged on additional im,tabnenta 
granted after that date will be based on the borrowing rate of the 
Government of India at the time. 

(b) (i) The estimated interest on the entire loan for 1933-34 is 
approximately Rs. 63t lakhs. 

(ii) The information which the Honourable Member desires is avaU-
able in the publication entitled " Memoranda on the Indian States". 

(iii) .An expert Committee was appointed in 1931 to report on the 
financial prospects of the Bahawalpur section of the SutIej Valley Project. 
J II accordance witb their recommendations now capital works which seemed 
unlikely to prove remunerative were abandoned. An experienced Chief 
Engineer is now in charge of all Irrigation works in the State and a 
Special Accountant-General supervises the accounts of the Sutlej Valley 
Project. The budget of the Project is now entirely separate from the 
State budget. 

(c) Government have not made any proposal on the lines suggested by 
the Honourable Member. 

Mr. Gaya Prasad Singh: Who are the members of this Committee 
with regard to (e) T 

The Honourable Sir George Schuster: According to my recollection, 
Sir Bernard Darling", Professor Roberts and Mr. Dodson of the Punjab 
Go\"prnment. 

Mr, Gaya Prasad Singh : I could not hear the answer to the first 
r~rt of my question on account of the noise of the engine, but I should 
like to know what is the total amount of the loan advanced to this 
Stat!) 1 

The Honourable Sir George Schuster: I will repeat that part of the 
llnswer. The total amount, outstanding on the 31st of March, 1933 was 
approximately Rfl. 11,63 lakhs. ' 

Mr .•. Maswood Abmad : Do Government propose to take steps to 
see that in future the railway engines do not make noise between 11 and 
12 ! 

Mr, H. P. Mody : Don't Government consider that information 
which is readily available and which is in their possession should b~ 
given 011 the floor of this House rather than that Member~ should be 
referred to publications which are not readily available' For instance 
my friend just now referred to a Manual about the States, If th~ 
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information had been given,-it was only a question of ~gures--if the 
information had been given, we would have been able to estllD8.te whether 
the revenues of the State could stand the interest which it has. to pay. 
I would venture to suggest to my friend that on all such occasIons the 
acilla] information should be given ~nstead. of a Member being referred 
to a }lanual which may Dot be readily available. 

The Honourable Sir George Schuter: I quite sympathise with my 
Honourable friend's question, but I believe that the practice which we 
lill foll(lw in answering these questions is based on a deliberate purpose. 
'I'he purpose is one of educative value to Honourable Members that, 
whcn books are available, Honourable Members should be encouraged 
to read them. The Members of the Government should not be asked to 
do work which Honourable Members can do for themselves. 

Sii Oowaaji Jehangir: May I know, Sir, whether the State is 
respuusible for any deficit that may occur in the project itself from 
State revenues , 

The Honourable Sir George Schuster: Yes, Sir. Certainly, tile 
8tah' has taken the loan, and the State is responsible for meeting the 
interest on· that loan. The responsibility is not confined to the revenue 
of the projcct itself. 

Mr. J:1.gan Hath Aggarwal: Is it not a fact that the loan was 
financed during the minority of this 

12 NOON. Rult'r f 

The Honourable Sir George SchuRer : Yes. The project was origi-
nally approved during the minority of the present Ruler. 

Mr. Jagan Hath Aggarwal : And that the Council of Regency did 
not give their unqualified assent to it, and that the Punjab Government 
or the Government of India took the responsibility for the success of 
this ~ellf~me , 

The Honourable Sir George SchUlter: That is a very complicated 
issue. That State have their own views on the subject which are not 
flntirely accepted by the Government of India. 

Sir Oowaaji Jehangir : Have the State got to make up any deficit 
from their revenues in order to pay the interest' 

The Honourable Sir George Schuster: Up to the present, interest 
has hpt'n lidded to tht' capital (,f the project, because the period of con-
r-,tt·ucTion is not yet completed. 

Mr. Lalchand Navalrai: Mav I know from the Honourable Member 
if. Iif1f'r the report of this Conimittee, there is any fear on the part 
01' tht Go,'ernment that the loan will not be repaid by the Bahawalpur 
Sttlle , 

The Honourable Sir George Schuter : I think it is well-known to 
IT On()llr~1 ble' Members, certainly it must be known to the H(\nourable 
M.(,mber who has a!lked this question, that the present condition aR 
re!l'ards this project is not a satisfactory one. The project was under-
taken at a time when all over the world many projects were being 
ltndertaken on the basis of expectations of high post-war prices. The 
project has suffered, as many projects have suffered all over the world. 
and elsewhere i. India by the catastrophic fall in prices which· has 
6ccurred. That has resulted in delay in the sales of land which has 



938 LEGISLATIVE ASSEMBLY. [5TH SEPT. 1933. 

inereased the capital dtlbt outstanding o~ acc?unt of th~ project. T~(} 
question of how we are going to deal wIth. this ~atter In the future 19 
a difficult one which is now under the consIderatIOn of the Government: 
of India hnd has been under their consideration ever since the expen 
Committl'e reported. 

Mr. Lalchand Navalrai : May I know from the Honourable Member 
whether the question of responsibility of repaying this debt has been 
unally settled between the Government and the State Y . 

The Honourable Sir George Schuster: No, Sir. The que8tion is '!It ill 
under consideration. It has not been finally settled yet. 

Sir Oowasji lehangir : May I take it from the Honourable Member· 
that the Assembly will be consulted before a final arrangement is made 
with regllrd to this big sum, especially in view of the Federation coming 
into existence before long T . 

The Honourable Sir George Schuster: I am afraid I cannot give 
my Honourable friend any such undertaking. I shall be very glad to 
gi,'c the Assembly every possible informati?n on the sub~ect, but this 
is a I'latter between the Government of IndIa and an IndIan. State and 
I conld not give an undertaking that the Assembly would be consulted 
about it. 

Sir Cowasji Jehangir : The Honourable the Finance Member realise~ 
that the monieR that the Government of India may lORe or may have 
to write off as a bad debt belong to the people of India and that this 
As:-;embly is responsible to the taxpayers of this country for any monies 
that the Government of India may have to write off. In that case, Oil 
onc side it is the Assembly and, on the other side. it may be an Indian 
State. The Assembly iR very intimately connected with this matter. 

The Honourable Sir George Schuster: I quite appreciatc the pl)int 
whieh has been put by my Honourable friend. I may 8ay that I hope 
tbat it will be possible to arrang-e this matter in such It way that It large 
sum may not have to be written of. I fully reco!!Dise that this Assembly 
has an interest in the matter if it inyolves a loss of revenues of BritiRh 
Ir.dia. ] only hesitated to give my Honourable friend the undertaking 
which he asked, because I should like to have time to consider thi~ 
matter. But I certainly appreciate the point of "iew which he has put 
forward. 

Mr. B. Das : Is it not a fact that the Punjab Goyernment was solely 
responsible for the design of this project, and, if any financial 108s shollid 
occur, f;hould it not morally go to the Punjab Government and not to t.he 
GOYl'rnment of India T 

The Honourable Sir George Schuster: The Punjab Government hav/> 
a strirtly.limited liability so far.as the rlesif!Jl of the projcct is concerned. 
The l'UIIJab Governn:ent undertook to carry out the engineerin~ part of 
the "'IIrk. If. there IS any loss on this project, it is not primarily due 
to any fault In the design of the works, but due to the failure of the-
expel~tations of land sales which itself is due to the catastrophic fall 
in prices to which I have already referred. 

Mr. N. II. Joshi: May I ask what is the justifieation of using British 
Indian money for the sake of Indian States , 
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The HODourable Sir George SchUlter: It has always been the 
.p:.oactice of the Government of India to advance money to Indian Stat~ 
after projects hllve been carefully scrutinised and it appears that the 
money will be secure. 

Mr. S. C. Mitra: May I draw the Honourable Member's attention 
to part (b) (i) and (ii) of the question, where the questioner wanted 
to know if the income of the State was more than Rs. 63 lakhs, the 
IImount of interest which had annually to be paid? Will the Honour-
able l'.IemQer answer that question without referring us to books and 
vuhutle:,l T 

The Honourable Sir George SchUlter: I have already explained why, 
following- the usual practice, I referred the questioner to a particular 
publi(!ation in which he will find the information as to what is the 
revenue of the State. aut that will not entirely answer the question, 
beeause that information nnly covers the revenue of the State indepen-
d*,nt1y of the project. The question of the revenue of the project is Ii 
specll.1atiYe matter on which it is not possible at present to make certain 
es~imIl1es. 

Mr. S. C. ltptra : The questioner wanted to know if the revenue of 
the State was greater than the annual interest of Rs. 63.lakh8 that they 
Wf're liahle to pay for the loan of 11 crores for this project. 

The Honourable Sir George SchUlter: My Honourable friend will 
get the information which he requires if he refers to the publications to 
which I have referred. 

Sir Cowasji Jehangir: May I know whether or not a portion of the 
J.lroject is in working order' 

The Honourable Sir George Scbuster : Part of the project is w\irk-
ing, hut the full const.ruction is not yet over. 

Sir Oowasji Jehangir: b it not the agreement that the annual 
interest should be chllrged to capital on that part of the project which 
is 1I0t completed, and, as for the other part of the project, which is 
completed and is in working order and which may be making a loss, 
that that loss &hould be made up for the time being from State revenues 
and the whole of the interest cannot be added to capital while one part 
is completed and the other part is not T • 

The Hono1U'f\ble Sir George Schuster: I can only tell my Honour-
able friend that the rules of accounting procedure in regard to this 
proJect have been properly followed and that the procedure has been 
passed b~' the Auditor General in the usual way. 

Mr. B. R. Puri: May I know, if a serious attempt to realise the 
debts was made as Ilgainst the State, what would be the cons.>quenc.es 
of that to ~he Stute itself f I am sure that information is not 8\'ailable 
in that book. 

The Honourable Sir George Schuster: It is quite obvious that if 
an attempt were made now to force the State to repay a sum of over 
RH. 11 crores which hilS been borrowed .to finance a project which is 
not yet in full working order, the State would be put to extremely 
financial diffieul,ties. 

Mr. N .•. Joshi: May I ask a question' Whatever may be the old 
practice, in view of the new constitution in which the paramountcy 
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powel'~ will rest with t~e C~own ~d not with. the . ~overnmen~ of India, 
·\Vill the Government of IndIa consIder the desIrablhty of puttIng a sto.p 
to the practice of lending money to the Indian States Y 

The Honourable Sir George Schuster: I wou~d s~g~est that ~y 
HOllourable friend, who is going to London, mIght ralBe that pomt 
there. 

UNSTARRED QUESTlONS AND ANSWERS.' 

ApPOINTMENT OF A SIKH AS A JUDGE IN THE LABORE HIGH COURT. 

9. Sird8l' Bohan SinA'h : (a) Are Government aware that ~ut of 
12 Judges on the Bench of the Lahore High Court three are Hindu 
laWYers three Muhammadan lawyers, one Indian Christian lawyer and one 
a Iiind~ officer of the Indian Civil Service, and that a Sikh has not been 

. appointed to that Bench ever since the said High Court and its pl'edeeesaor, 
the Chief Court came into existence in 1866 , 

(b) Are Government aware that there will be nve vacancies o.n the 
Rench of the said High Court to be filled up in October next-two due 
to the retirement of Messrs. Broadway and Harrison, one Inspection 
Judge and two Additional Judges' 

( c) Are Government aware that there are now three Sikh District and 
Se8Si~n'!I Judges and a number of Sikh lawyers available for selection for 
being elevated to the Bench of the said High Court T 

Cd) Are the Government of India -aware that the feelings of the Sikhs 
are intense in the matter' 

~. Honourable Sir Barry .lIaig: (a) With regard to the present 
composition of the Court, the lIonourable Member'8 information is 
correct with this exception that there are only two Muslim Judges on 
the Court and not three. I am prepared to accept the Honourable 
Member's statement that no Siiwb has so far been appointed to the Court. 

(b) The aIlB'Wer is in the affirmative . 

. (c) The qualifications for High Court Judges are laid down in 
sectIOn 101 (3) of the Government of India Act. I am not aware of 
the number of Sikh District and SesSions Judges and lawyers who fulfil 
these qualifications. 

(d) Government have received certain reprCS('ntations on the subject. 

PERSONS GETTING EXTI-:NSIONf; AFTER REACHING THE AGE OF SUPEILANNUATION 
IN THE DEPUTr COMM1SSIONXR'S OFFICE, DELHI. 

10. Mr. M. Maswood Ahmad: (a) Will Government please state 
!he number of those p~r~ns who have reached the age of superannu~tion 
In the. Deputy CommIssIoner's Office, Delhi, and who are stilI getting 
extensIOns T 

(b) How do Government justify these extensions in these days of 
iinancilll stringency' 



UBSTA&RBD QUBS1'IONS AND ANSWERS. 

The BoDoarable Sir IIan'y JIai&' : With your pel'UllSSlon, Sir, I 
propose to reply to questions Nos. 10, 11, 13 and 14 together. The 
mformation asked for is being collected and will be laid on the table. 

GiuEVA..\I('ES OF ApPRENTICES WORKING IN THE DEPUTY COMMISSIONER'S 
OFFICE, DELHI. 

tH. l'tfr. II. Maswood Ahmad: (Il) Is it a fa('t that both paid ~ 
unpaid apprentice!! who lire wl)rkitlg in tht' Deputy Commi!!sioner'.s 
Office, Delhi, for the 1o.!!t ten or ~le"en years, have been deprived or 
being given permuncnt PO&t!! and preference is grnerally given to o~t­
siders? If so, wby ? 

(b) How many apprentices (paid and unpaid, separately) are working 
for the last ten years in the English and Vemacolar Offices· and for what 
period have they been working' ' 

(c) How many clerks and apprentices have been tl'&llfderred during 
this period from English to Vemacolar Office and we verla , - What 
pay are they drawing now and what was the cause of their transfer , 

(d) Is it a fact that some apprentices and clerks submitted iIf''\''eral 
representations in this connection to the Deputy Commissioner, Delhi' 
If so, what action was taken in th~ ~tter , 

PERMANENT CLJ!BKS WORKING IN THE SUB-REOISTIUB'S OFfo'ICE, Dm..m. 
12. 1Ir. It. Maswood Abmad : (a) Will Government please staie 

the number of permanent clerks working in tbe ~llb-IWgistrar's OffiCf', 
Delhi , 

(b) Will Govemment also please state the number of pud and UD-
paid candidates, separately, in the same office' 

(c) Is it a fact that these candidates are allowed to enter the original 
regiRtl'red documents in Book No.1 and copy the same' H so, who is 
responsible for this system and what steps do Government propose to take 
in t.he matter T 

TIle Honourable Sir Barry Hair : (a) Eight. 
(b) One paid and two unpaid. 
(c) The 8ll8wer to the first part of the question is in the negative ; 

the second part does not arise. -
ColfMl.;NAL CQMPOSITION 0 .. THE CLE&KS IN THE DEPUTY COMMISSIONER'S 

OFFICE; DELHI. 

I t13. 1Ir. II. lIIaswood Ahmad: (a) Will Government pleJU;e lay 
on the table a statement showing the communal composition of the I!lerks 
(both paid and unpaid, separately) in the Deputy Commissioner's Office, 
Delhi' 

(b) How many out of these belong to (i) Delhi and New Delhi, proper, 
aud (ii) rural arras in the Province of Delhi T 

DETERMINATION OF SENIORITY IN THE DEPUTY COM)1.(s.~rONEa'S 
OFFICE; DELHI. 

tH:. 1Ir .•. lWaIwood. Abmad: (a) Will Government kindly say 
nflw seniority it determined in the Deputy Commissioner's Office, Delhi' 

(b) Is any regular register kept for this purpose' If not, why not f 
tFor lUlIWer to thia queetion, .ee aD81Ver to queetion No. 10. 
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RETRENCHMENT IN THE SURVEY OF' INDIA DEPARTMENT. 

15. Khan Bahadur Haji Wajihuddin : (a) Is it a fact that retrench-
ments have been made in the SurYe~· of India Department T 

(b) What are the grades of gazetted officers of the Department' 
What was the sanctioned number of officers in each grade before retrench-
'ment and what is thc number remaining III each gradeaftet the 
retrenchment T 

(c) How many among the rctained officers III Class II service have 
put in 25 years' service and more T 

(d) How many of the retrenched officers of Class II service have 
put in between 5 and 15 years' service' How many of these are Indians 
and how many Europeans or Anglo-Indians' 

~. G. S. Bajpai : (a) Yes. 
(b ). 

Grades and Posts of Gazetted Officers. 

Olau I Bemce-

Directly recruited 

Promoted from Class II 

Olau I General Service 

Olau II Service .. 
Olau II General Service 

Sanctioned number of officers. 

Before After 
retrenchment. retrenchment. 

52 30 

11 6 

2 2 

80 56 

5 5 

(c) 13 officers had oompleted 25 years' service or more at the time the 
retrenchment board met. 

(-6) 4 officers, ~n of whom are Indians. 

HETRENCHMENT IN THE SURVEY OF' INDIA DEPAR'n'E~'l. 

16. Khan Bahadur Haji Wajihuddin : (a) Is it a fact that the 
retrenchments in the Survey of India Department have been ordered in 
accordflllce ,,:itll the decisinru; or recommendations of a "Retrenchment 
Board composed of officers of the Department? 

(b) Is it a fact that one of the members of the said Board bclongs 
to Class II and another was promoted from Class II to Class I a few 
years ago T 

(c) What was the serial number of the Class II officer in that c.lass 
at the time he sat as a member of the Board , 



UNSTARRED QUESTIONS AND ANSWERS. 

(d) Was he the seniormost officer ill: the Class available at Calcutta f 
If not, how was he considered competent to be associated in the decisions· 
rdating to his own ~ and the cases of officers senior to, him 7 

Mr. G. S. Bajpai: (a) The Board's recommendations were taken 
into consideration in selecting officers for retrenchment. 

(b) Yes. 
,(c) 46. 
(d) The answer to the first part is in the negative. There were 

other members on the selection board who were competent to be ass0-
ciated in decisions relating to the case of this officer and the C88e8 of 
officers senior to him. He was not considered competent for this purpose. 

RETRENCHMENT IN THE SURVEY OF INDIA DEPARTlIL~'1'. 

17. XhaIl Bahadur Haji WajihuddiD : (a) Is it not a faet that the 
sai'd member (Class II) of the Retrenchment Board for tne Survey of 
India Department was suspended in 1919 and his pay reduced f 

(b) Is it not a fact that the Class II officers of the Central Circle 
of the Department protested by a telegram against his inclusion in the 
Board T 

Mr. G. S. Bajpai : (a) Yes. 
(b) No reoord of such protest is traceable. 

RETRENCHMENT IN THE SURVEY OF INDIA DEPARTMENT. 

18. Xha.n Bahadur Haji Wajihuddin : (a) Is it a fact that the 
officiatlDg Surveyor-General visited the Circle Headquarters some time 
before the date of the meeting of the Retrenchment Board and had 
consultations with the officers there, and returned with a preconceived or 
provisional list of officers to be retrenched T 

(b) Was any common test held among all the officers for the 
selection of the least efficient among them for retrenchment' Ii not, why 
not' . 

lIIr. G. S. Bajpa.i : (0) The thrn officiating Suryeyor GE'neral visited 
the various CirclE" Headquart~rs during his monsoon tour which wac; 
just prior to the convening of the Retrenchment Board. The reply to 
the latter part of the question is in the negative. 

(b) The common test applied was thE' rE'('ord of thE'ir work over a 
number of years. 

RETRENCHMENT IN THE SURVEY OF INDIA DEPART:>dE.1I<T. 

19. Kha~ Bahadur Haji Wajihuddin: (0) I!I it 1\ ~fRet that on the 
first !lay's sitting of the Retrt'nchment Boarel of thE' SunE'Y of India 
Department, a list of officer., to be rptl'('nched was drawn up, in 
accordance with the general inRtrllctions issued by Government in the 
matter of effecting such retrenchments , . - . 

(b) Is it not a fact thRt the list so prepared on the first day under-
went some revistons, duE' to additions Rnd subtractions being made 
therein' . 
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(.,) Is it a fact that when once the lean eftie.ients were selected and 
morc ,,,ere required to be retrenched, the Board instead of retrenching 
officers by seniority, again started selecting and thus threw (JIlt many 
officers with no faults T 

Mr. G. S. Bajpai: (a) Yes. 
(b) Government have no information. I. ' , i,j: .. I 1 ! 
(c) No. 

RETRENCHMENT IN THE SURVEY OF INDIA DEPARTMENT. 

20. Khan Bahadur Haji WajihuddiD: (a) Is it not a fact that 
non-official gentlemen are included in the Boards for selecting candi-
oates til appear for the competitive examinations for recruitmcnt to 
Class II of the Survey of India Depsrtment , 

(b) I~ so, what rensons prevented the authorities from including 
rlon-,)ffic~:lls in the Retrenchment Board referred to previously' 

Mr. G. S. Bajpai : (a) Yes. 
(b) Only such persons as had an intimate knowledge of the organisa-

tion of the department could give useful advice. 

RETRENCHMENT IN THE SlJRVEY OF INDIA DEPARTlrENT. 

21. Khan Bahadur Haji Wajihuddin: (a) Is it a fact that 
the Surveyor General, in his evidence bcfore the Uetrt'nchment Com-
mittee, mentioned that CIMs n officers above the age of 50 were not 
suitable to be kept on 1 

(b) If so, how is it that man~' officers d Class' II (including those 
recently promoted to Class 1), who lire above 50 years old have been 
retained and young officp-rs hayc been retrenched T 

(c) Is it a fact that more than 40 pel' cent. of the Class II officers 
now retained have completed 2:> years or more service , .. 

Mr. G. S. Bajpai: (a) There is nothing to this effect on record. 
( b) Does not arise. 
(c) As stated in the reply to part (c) of question No. 15, thirteen 

officers who had completed 25 years' service or more at the time of 
retrenchment were rdaineu. Tllis is 23 per cent. of the revised strength. 

HETRENCHMENT IN THE SURVEY OF INDlA. DEPARTlIENT. 

22. Khan Bahadur Haji Wajihuddin: (a) Will Government be 
pleased to state the number of Anglo-Indians and Indians among the 
retrenched Class II officers of the Survey of India Department T 

(b) How many retrenched Anglo-Indian officers referred to in 
part (a) have put in less than 15 years ~ervice and how many retrenched 
Indian officers from class II haye put in leHs than 15 years of service , 
_. ; (c) .wm not the reD}.?val of suc~ a large perc~ntage of ~ounger or 
J11Dl0 r, ofl?,cers among IJ;ldlans result In the proportIon of Indian officers 
in· the Department being reduced more quickly than under nortWl&condi.-
tions, when the senior officers rdained now retire in the usual 40\i1'Set 



UNsrARRED QUESTIONS AND ANSWERS • 

Mr. O. S. BajpU: (.1) An"lo-lndians· 
Indians 

(b) Anglo-Indians 
Indians 

• 
11 
10 
Nil 

4 
(c) The percentage of junior Indian officers retrenched being small, 

the question does not arise. 

RF.TRENCHMENT IN THE SURVEY OF INOlA DEPARTMKST. 

23. Khan Bahadur Baji Wajibuddin: (a) Is it a fact that 
In the Survey of India Department an Anglo-Indian officer of 28 years' 
service, who had been ordered to be retrenched, was subsequently t.aken 
in, 

(b) Is it a fact that only. one of th{' seven officers promoted to this 
eervice from the lower ranks is retrenched , . 

Mr. O. S. Bajpai: (a) Yes. 
(b) Yes. 

1\"('N.RECBUITMENT OF RETRENCHED HANDS OF THE SURVEY OF INDu. 
DEPARTMENT. 

24. Khan Bahadur Baji Wajihuddin : Is it a fact that in filling up 
the post of the Deputy Director of Survey under the Government of 
Bihar and Orissa, on the retirement of the previous incumbent, the 
Surveyor General reeomm'ended an Anglo-Indian officer who had retired 
from the Survey of India f If so, why was not a suitable officer from 
the active list selected for the post , 

Kr. O. S. Bajpai : The officer who was selected for this post WBI 
retrenched from Class I of the Survey of India. Employment was there-

. fore provided for one of the retrenched officers. 

COMPETITIVE EXAMINATION FOR FILI.JNO UP OF VACANCIES IN THE Sua\"EY OF 

• INDIA DEPARTMENT . 

25. Khan·Ba.hadur Baji Wajibuddin: (a) Is it a fact that there have 
DOW occurred seven vacancies in the Class II service of the Survey of India 
Department, and that applications have heen invited from candidates 
to sit in the competitive examination that will be held for selection ~t 
oandidates to fill up t.he said seven vacancies in the Class II service ! 

. (b) ·,Are Government prepared to "iew with favour thl! eases of 
retrenched Class II officers of the Survey of India Department with five 
to fifte'en years' service, and arrange for their being called in, before any 
fresh recruits are taken, to fill up the vacancies now in that Class of service 
of the Department , 

JIr. O. S. Bajpat : (aL Yes. 
'(b) The Honourable Mem:t>er is referred to. ~be . reply given to pe~ 

tc) 0' s1:.tlried qulstion. ~o ... 3~~ in th~ .Legi,sl&tive~S$embly .on the let 
September, ·1933: 
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QUALIFICATIONS OF CHARGEMEN IN THE CARRIAGE AND WAGON SHOPS, 
, NORTH WESTERN RAILWAY, l\IOOHALPURA. 

16. Sa.rda.r Sant Singh: (a) Will Government please state the 
percentage ratio of the chargemen of ~ach comm';lnity, with. their academic 
and technical qualifications, employed ID 1921-31, In the CarrIage and Wagon 
Shop~, North Western Railway, Moghalpura T 

(0) 'Will Goyernment' be pleased to state the number, names, and 
salaries oflerrd to chargemen recruited with the approval of the Railway 
Board, and how many have since been discharged for (i) cOll"istent 
inefficiency, (ii) an~ ot.herwise, respectively, sinc.e 1921, an~ also ~tate 
wh."ther it was deemed necessary to get the RaIlway Board s sanction' 
If SOl under what circumstances ? 

(c) Will Government' be pleased to state the name of the authority 
competent enough to order transfers of persons of the said rank from one 
branch to another, and from one section to another and also state reasons 
for which such transfers are usually recommended in the Carriage and 
Wagon Shops at Moghalpura T 

Mr. P. R. Rau: (a) Government regret that they are not prepared 
to supplement with figures for particular classes of posts the information 
in regard to commlmal representation in Railway Services given in the 
.Annual Administration Report on Indian Railways. 

(b) and (c). I have called for the information and will lay a 
reply on the table in due course. 

SUE PENSION AND DISCHARGE OF CERTAIN CHARGEMEN IN THE ~ARRJAO. 
AND WAGON SHOPS, MOGIIALPUlU, KORTH 'VESTERN RATLWAY. 

27. Sardar Sant Singh: (a) Will Gov('rnment be pleased to state 
the 'll1thority competent to appoint. suspend, discharge, and dismis.", und 
also define principles adopted in the suspension. discharge, dismissal and 
"'ithholding of increments of. chargemen in the Carriage and Wagon Shope 
at Mogtalpura, North Western Railway T 

(b) Will Government be pleased to state the distinction which exists 
between discharge and dismissal, and is it a fact that in discharge cases no 
orr1(,Ts can be issued which may entail further const'quences, such as harrinlr 
re-employment ? . 

(c) Is it a fact that under the rules and orders issued by the Gllvcrn-
ment o~ ~ndia, Railway Board and Agent's Circulars, strict justice should 
b~""arlmll~Istered and speeial effort~ should be made to avoid hardship 'lib en 
dl~char~Ing persons employed agaInst substantive permanent posts, If so, 
wIll Goyer~ent ?e plea~ed to ~te if the spirit of the rules is being strictly 
observfd whIle dIschargIng chargemen of the Carriage and Wagon Shops, 
MoghuJpura T 

(d) Is it a filet that Home Department Resolution ~o. 156f1-1595 
(EstllbJishmcnt). dated the 14th September, 1915, clearly provid.ei that no 
perso~ should ordinarily be discharged, or dismissed, . on grounds of 
IneffiCIency, unless he has been given a written warning to that eftecot, or 
nncd or red.uced 1 If so, will Government be . pleased to state the namE8 
t'f.?ersom dl.schargoed. if IID..Y. in (i) contravention of the aforesaid ruleH~ Rnd 
(11 ) othel'Wlse. sePRrlltely amongst the chargemen in the Carriage and 
Wagon Shops at Moghalpnra , . .'. , 



UNSTARRED QUESTIONS AND ANSWERS. 

(e) Is it a fact that under the rules in force an employee can be placed 
under suspension on a serious charge until his case has been decided by the' 
authorIty competent W dismiss him, and he should be given a cbunce to' 
clear his position T If so, will Government be pleased to state the number 
of persons suspended and discharged without being given any Oppc,rtllnity 
to explain their condums, vide Home Department Resolution No. 1568-1595 
(Establishment), dated 14th September, 1915, and wi.thout being served 
with charge sheets showing the specific acts on their part, the names of the 
churgemen who were suspended for one offence (insubordination), and dis-
charged for another (inefficiency), Carriage and Wagon Shops, lIfJghal-
pura? 

Mr. P. R. Rau : (a) and (c). The attention of the Honourable-
Member is invited to the " Rules regulating the discharge "and dismissal 
of State Railway non-gazetted Government servants ", a copy of whi~h 
is already in the Library of the House. Government have no ~n to 
believe that these orders are not carried out on the North Western 
Railway. 

(b) A discharged employee may be re-employed but one who is 
dismissed cannot be re-em ployed. 

(d) The Home Department R~solution referred to by the Honour--
able Member does not Jeal with discharge or dismissal of employees but 
with the procedure for periodical reports. 

(e) The reply to the first part is in the affirmative. As regards 
the latter part, Government have no information that the rules are not 
followed in their entirety on the North Western Railway. 

AlIfAT,OAMATION OF CLERICAL GRAnm IN THE AUDIT D1!:i>.\RulENT, 
NORTH WE..'>TE.a"lN RAn.wAY. 

28. Mr. M. l'ttaswood Ahmad : (a) Are Government aware of the 
artiel~ heRded" North Western Railway Audit Office" published in the 
Pilot"Amritsar, dated the 13th August, 1933 , 

(b) Will Government be pleased to place on the table a copy of the 
present seniority list of clerks, grade II, as also the one according to the 
length of service and efficiency ! 

«(') Do Govenlment propo~:! to separate the seniority of qualified 
auditors from that of the clerks fer the purpose of promotion in cleri<'al 
grli(1t's ! 

(d) 'Is it a fact that there is only one grade in the office of tli~ 
Accollntnnt General, Punjab' 

( e) Are Government prepared to consider the amalgamation or 
clerical wades I and II in the Railway Audit Department ~nrl the forD.la-
tion of one grade of 50-5-200 as sugg(>Sf:ed in the concludiu!% pa!'llgraph 
of the said article f 

The. HODourable Sir George Schuster: (a) Yes. 
(b) A copy of the present seniority list is pIaeed on the table-. 

This fs also the lis! according to the lenJrth of service in the lower grad!" 
I/Jl.d .efficiency as determin~d by (1) .succes!j in t,he Suhoromate Aceonnts 
Sernce examination and (2) service in Class r. . 
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(c) It is alreadJ' separate. Group A of the seniority ~st show~ the 
.seniority of the clerks elass II who have passed the Subordmate Railway 
Audit Service Exa.miD.ation. 

. (4) Yes. 
(e) There is no such intention. 

co" of tfte Rewed Seniority Lilft of cla&'l 11 clerklf of the offtce ot the Chief Auditor, 
NQrth Weatern llat.lfDay, a8 it 8tood 1m the 4th j[q,y 1988. 

Group A (Consisting of men who have passed the Subordinate Railway Audit BtlrviC!8 
Examination). 

1. Mr. Ajmer Singh. 
2. Mr. Sardari Lat 

Group B (Consisting of men who have past serviee in class I according to t.be length 
of that service). 

3. Mr. Tulsi Das. 
4. Mr. Dhani Bam. 
5. Mr. Durga Dass Chri (on deputation). 
6. Mr. Nand Lal. 
7. Mr. Thaneshwar Dass. 
8. Mr. Hans Raj. 
9. Mr. Lila Dhar. 

10. Mr. Wazir Chand. 
11. Mr. Tulsi Ram. 
12. Mr. Savindar Siqh. 
13. Mr. Krishena Kumar. 
14. Mela Ram Beth. 
15. Mr. Parkash Sarup Purl. 
Group C (Consisting of men who have !!emee only in the Lower grado). 

111. Mr. Ha.kuma.t Rai. 
17. Mr. Mohd. Tuffail. 
18. Mr. T. G. Gonsalves. 
19. Mr. Shiv Shankar. 
20. Mr. Abdul Karim Khan. / 

21. Mr. Chella Ram. 
22. Mr. James 0 'Reilly. 

.J 

INnI~N RESEARCH FUND ASSOCIATION WORK DONE BY THE ASSIS'I'ANT-IN-
CHARGE OF THE PuBLIC HEALTH SECTION. OF' THE OFFICE OF "rUE 
DIRECTOR GENERAL, INDIAN MEDICAL SERVICE. 

29. Mr. A. Das : (a) Will Governmf'nt be pleased to state whether 
it is a fact that the Assistant-in-charge of the Public Health' section of 
the office of the Director .General, Indian Medical Service, was ano is 
doing the work of the part time Assistant S~cretary of the Indian 
Research Fund A'lsocilltion in addition to his own duties and is getting 
Bome allowance for doing that work T 

(b) Is it a fact that the Public Health Commis.<;ioner with the 
Goyernment of India. who is the section officer of the Public H-ealth 
8('~tjon of the office of the Director General, Indian Medical Servic~. is 
the Secretary of the Indian Research Fund Association , . 

': '. feY Is it a fact .. that the same Assi~ant-in"chat:{!,f'was allow.ed til 
draw, in "additioil to his-o~ pay,. an allowance of ~. ~O pe~ ·mensen1. fOr 



UNSTADED QUESTIONS AND ANSWERS. 

the work of the Indian Research Fund Association without the previo~ 
eancti'on of Government 7 

(d) Ho","" long was this allowance drawn by him and what was his 
substantive pay in the Assistant's grade when he was allowed to draw 

• the allowance of RB. 250 per mensem , 
. (e) What amount was later sanctioned by Government' 
(f) Are Government prepared to place on the table the correspondence . 

regarding the waiving of the recovery in question , 
Mr. G. S. Bajpai:. (a) Yea.-
(b) Yes. 
(c) Yes, but with the previous sanction of the Governing Body of 

the Indian Research Fund Association, which waR meeting the cost. 
(d) From 1st March, 1932, to 15th December, 1932. When the 

allowance was first sanctioned by the Governing Body of the Associa-
tion, hi:) substantive pay as an Asi;iEstaut ill the Office of the Director 
General, Indian Me.dlcal Service, was Rs. 332 per mensem in the grade 
of Re. 2~12-440 plUl a spc;cull pay of Rs. 5C per mensem for holdi,ng 
charge of the Public Health Section in that office. 

(6) &. 100 per mensem. 
(f) No. 

CREATION OF TIlE POST OP ASSISTANT HECRFTABY IN THE L"iDLL~ RKSEAJI('g 
FUND ASSOCI.\TION. 

30. Mr, A. DaB: (a) Is it a fact that a whole-time appointment of 
Assistant Secretary has been created in the Indian Research Fund ~ 
ciation 1 If 80, what is the date of the .sanction , 

(b) What qualifications are required by a candidate to be eligible 
for the appointment , 

(c) Hns anybody been appointed to the post' If not, why not, 
(d) Why was the appointment of the Assistant Secretary created T 

What efforts were made to fill the appointment f 
(e) Is it true that candidates went to the Public Health Commissioner 

and the Secreta.ry of the Indian Research Fund Association to try for the 
job. but he did not appro\"e of any candidate, nor is he prepared to fill the ..... 
vacancy' 

(f) What are the academic and other qualifications of the Assistant 
in charge of the Public Health Section and what were those of the candi-
dates who went to see the Public Health Commissioner to try for the post 
of the Assistant Secretary of the Indian Research Fund Association , 

(g )·How many times during the last two and 8. half years has the 
Pu:hlin Health Commissioner or the Secretary of the Indian Research 
Fund Association approached Government with a ,,;ew to give personal 
benefit to this Assistant , 

(}t) . How ~y allowances, and of what denominations, out of the 
Indian Research·Fund A~80Cil\tion· f11110 hRYe bet'n ,"""nt~d through the 
P.llblio Health Com.sio}Jt'f or the ~cret8ry of tbe Indian· Research 
F'uad AMooiation. to(} the elt'rD of tht> Public iIealth'~ section of "the otftce 
of the Director General, Tndian 'Mpdical St'rvice T . .. 
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Mr. G . .s. Bajpai: (a) No. 
(b) to (e). Do not arise. 

[5TH SEPT. 1933. 

(f) The qualifications of the A:.si::.tallt-in-Charge are considered by 
his superior officers to be suitable for the work he is doing. The second 
part of the qnestion does not arise. 

(g) The Public Health Commissioner made suggestions once which 
would also have benefited the Assistant financially but this would have 
been in return for work done for the Indian Research Fund Association. 

(h) An allowance of Rs. 50 per mensem from the funds of the Indian 
Research Fund Association has been granted with the approval of the 
Governing Body to the Public Health Commissioner's stenographer, for 
doing stenographer's work for the Secretary to the Governing Body of 
the Association. 

PROMOTIONS OF OFFICERS OF THE TRANSPORTATION (TRAl-'FIC) .AND 
COMMERCIAL BRA:-,cHES OF THE ~ORTH WESTERN RAILWAY. 

31. Sirdar Bohan Singh: (c,) .\re Government aware that the~e 
is a block in the proDlotion of ofilcers on the North Western Railway serving 
in the Transportation (Traffic) lind Commercial Branchei'! T 

(b) Are Government aware that (lflieers serving in these branches on 
the Eastern Bengal and East Indian Railways. who are considerably junior 
to officers on the North Western Jtailway, are working as District officers 
while the latter continue to serve as A~~istant officers , 

(c) If the replies to parts (a) and (b) are in the affirmative, will 
Government please state wllat action they have taken to remove this 
grievance of the North Western Railway ofncers , 

(d) Is it a fact that five names were submitted hy the North Western 
Railway for transfer to the other railways as recently as last April and 
no ruove has yet been made in this direction T If not, why not , 

Mr. P. R. Rau: (a) and (b). I understand there is little difference 
between one railway and another in this matter with the exception of one 
officer on the Eastern Bengal Railway, the junior most officers officiating 
in the senior scale on all these railways joined service before 1!J20. 

(c) The Railway Board are considering whether any steps can be 
taken to make the chances of promotiOn on different railways approxi-

" mat ely the same, put the question is very complicated and J am afraid 
no steps that can be taken can equalise chances exactly, or for any 
considerable period. 

(d) Suggestions for transfer bu,e been called for from all Railway 
administrations and they are under the consideration of the Board. 

IVPROv'EMENT IN THE DESIGN OF A BONE-CRUSHER. _ 

32. Mr. S. O. Mitra: Will Ooyernment please state when they will 
declare the winner of the prize of Rs. 3,500 offered by the Imperial 
Council of Agricultural Resp.&rch for th~ design of an improved bone-
crusher for whi('h designs were hubmitted to the Secretary, Imperial 
Council of Agricultural R.esearch. before the 1st November, 1931 , 

1Ir. G. 8. Bajpai: The Imperial Council of Agricultural Research 
expects to be able to announce the result in the COUl"8e of ihe current 
year. 



ELECTION OF MEMB.ERS TO THE STANDING COMMITT~ES 
.. FOR 'l'HEDEPARTM:ENTS OF COMi\lERCE A~D INDL'STRIES 

AND LABOUR.. 
BIr. President (Th~ Honour;,blc Sir Shaulllukham Chetty) : I hayc 

to inform the Assembly that the following Members have been elected to 
the Standing Committees for the Departments of Commerce and Industries 
and Labour, respectively: 

Stalldillg Committee for the Department 0/ Commerce. 
Mr. R. T. H. Mackenzie, 
Mr. S. C. Mitra, and 
Kumar Gupteshwar Prasad Singh. 

Btaflding Committtt for the Department of Industries afld Labour. 
Mr. G. Morgan, 
Kunwar Hajee Ismail Ali Khan, and 
Haji Chaudhury Muhammad Ismail Khan. 

STATEMENTS LAID OX THE TAB:LE. 
The Honourable Sir Frank Noyce (Member for Industries and 

Labour) : Sir, I lay on the table : 
(i) the information promised in reply to unstarred question 

No. 39 asked by Pandit Satyendra Nath Sen on the 25th 
February, 1933 ; 

(Ii) the information promised in reply to starred question No. 486 
asked by Mr. N. M. Joshi on the 25th February, 1933 ; 

(iii) the information promised in reply to part (d) of unstarred 
question No. 79 asked by Mr. S. C. Mitra on the 8th March, 
1933 ; 

(iv) the information promised in reply to unstarred question 
No. 101 asked by Mr. Rameshwar Prasad Bagla on the 13th 
March, 1933 ; 

(v) the information promised in reply to part (d) of starred 
question No. 739 asked by Mr. Rameshwar Prasad Bagla on 
the 13th March, 1933 ; 

(vi) the information promised in reply to parts (b) and (d) of 
starred question No. 8m asked by Mr. Muhammad Anwar-
ul-A~illl on the 20th March, 1933 ; 

(vii) the information promised in reply to starred question No. 808 
asked by Mr. Muhammad Anwar-ul-Azim on the 20th 
March, 1933 ; 

(viii) the information promh:ed in reply to starrE'd question No. 812 
askE'd by Seth Haji' Abdoola Haroon on the 21st March 
1933 ; , 

(ix) ,the information promi"E'd in reply to starred QUElI'tion No. 865 
asked by Mr. D. K. Lahiri Chaudhury on the 22nd March, 
1933 ; 

(x) the information promised in reply to starred quertion No. 910 
asked by Mr. Muhammad Muazzam Sahib Bahadur on the 
24th March, 1933 ; 

(xi) the ~nformation promised in reply to unstsrred question 
No. 124 asked by Mr. S. C. Mitra on the 27th March, 1933 ; 

( 951 ) 
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(xii) the information promised in reply to parts (c) and (~) of 

starred question No. 1024 asked by Mr. Muhammad Anwar-
ul-Azim on the 1st April, 1933 ; 

(xiii) the information promised in reply to starred question No. 1041 
asked by Mr. Muhammad Anwar-ul-Azim on the 1st Ap~ 
1933 ; and 

(xiv) the information promised in reply to starred question No. 1201 
asked by Maulvi Sayyid MurtUZ8 Saheb Bahadur on the 
10th April, 1933. 

ExAlnNAnONB FOR BAUDOT SUPERVISORS AND TELEGRAPH MABTBBS: 
Stahmmt. 

39 . 

(i) <ii) I (iii)· (itl) I (l') &emarlu. 
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1. Bengal and Assam 21 29 0 2 1 

2. Biha.r and Oriasa •. 3 2t 0 1 1 

3. Bombay .. 72 32 8 2 0 

4. Burma .. .. 24 19 0 2 1 

6. Central .. .. 21 9 0 2 0 

6. Madras .. .. 30 22 0 1 0 

7. Punjab and N. W. F. 45 19t 1 0 7 

8. Sind and Baluchistan 15 8 0 1 6 -
9. United Prvoinces 1 32 32 0 0 0 

Total .. 263 I 172 9 I 11 I 16 
... 

·FJgUI"es m column (nI) do not mclude the men With double qualification shown in 
column (l'). 

tBoth posts temporarily held in abeyance. 
tlncluding 3 pc;!ts held in abeyance. 



STATEIODlt'8 LAID ON THE TABLE. -
POSTAL CLERKS IN EACH POSTAL CIRCLE. 

8~. 

--------"---_. ------------

.!tengal and Assam Circle 

Bihar and Oriaaa " 
.Bombay .. 
Burma 

Qm1lral " 
JIadru " 
Punjab and N. W. F. .. 
lJDited Provinoee .. 
Sind and Baluohistan .. 

(a) 

No. of postAl in the 
Lower Division oleri· 
cal cadre in the Postal 
De~tattheeDd 
of December 1932. 

857 

298 

496 

271 

379 

40. 

409 

'11 

67 

(b) 

No. of postAl in th~ 
Upper Division -.;. 
cal cadre in the Poetal 
Department converted 
iDto the Lower Divi· 
GoD up to the ead 11£ 
December 11132. 

166 

fa 

217 

102 

122 

175 

U8 

" 
18 

RBTB1IlNcHlIENTS IN THE TEL"J'.(JUPH'rRA.JtrIc AND 1'J:J..aIGJU.PH EJlGDmERING 
BRANCHES OF THE TELEGRAPH DEPARTMENT. 

79. (d) On the 1st April, 1932, ~e were 173 posta held by gazetted oftiecn in 
the Telegraph Engineering Branch and 86 in the Telegraph Traftie Braneh. "("I' to the 
31st January, 1933, 11 of the former and 10 of the latter were brought under rOOue· 
tion. 

SELECTIONS OF ELFlCTRICAL SUPERVISORR FOR CARRIER CURRENT WORK IN 
THE CENTRAL TELEGRAPH Ol"FICE, CALCU'M'A. 

101. (a) The facts are not exactly as stated by the Honourable Member. The 
EleetricaIEngineer-in-Chief made the selections in coIl8l1ltation with the Director of 
Tplegraph Engineering, the Divisional Engineer, Telegraphs, Cal~utta West Division 
and the Chief Superintendent, Central Telegraph Oftiu, Calcutt&. The Aaaiatant 
J:lectriC'al Engineer was also required to be present to render any asaiatance that might 
be required of him. 

(b) Two trained candidatea wero selected after being orally eXlU!lin&i by the 
I:lectrical Engineer-in-Chief on thoae technical subjects with which it is neces&arv tor 
the candidates to be conveJ'llllnt. • 

(c) No_ 
(d) Yes_ 11 

(r) No. the matter has already been inquiud into by the Director·General aDd 
Government are satisfied that aU w.e CIUIdWatea ,bained in the carrier eurrentayatem 
V;t'r(' grail ted interview8_ 
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PLATFORM RAISED BY MUSLIM EMPLOYEES IN THE COMPOUND OF THE 
LAHORE GENERAL POST OFFICE. 

'739. (d) The reply to the first part of the question is in the negative. All regarda 
the second part Government have decided, after clue consideration, that in future 
pormission to ereet such structures \\ill not as a rule be granted to the members of eny 
eommunity. . 

-REcRUITMENT OF GABHWALI HINDUS IN THE QUETTA HEAD POST OFFICE 
AS PAOKERS AND POSTMEN. 

"807 . . (b) In the absenc.c of suitable loeal candidates five Garhwali Hindus have 
:beea appointed as p.ostmen and packers since 1926 when the instructions referred to 
in the reply to part (0) of this questia. were issued, but t.his was not in contravention 
of the instructions as these were intended to apply to recruitment for the clerical 
.tervic~s only as was made clear in an amendment to the said instructions issued shortly 
afterwards. 

(b) The reply to the 1st and 2nd parts is in the negative. There is no official, 
Surjupel1!had by name, among the Garhwali Hindus. The third part does not 
.arise. 

LETTERS FOUND UNCLEARED FROM THE LETTER Box OF THE PISHIN POST 
OFFICE. 

*808. (a) and (b). Owing to the breaking away of a piece. of plaster in the chute 
tOf the letter box in question about 60 letters and postcards posted between 1929 and 
193:0 lodged in the creviee 80 formed and were not cleared. No one waa held responltible 
for neglect of duty as the position of the crevice was such that it was not easy to detect. 
"!'he articles were subsequently despatehed to their destinations. 

(c) Yes. 
(d) The office was inspected by three officers, Messrs. Aurora, Abdul Hamid and 

Md. Akbar Khan, duriag the period in question, but no action was taken against nny 
'Of them for the reason stated in the reply to part (0). 

E::AMINATION FOB LOWER DIVISION POSTAL CLERKS HELD AT DELHI. 
"'&12. (0) Yes. 
(b) (i) 96 and not 105 candidates appeared. 
(M) The fact is not as stated. Some candidates expressed their inability to appear 

llt the test and went away. 
(iii) and (iv). Yes. 
C t,) Yes; as seveu passed in this subject the test was evidently not an unfair 

onc. 
(c) Yes. 
(d) No . 
.( e) The reply to both parts of the question is in the negative. 

RATES OF AI.LOWANCES DRAWN BY POSTAL EMPLOYEES AT DARJEELfNO. 
·865. (0) The Honourable M~ber presumably refers to the case of ministerial 

officials of the. Bengal Government stationed at Darjeeling, if. 80, the p08itiou is not 
as stated by hIm. 
. (b) ~e fac~ is as stated by the :S:0nourable ¥emJ;ler as regards ministerial oftleials 

. In the ordmary time-seale of pay ; whIle for offieIals In the Selection Grade the IIcales 
,ill!' .the same fo~ al} the places mentioned. I may, however, add that postal o1.II.cials 
. -stationed at DarJet'hIg draw compensatory aDowanc •• 
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(c) The aUowa.nee& drawn by the tniDisterial ita'fI' of the Local Govermnent at 
Darjeeling are regulated on a percentage b'asia accorcfing to pay drawn while in the 
ease of t·he post office minil/terial stal! in the ordinary time-scale tile compensatory 
allowance has been Med at a uniform rate of Rs. 15 per month. CoDBequentl~ in the 
lower stages of the time-scales the allowances paid to the poet office ministeTml staff 
are higher ; while in the higher stages the employees of the Local Government dl'aw the 
larger allowances. But the ordinary time-swe of the post office ministerial sta1f at 
Darjeeling is superior to that of the ministerial stal! of the Local Government employed 
there. 

A1ULGA1UTION AND SEPARATION OF THE CADRES OF INSPECTORS OF RAIIr 
WAY }\fAIL SE.KVICE AND I:S-SPECTOBS 01' POST OFFICES. 

·910. (1) (a) Assuming that by • general line-men' the Honourable Member 
means Railway Mail Service offieials other than Inspectors, in the lowest selet,tion grade 
of Its. 16~1&-250, the reply is in the dil'mative. 

(b) Yes. 
(c) and (e). Government have no precise information but the facta are prebably 

as stated by the Honotrtable Member. 
(d) The general examinatfon prescribed for promotion to seleetion grade posta 

on Rs. 16~1~250 including those of Inspectors was abolished ill 1932 anol replaced 
by an e:s:amination for promotion to poets of Inspeetors and divisional Hea·.l L'lerks 
only. 

(I) Yes. 
(2) Transfers of Inspectors, Railway Mail Service, on RII. 16~250 to other p()tits 

in the Railway Mail Service on the same scale of pay do not involve any loss .J! pay 
Dr status. In these circumstances Government are not prepared to take the action 
suggested by the Honourable Member. 

(3) As regards the first part of the question, the fact is that the 3 officials 
referred to by the Honourable Member were transferred to the Inspet'tors' -line by the 
Postmaster·General, Unitt-d Provinces Circle, through a misunderstandi~ of the 
Director-General'lI orders. Orders have since been issued for their re-transfer to the 
general line. The latter part of the question does Dot therefore arise. 

>3UIf"IDE COMMI'M'EO BY A POSTAL OFFICIAL OF THE RAJSHAHI Dmsm:s-. 
124. (a) to (d). No. 
( c) Does not arise. 

}4'RAUDS COMMITTED IN THE QUETTA POST OFFICE. 

"1024. (c) The ease was not reported to the police as the facts did not warrant 
lIuch a me8Eure. 

(c) Th(' matter ('aIled for detailed enquiries of 8 eonfidential nature by aD 
ind€.pendent re8ponsible offieer and the Investigating In8peetor attached to tbtl eircJoJ 
ottire was therefore deputed to enquire into the e&ae. 

NON-RECRUITMENT OF MT~8UM eLF-aKA IN THE OFFICE or THE DIVI8IONAL 
ENGINEER, TELF'.GRAPHS, NEW DELHI. 

*1041. (a) No. 
(b) :DOes not a\ise. 
JC) and (d). YU. 
(e) No. 
L22'TLAD 
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(f) Mnslims-aix including five appointed temporarily, of whom one was appointed 
-in March, 1933, and three appointed during the years 1923 to 1925, were subs":l<Iuently 
"t'Ulployed in the Telephone Revenue Accounting Office, Delhi. Non·Muslims--14, of 
w~om one has been transferred to the Lahore Division and one is working in an officiat· 
ing capacity. 

(g) Yes. The Honourable Member is referred to the statement of new r~cruits 
puhlished in the Director·General's Annual Reports for the year 1928·29 and subsequent 
years. 

~INATION FOR THE RECRUITMENT OF LOWER DIVISION CLERKS HELD A.T 
rHE BENARES CITY POST OFFICE. 

"1201. (a) The reply to both the parts is in the affirmative. 
(b) The reply to the first part is in the negative and the remainder of the question 

does not arise. 
(c) and (d). According to the latest information in p088ession of Government, out 

of a total of 112 Upper Division clerks employed in the Benares City Post Office 94 are 
ilindus and 18 Muslims. As regards the number of vacancies, there has been a sixth 
'-aeancy in addition to the five mentioned by the Honourable Member. Of the~e six 
mcancies, one has been reserved to be absorbed on the abolition of a post and one has 
bPen filled by a non-Muslim clerk who originally bel~nged to the Benares City Post 
Office to which he has been retransferred from Cawnpore. 

(e) No, the clerk in question had been transferred from Bonares to Cawnpore all a 
punitive measure. As this had had the desired effect and the official's work blld shown 
improvement, he was retransferred to Benares. In these circumstances Government II'l6 
nt' reason to interfere with the transfer. 

THE HINDU WIDOWS' RIGHT OF MAINTENANCE BILL. 

Mr. President (The Honourahlc Sir Shanmukham Chetty): The 
House,vill now resume further consideration of the following motion 
moved by Diwan Bahadur HarbilM Sarda on the 29th August, 1933 : 

,. That the Bill to :fix the amount of maintenance to which Hindu widows lire 
t'utitled, be referred to a Select Committee consisting of the Honourable the Law 
;iember, the Honourable Sir Harry Haig, Sir Hari Singh Gour, Sir Abdur Rahim, 
Mr. C. S. Ranga lyer, Pandit Ram Krishna Jha, Mr. Muhammad Yamin Khan, 
::\Ir. N. M. Joshi, Mr. A. Das, Mr. S. C. Mitra, Mr. B. R. Puri, and the Mover, with 
1Ilstructions to report by the 23th January, 1934, and that the number of members 
whose presence shall be necessary to cOllstitute a meeting of the Committee shall be 
five. " 

The Honourable Sir Bepin Beha.ry Ghose (Law Member) : Sir, I 
beg to rom'e : 

., 'fltat the Bill be -circulated for the purpose of eliciting opinion thereon by the 
lRt December, 1933." • 

There are many things in this small Bill which require to be 
straightened out. I must, first of all, say that thc orthodox members 
of the Hindu Community utter grave complaints against, I would even 
say, curses on, the present Legislature which are both loud and deep. 
They say that the present Legislature consists mainly of non-Hindus 
and Hindus who call themselves Hindus, but who belong to a very much 
advanced community. From personal experience I know that many 
complaints have beE'n made to me when I was not in office. They Hay 
that the ~eg!slature is going through the nibbling process against iIindu l;", and m tIme they want to swallow the whole thing altogether. I do 

• 110t belong to the orthodox section of the people. I cannot claim that, 
but I have not Cl1t the cables and drifted apart from the moorinJ!s. But 
I must confess tnat I share the proverbial conservatism of a lawver. . . 
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It has been said that the lawyers are, as a rule, conservative and, in 
addition to that, my years also make me fearful of any great change. 
All honour to those of my profession who have shaken off the conserva-
tism of our class. I have only to say in connection with this Bin that 
there are many things which require careful consideration. There is 
the question of the definition of a widow and there is the question that 
this Bill attempts to make serious inroads into the Mitakshara family. 
This morning I happened to look into a pUblication by an accomplished 
and learned member of my profession. He is a member of this 
Assembly, but I do not see him here just now. He said that the income-
tax has made a heavy inroad into the corporation of a Hindu joint 
family;,but this Bill does something more, because, as every one knows, 
n Mitakshara family' has becn described as a corporation in which no 
member has any definite interest until a partition is effected.' Even 
male persons living in the family arc not entitled to any sum of money 
out of the income as their maintenance. This Bill proposes that, if a 
widow is sonless, she is entitled to get as maintenance the entire income 
which her husband's share in the joint family estate would, as on parti-
tion. yield This amounts to a compUlsory partition. The difficulty of 
this question is with regard to the income. The income of a joint 
Hindu family is often variable. If it is derived from landed property, 
then every landlord in this House will have to confess that the income 
is not a fixed amount and, therefore, it would be difficult to find out 
what the income of the Mitakshara joint family is which would accrue 
to the widow on partition. If the income is derived from indus'trial or 
commercial business. then, I submit, Members here will admit that there 
a.lso no fixed amount can be said to be payable to the widow and, even 
if the whole income is derived only from Government securities, then 
my friend, the Honourable the Finance Member, may be responsible for 
reducing that income hy paying off securities and reducing the interest 
on them, Therefore, this matter must be considered. even if the entire 
income of her husband, which he would get from the family estate as 
in thp case of a partition in his life time, were given to the widow. 
Would the Court of Law he bound to determine the income year by 
year or month by month 1 And, if a fixed amount is decreed, that may 
be certainly more or less than the income derived in a particular year 
or month. Again. there are questions which seem to me to be very 
important which also reqllire consideration. In the case of a separated 
Hindn, if sonless, the widow inherits the property, but there is one dis-
qualification. She is required during her wifehood" to keep unsullied the 
bed of her lord ". as it is said in the texts. Now. would the Hindu widow, 
who had sullied the bed of her lord during the life time of her husband, 
be entitled to maintpnance after the death of the husband T That also 
is a question which must be detprmined. 'What would happer, if the 
,,1idow re-marries T Among the Hindus. as (l('fined in clause 2, there 
may be many communities where widow marriag'(' is allow('d l-ycnstom. 
Those do not come within the pun'iew of til(' Hindu Widow Re-marriage 
Act, and would they retain the ma.intenance that would be allowed by 
the Court T These are questions whicb have to be dealt wi~h. 

Then, with ~gard to the pro\"isions in dause 4. where it is said that 
if there is a posthumous son horn to the widow, who was sonless at the 
time when her husband died, s~e should get an equal share of the iueome 
of her husband's estate which a son weuld get u.s on partition. I could 

U~LAD d 
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'Qnderstand if it had been iaid that "he would get a half share of the 

.. estate, bu.t there also is the diffic'ult question about ascertainment 
of " income". I need not say anything more with regard to that clause. 

Now, with regard to the Dayabhaga School of Hindu law. It does 
not make any inroad on the joint family, because a sonless Hindu 
widew is ent.itled to inherit. her husband's property. There is tha 
'question of adoption, flS there is also provision for a sort of enforced 
partition between her and her sons. As is well known, it has been held 
by the Privy Council that a widow making an adoption may euter into a 
contract with regard to her maintenance and that has been held to be 
valid. Therefore, it may be possible to urge thl:\t this provision is 
absolutely unnecessary. These and there are other important questions, 
which require consideration. I submit, therefore, that the House will 
accept my amendment that this measure should be circulated for opinion. 
I do not think I need add anything more. 

1IIr. President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved : 

" That the Bill be circulated for the purpose of eliciting opinion thereon by the 
1st December, 1933." 

Pandit Ram Krishna Jha (Darbhanga cum Saran: Non-Muham-
madan): Sir, I beg to support the motion for circulation. This is 
really a difficult matter and it is just, right and proper that the country 
should be consulted on a Bill like this. There seems to be not much 
difference of opinion on this side of the House on the circulation motion. 
I, therefore, support this motion. and my humble sugogestion is that the 
que~tion be now put,' because there are good many Bills on the Agenda. 

Mr. B. Sita.ra.maraju (Ganjam cum Vizagapatam : Non-Muhammadan 
Rural) : Sir, I am very sorry that the Honourable Member who is the 
author of this Bill is not in his seat when we are discussing this 
measure. The Honourable the Ijaw Member has been Jllt'a~,ed to move 
a motion that the Bill be cireulated for elieiting opinion thereon. 
Honourable Members are well aware that Diwan Bahadur Sarda has 
been engaged with this reform since 1921 and, ever since that time, he 
has tried his best to draft a measure which would give some right to a 
widow in the property of her husband. During the last four years, 
he has been drafting measure after measure, and this is the latest . 
.As my Honourable friend, Diwan Bahadur Sarda, is not a lawyer, he 
hau to seek the assistance of some of his legal friends. Every time he 
tried to bring in a Bill for a reform in one direction of the Hindu law, it 
was found to be giving way in the other direetion. The House, in spite 
of the modifications that Diwan Bahadur Sarda was able to make ::'n the 
Bill, threw it out. So, I think it will be an aet of kindness on the part 
of the IIonourablethe Law Member to call Diwan Bahadur S:1rda and 
draft a proper Bill for him in order to give effect to the central idea 
which had been guiding him all along to draft this measure. Thpre are 
one or two important matters and I think I must make an olli;enation or 
two on each one of them for the simple reason that if this Bill were to go 
to the public-and Mr. Jha ha.'1 just said that there is no difference of 
opinion on this side of th~ House about thislnotitm-theymWlt know 18 
to what we think about it and in what way we want the public to tlireet 
ita attention on this measure. I am glad, my Honourable friend, Diw8D 
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Bahadur Sarda, has now come. On an earlieIl occa.si.On. when he moved 
his first Bill on the floor of this House, he said that he had the assistance 
of no less a personality than that of the Law Member of the Governinen1i 
of India, who was th~ predece88()r of the· Honourable gentleman opposite. 
Sir, I <kl think that it is very difficult to believe that the Law Member of 
the GoverIUJlel]lt of India could have /been responsible for a measure of. 
this descriptiDn, because, if I J?Cmembel' aright, on the last occasion ~ 
made a vehement attack on Diwan Bahadur Sarda wtith regard to at leas. 
one power taken away under this Bill, namely, the· testamentary poWg 
of 8. Hindu. When Diwan Bahadur Sarda drafted his Bill on the lut 
occasion, ~vernment said that it would take away the testamentaJ7 
powers of the Hindus and it was one of the grounds on which the Honour .. 
able the Law Member opposed it. So, I was very much surprised to find 
in this Bill a provision which, if rightly understood, would curtail the 
~owers of a Hindu on his powers of disposal of his property whether 
ancestral or self-acquired, whether he is under the Dayabhaga Or Mitak-
ahara. Sir, the man ha.<> always the right to dispose of the property 
which he has acquired, at any rate under any system of. Law. 

Now, clause 6 runs thus : 
" The maintenance, to which a widow is entitled under thil Act, ahall be a charge 

on the estate left by her husband, or the estate which belonged at the time of hie 
death to the undivided family of whielr he was a member when he died, and IhaD notl 
be affected by any teltament which a husband may make during his lifetime to the 
detriment of the widow'l rights all secured to her by thiB Act." 

What· does that mean T It means this. Under the provisions at 
this Bill, Diwan Bahadur Sarda would like to give, in case the husband 
dies leaVing no sons, the entire etrt.ate to his widow, but, if there are anT 
sons, then she should get an equal share of the property along with h9 
sons whether it was undeID Dayabhaga or Mitakshara. Take, for instance, 
the question of a husband leaving a widow without any sons. Under the 
provisions of this Bill, that widow would be entitled to the entU-e estate 
of the husband. Now, if you read the last clause, you will find that it 
says that the rights secured to this woman should not be disposed of by 
th(' husband in any manner during his life time. That is to say the 
man is allowed to earn, but not to spend it since it would affect the rjght 
crrated for the woman in the entire property. He does not make any 
distinction between the self-acquired property and the ancestral pro-
perty. Therefore, the effect of it is that during the life time ;)f the 
husband, he cannot deal with the property in a manner which may be 
construed to affeet the rights given to the widow under this Bill. In 
other words, what Diwan Bahadur Sarda wants is to create for the 
husband a widow's estate. If rightly understood, it is not even a 
widow's estate. It is merely a life {'state, because a widow's estate a8 
the House is aware, is somrthing more than a life ('state. She has al~aya 
got the power to alienate property tmder certain limitations. She can 
make small gifts of property and eyen sen the entire property if the in-
come is tOf) small to maintain her in comfort, and so forth. I. therefore, 
consider this m~e as 11 r~trograde measure so far as that aspect of 
the Bill is concerned. Agllin, my Honourable friend, Diwan Bahadur 
StU'do!!, was pleased to state that, in accordance with ~ wishes of thia 
I{ouse, he modified his Bill, inasmuch as he does not prilpose to give 
au- share, to· the ,widow under this Bill. Has he done that now' 
I submit, no. _. He gives under certain Qonditions the entire estate ~ 
the widow and, under certain otb.er co~~itioD,ll, aesiv~ the ine~e oJ 
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tbatestate in equal ahares wit.h sons if there are any sonS. Is this a 
satisfactory solution or modification of the measure in consonance with 

. the approved and expreS\led views on this House on the last occasion , 
I would further like to point out that there is one difficulty which 

must present itself to all of us and., as regards that difficulty, I might 
quote the words of the Advocaf..e! General of Madras. On the last 
occasion, the Advocate General of Madras was pleased to state : 

., The lawyer looking on the Hindu law as a system from the scientific point of 
-new may well feel apprehensil"e that the Bill may produce anomalous re8u1t~ and 
OOYC the effect of conl"erting the Hindu law into a mongrel system without any basic 
principles to guide us. Piecemeal legislation on any particular topic in the field of 
lIindu law which appeals to a particular legislator is sure to bring about inextricaiJle 
eonfllEion. ' , 

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan 
Rural) : Who is to introduce a 'code of law Y 

Mr. B. Sita.r&maraju: My Honourable friend is labouring under 
the same delusion which my Honourable friend, Diwan Bahadur Sarda, was 
labouring under on the last occasion. Diwan Bahadur Sarda, on that 
occasoin., was saying, if you do ndt want to make piecemeal inroads into 
the Hindu law, do you want me t.o cast the whole Hindu law -into the 
sea and introduce a different system altogether? That is not what was 
said even by the Advocate General of Madras and other leamed advo-
('lItes on the last occasion who went into this question. They said that 
the Hindu law was such a complicated system that to attempt to go 
into it ..... . 

Diwan Bahadur Harbilas Barela (Ajrner-Merwara: General): 
What law is not a complicated system? Is the Hindu law alone a com-
plicated sygtem T 

Mr._ B. Sitaramaraju : It is much more complicated than others. 
Diwan Bahadur Ha.rbilas Sa.rda : The Hindu law is less complicated 

than the English law or the Roman law. If my Honourable friend had 
ltudied Hindu law, he would find that it is less complicated. 

Mr. B. Sitaramaraju : I am sorry my Honourable friend 'has not 
yet learned to understand a law about which he tries to speak with 
assurance. But let me proceed. On the last occasion, what the learned 
Vakils and other Advocates, who gave expression to their opinion on 
this matter, said was, the law being such a complicated system. so far 
as the Hindus were concerned, it was far better you took one group of 
that portion of the law, for instance, the law relating to women under 
the Hindu law. You can make there such ch;wges and see that, in 
making those chauges, you do not do injustice to other inter'eflots 00ll-
eerned. That wa.'3 what those learned Advocates said. They do not 
&"tate, a new code of laws should be. substituted for the Hindu Law as 
my Honourable friend, Mr. Jadhav, would like the House to understand, 
but even that is not impossible if he wer'e to remember that even at 
the present moment iu Travancore there was a committee appointed to 
go. into the whole question of the Hindu law and to make changes to 
~lIt the present day needs and to see whether ~uch modifications could 
~ot be made-jri t~~whole system so as to bri~ outr,a new ~ of laws. 
That was' donelij -the Travancore Stat~'. -- '. .. . 
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Diwan Babadur Barbilas Sarda : My present Bill makes no modi. 
fication of the Hindu law at all. It does not touch any principle of J:he 
Hindu law. The question of maintenance is a part of the Hindu law 
and it is well known that my Bill only provides how this maintenance 
is to be calculated. No principle of Hindu law is at all affected by thlll 
Bill and, therefore, all th~ remarks are irrelevant. 

Mr. B. Bitaramaraju : I do not mind being drawn into a discussion 
with the Honourable the Law Member, but I do not want to enter intO 
a discussion with my Honourable fITiend,Diwan Bahadur Sarda, whose 
views of Hindu law seem to be different from those of ours. I would, 
however, like to give a fair understanding of the problem which ~ 
heeu troubling my Honourable friend, Diwan Bahadur Sarda. What he 
wants is to give a fixed amount of maintenance to the Hindu widow. 
So far so good. It is not difficult to appreciate that. But, accordin~ 
to him, the amount of maintenance which he would like to give is th~ 
income of the entire estate of the husband when joint if he. dies with-
out sons and an equal share if he has sons. He says that so fAr as the 
right of maintenance is concerned, it depends mostly upon the pleasure 
of thp relatives of the husband. This is wholly incorrect. The main-
tenance of a Hindu wildow does not at all depend upon the sweet will 
and pleasure of her husband '8 relatives. I t d~ds upon what the 
Courts think to be a proper maintenance to be given to a Hindu widow, 
because the ultimate authority in all these matters is the Court and the 
principle which guides a Court in giving maintenance to a widow is this. 
The amount of the widow's maintenance is to be settled having regard to 
the value of the estate, to the position and the status of the deceased 
husband and of the widow as well as to the mode of life of the family 
during the husband's life time and. also having regard to what amount 
would be sufficient to allow the widow to live consistently with a 
widow's position in the same degree of comfort and with the same 
reasonable luxury of life as in the husband's life time ; and her proper 
maintenance should inelude "not only the ordinary expenses of living, 
but also that which she might reasonably expend for religious and other 
duties incident to the station in life which she might occupy ". 

These are the principles upon which the Courts decree a proper main-
tenance of a widow. On an earlier occasion, my Honourable friend, Diwan 
Bahadur Sarda, said that it was true that Hindu widows, most of them 
being illiterate, did not know their rights. But, may I ask, whether an 
extension of her rights would make her know more of her rights than she 
knows now Y That is not the remedy. I have no objection if a certain: 
portion of the income is to be definitely settled, if that can be. considered 
a desirable change in law ; but, before you ask a qefinit~ por6(>n of the 
income of the estate to be given to a widow, you have to consider 'What ill 
the existing position of the law. It is very elastic. It gives power to a 
Court of taw, in its unfet.tered discretion. to judge from all the attending 
circumstances as to what would be a proper amount of maintenance to the 
widow, whereas a hard and fast rule would not be of the same value as an 
elastic rule which the law now has. That is one poin.t for,~o~ideration. 

Another poi~t which I should like to mention is that there area 
numbe~ of oth~rinterestg besid"l's that of a widow which reqtrire to.be con! 
siiIered~ . There'Rre the interests ofnthet-persons entitled to maint~ance) 
There are the marriage expenses and simllar other charges. If the 
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'Wi~w gets the whole income according to this ~ill, how are those ot~er 
int.erests to be safeguarded ? Would the ma.l~tenance of u~ma:rled 
da~hters, and other persons, male and female, liable to be maHlta.ln~d, 
00 'a charge on the widow's income? It will. not be. Therefore, that p.omt 
also has to be considered. As regards the Idea of my Honourable fnend 
to have a sort of uniform law for the whole of India with regard to the 
rights of . women, that is a much bigger job than he really t~inks. 
Because, here in this c()untry, there are many systems of law; there IS the 
Dayabhaga, Mitakshara, Mayukha, and there is also the Marumakk~thay.am 
system of the south. Then, there are also the customary laws governIng 
.other people. At one tilpe, it was the ambition of my HonQurable frie~d 
to have one law with regard t.o this subject throughout the whole of IndIa, 
but it was found, when the opinions were collected on the last oecasiOlI., 
that there were systems of law like the Marumakkathayam law of the sout.h, 
where t.he rights are more than he can hope to give under this Bill. 80 he 
has confined the Bill now t.o only Daya1Jha.ga and Mita.kshara. These two 
are entirely different systems. I have no objection if anyone systeru, taken 
by itself, requires any modification if such modification is made in the light 
of modern condit.ions. I would welcome it ; but to group entirely different 
syst.ems of law and try to pick out one which is good here and another 
which is good there and try to make out a law appears t.o us not proper 
and this may lead to results which my Honourable friend would never agree 
to have. 

Sir, I would like, with a few words more, to conclude now. The whole 
difficulty of those governed by 1I1itakshara is this. I will give one example 
to show how we, who are governed by the MitakshQlra law, find it difficult 
te accept these provisions. The difficulty is this. Supposing a father is 
dead. There is a mother. The son leaves the mother and his widow 
behind with two sons and daughters. According to the proportion in 
which the income is to be divided under these provisions, assuming the 
income is Rs. 1,000 a year, Us. 500 would go t.o the moth'er, Rs. 250 would 
go to the son's widow and the two grandsons will have only Rs. 250. That 
is, out of this estate of Rs. 1,000, Rs. 750 will go to the two women and 
Rs. 250 will be all t.hat will remain to the two sons and, with that income 
of 125 each, they will be under obligation to maintain the other members 
of the family, sueh as unmarried sisters, etc., who have a right for main-
tenance. I do not think it is at all fair. 

Diwan Bahadllr Barbilas Sarda : It will not be the duty of the 
sons to maintain the mother and the grandmother after they have had their 
share. 

Mr. B. Sitaramaraju : I was say,jng that the mother will get Rs. 500, 
the son's widow will get Rs. 250, and the grandsons will only get R~. 250 
Ilnd the grandsons will have to maintain the others entitled to mainttmanct'. 

Diwan Bahadur Harbilas Sarda : If I have heard Mr. Raju aright, 
I say that the gra.lldsons will not have t.o maintain either the mother or the 
grandmother, because they have got their shares. 

Mr. B. Sita.rama.raju : I never said that they still will have to be 
IIlhintained after taking the son's share of the income. The whole trouble 
with Diwan Bahadur Sarda is that he does not undel'9tand the others' 
point of view. What 'I was saying was that there were other people like 
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unmarried sisters and also even male members who w.ere. requiredtc. be 
maintained out of the income of the estate, and they woUld have to be 
maintained by the gr8.Jldsons who had so small a share. Is it fair 1 So far 
as I can ul).derstand public opinion in my part of the country, I think 
people, who aTe guverned b,r the Mitakshara, would !rtrongly object to 
changes of this description in their law. 

Mr. .6.ma.r Bath Dutt (Burdwan Division: Non'-Muhammadan 
Rural) : Sir, let me assure the HoWIe that I am not going to bore the 
House with observations on principles of Hindu law and their institutioll.8 
and customs. If I rise at all, it is only to point out that clause 5 of the 
Bill is quite unnecessary. We belong to the Dayabhaga School and I am 
not concerned with what happens to my friends, Mr. Gaya Prasad Singh 
lllld Pandit Ram Krishna Jha. Sir, I think every student of law knows 
that, under the Dayabhaga, a son is bound to maintain the mother if he 
inherits his father's property, and, if there is a partition between the 
sons, the mother. gets a share. I do not know what was the necessity of 
incorporating this Dayabhqga law, BiOOut which it seems my Honourable 
friend has no knowledge, having administered the law in a province where 
Dayabhaga docs not prevail. So I submit that he has not taken the same 
care as we would 'expect from a man of his erudition in framing this Bill. 
Be that as it may, as the Law Member has asked for circulation, and it 
seems that everyone of us is agreed on that point, let us have circulation 
without further boring the HoUBe with our own views about the law on 
this and thalt subject. 

Rai Bahadur L&la Brij Kiahore (Lucknow Division: Non-Muham-
madan Rural) : Sir, this Bill has !been introduced to fix the amount of 
maintenance to which Hindu widows are entitled and to make that main-
tenance a charge on their husba,nds' family property, and this shall not 
be effected by any testament which a husband may make duriug his life 
time to the detriment of the widow's rights as secured to her by this Act. 
In this Bill, the Mover only wants to lay down certain broad principlea 
which, without attempting to alte.l1 the Hindu Law of Inheritance, may to 
some extent mitigate the suf'6lrings to which the Hindu widows are sub-
jected O\\;ng to the absence of provisions in the Law of Inheritance. 

Sir, nobody can deny that the plight of Hindu widows requires 
amelioration and sympathy should be shown to them. So it is a neces-
sary piece of legislation as it affords great relief to Hindu widows whose 
rights, under the existing system of Hindu Law. are meagre and require 
to he enlarged in view of the rapidly changing conditjons of the Hindu 
society in modern times. But I would, howeve~, like that suitable pro-
visions should be made in the Bill to make it clear that a Hindu widow, 
whose m~inten.ance would !be fixed, would enjoy that maintenance as a 
charge on her husband's property as long as she does not re-marry. 
I think the' little comfort that a Hindu widow requires should be ensured 
by law by fixing her maintenance as long as she does not re~mllrry. This 
Bill, if passed after some improvement in addition to doing good t.o the 
widows, will help in strengthening the joint family systems ; for, the 
widows, even if not starved, are oppressed and ill-tre&'ted and will rem.ain 
in their famili~. and keep the family together and keep up the old tradi-
tions of Hindu society. Thousands of widows are driven away from their 
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homes and the way they are forced to live is a standing disgrace to Hindu 
society. If their maintenance be fixed, they will add to the unity and the 
h3ppiness of the whole family for, as Manu truly says, " where women are 
respected, the families prosper and bappiness reigns". A happy and 
contented widow will bring a sunshine to a family otherwise darkened 
by shadows of family differences. This Bill does not give any right to 
the Hindu widow to become the sole owner of her deceased husband'8 
personal property, it is only for fixing her maintenance, and no son, 
grandson, great grandson or anybody, to whom the Mitakshara or 
Dayabhaga gives any rights, can be disinherited by this. Ai> to what 
sPollld happen to the share in case she re-man:ies, may be clearly set 
ont b~' a clause in the Bill and such other defect as may be found in the 
Bill in its present form CRn be sct right whenever this Bill will go to 
the Select Committee. Sir, the views mentioned above are my personal 
views, but I would like to obtain public opinion before this Bill is passed 
into law, as there should be no change in oUr laws framed h;y the vener-
a1)le Rishis of old without obtaining the opinions of Hindu Jurists and 
of the Hindu community w,hich would be affected by it. So, the Bill 
should be circulated for eliciting public opinion thereon, 

Mr. S. O. Sen (Bengal National Chamber of Commerce: Indian 
Commerce) ; Sir, it is not necessary foI" me to enter into the details of 
the Bill. There has been sufficient criticism from the learned Law 
Member and also from Mr. Raju. If any criticism is necessary, the 
last clause in the Bill i~ not only ohnoxious, but is aboolutely dangerous. 
The last clanse in the Bill is to prevent testamentary disposition uy the 
deceased owner of his property so as to prejudice the rights of the 
widow. Now, if a sonlcss man dies, the widow, according to the Bill, 
will be entitled to the whole income. Supposing the income is more 
than a lakh of rupees, the widow will get it, but the testator will not 
be able to make any testamentary disposition for charitable purposes 
or for other purposes : he will have to leave the whole of the property 
to the widow. That is a thing which is preposterous on the face of it. 
lt is, therefore, necessary that the Bill should be circulated, and I sup-
port the motion moved by the Honourable the Law Member : but my 
grievance is that the time to report is too short. It has been fixed at 
31st Decem/bel', 1933. The mattejr is a very complicated one and will 
raise more complicated issues than we think of. To take one instance, 
what would be the condition of a .widow who goes wrong the day after 
tbe h1L~band dies 1 Will she be eD!titled to continue to enjoy the whole 
of the income during ber immoral life T Of course I know that the 
British Indian Hindu law on the subject favours the immoral widow ro 
continue to etIljoy the whole of the property : but that was not the 
intention of the Shastrakars or of the original HiDdu law ; but that has 
been made case law by the Indian Courts, by Judges wbo did not under-
stand the Hindu law, bnt who took only the opinion of Pandit!o1. This 
also ought ,to be considered by a progressive man like Diwan Bahadur 
Harbilas Sarda. Under theg{' circumstances, I support the motion. but 
I would like that the time may be enlarged a bit to enable aU shades' 
of public opinion incllldin!! HindllFl and learned men to !rive their con-
sidered views on this subject. Five months is not enough to change a 
law which has been in existence for· 'centuries and centuries. ' 

Some BonourableMembers : The question may now be put. 
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Mr. Lalchand Nava1rai (Sind: Non-Muhammadan Rural) : Sir 
I fully recognise that this is not the stage when we should make long 
speeches--at least we should not go into the contested points which are 
involved in this question which, I may say, might throw Diwan Bahadur 
Sarda into rage. My point at present is that it cannot possibly lfe said 
that this small Bill is without difficulties ; and I am in full agreement 
with the Honourable the Law Member that" there are several questioIlB'to 
be considered. My Honourable friend, Diwan Bahadur Sarda, should 
not be under any misconception that I will not help in his progressive 
measures ; but I must say that the principles and practices, which Hindus 
from time immemorial have stuck to, cannot be lightly treated now. So, 
without going into the merits of the case, I will make a few oOioervations 
as regards the difficulties to be solved and upon which public opinion is 
absolutely necessary. First, as we all know, the normal condition of 
Hindns is that of a joint Hindu family. If my word is not accepted, 
I can quote authorities. Now, this Bill is likely to cause disruption in 
the joint Hindu family system. We are accustomed to the joint Hindu 
family which is so very felicitous to our conditions and very helpful too. 
But now Western influences have come in t() teach us individuality; the 
wife is allured by individuality to be by herself; the hushand does 
the s,ame thing; the son does not like to be joint with the father, and so 
on. Therefo),t'. my fear is that this may not disrupt our society. There 
is a motto in western countries " Every one for hiIllSClf and Go(l for 
all " which we !-1hould beware of. Therefore, this is a point upon 
whieh the publi(' must he given a voicf>. I personally. however, had to 
belong 1.0 fI joint Hindu family, not only of sons, but of brothers, and so 
I know what advantage!-1 there are in it. I shall not now go :my more 
il:to the disadvantages which prevail owing to the present Western waves. 
Next is the question of survivorship with the joint Hindu family. Of 
cours.e, Bengali gentlemen do not care for that and they will not con-
sider whether survivorship lives or not. But survivorship has lived and 
doue great good. This also must be considered. The third very im-
J)<>rtant que!-1tion is this : the Bill says : 

" Whereas it is expedient to fix the amount of maintenance to which Hindu widows 
are entitled and to make that maintenance a charge on their husband8' family pro-
perty. " -. 

Now as to the latter port.ion about making it a charge on the family 
property-it is nat even necessary to legislate : the existing Rindn law 
has already provided for it ; the property which is inherited :is always 
Ilubject to maintenance being a first charge upon it. Therefore, what we 
are concerned with is the first portion. It may be said that everybody 
h~ !rot sympathy with the widow and the law allows maintenance to be 
given to tllr widow which will be a charge on the property. But the 
point that progressive members of the society want is to fix it. But how 
very difficnlt it is. I may give just one in"st.ance to show t.hat it lDi~ht 
be ortrimen1ul to the int.erests of the widows themselves if this mllin-
tenanee iB fixed. I illustrate it by a livin~ instance. A man lert. property 
worth Rs ] ,000. If half t.he property had been given to the widow. she 
would have flot Rs. 500. In the instanee I am giving, the widow lh'ed 
for about fifty years after !'the OOCIITDe a widow. If she had got only 
&. 500, what would bavl'l happened to her' C'.ould she pO~:olihlv hnve 
liv~ on that &blount for fifty yea.rs' The joint familv memben. were 
IOlicitious to her and were also con'ICious of the fact that' they should not 
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give her a lump sum, but that they should cive her some· allowance Ilnd 
they fixed it at Rs. 10 a month, and, for fifty years, she got this allow-

. spce, amouuting ill all to Rs. 6,000. 'rherefore, I say, if YOll lire going 
to ijx tile amoulli, you might be doing great hann to the widows. 1 agree 
that on this a11(1 the other Questions public opinion should be ohtained 
by circulatIOn anrl a very widevolli'1, so that all kinds of people may give 
theil' "jews, and, after that, we might consider whether the nill should 
o~ should not be passed. I, therefore, support the amendment. 

Diwan Bahadur Harbilas Barda : Sir, I am very sorry I have not 
had the advant~ge of listening to the speech of the Honourable the Law 
Member when he proposed the amendment to my motion in regard to 
circulation. As I had not /been quite well, I was not able to come earlier. 
1 am, therefore, not in a position to say anything as to what has fallen 
from him. I came in when my friend, Mr. Raju, was speaking, and 

1 P.II. 
I should like to say a word or two with regard 
to certain observations that he made on this Rill. 

He said that this Bill would do away with the testamentary rights of 
the husband and that if the husband wishes to make a testament with re-
gard to· his property if this Bill is passed, he would ~o~ be a~le t~ do so. 
Now, if a husband wants to make a testament deprlvmg hIS WIdow of 
any interest in the property to which :c.he becomes possessed after his· 
death, then certainly the husband should be prevented from making a 
testament to the disadvantage of his widow. If the husband does not 
make any testament which is disadvantageou.'1 to the widow ....... . 

Mr. B. Bitaramaraju: What about .self-acquired property' 
Diwa.n Bahadur Ba.rbilaa 8arda : Whether self-acquired or not, 

under the ancient Hindu law, as soon as a woman is married to the man, 
she becomes the co-owner of the property. There are any number of 
texts to show· this, but all that is gone now ; still I bow to the prin-
ciples on which the present Hindu law is based. I ask, Sir, does a 
woman, when she is married, cease to have any rights in this world' 
Does she become rightless Y Does she become a stone or a piece of 
wood? Has she not a soul Y Has she not got a life to live in 
tftis world? Why should you deprive that woman of all her 
legitimate rights! Why should you ignore her, when you are 
so solicitious (If the righs of all the reversioners or survivors 
aBd other people in the world T My friend, Mr. Raju, is so 
solicitous of tht' rights of the survivors or the reversioners, but what 
abuut the widow WllO passed all her life with her husband, and who 
bore him so many children T Is she not to have any rights T You do 
not want to look to her interests and rights, while you are anxious to 
protect the rights of the survivors and reversioners. This is the 
mentality, the slave mentality of my countrymen today. So long, I say 
it with all the emphasis at my command, so long a.~ our people do not 
do jm;tice to their womenfolk, they will live in perpetual political sub-
ordination. So long as Y(lU art' not just to your own mothers, to your 
own sisters, so long as you are 11(.t just to the women, you wIll not get 
justice yourselves. You do not care for the poor woman, you only care 
for yourself, and if you continlle to keep up that D.lent~lity, I aIP, s:qre 
Y()u, /!re doomed. . 
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My frien4, :M.r. Raju, quoted the A"flvocate General of Madras, but 
1 sa~· with due fef:lpect, Sir, that all that the AdvooateGeneral said is 
HOW irrelevant, vecause what he said pertained to my la~t Bin which 
gave the widow a share in the property of her husband, and that, of 
course,did interfere with the law of inheritanee which obtains among 
the Hindus. But this Bill does not give a share to the widow; this Bill 
does not gIve her any absolute right in auy property. It only regulates 
the amount of maintenancE' to be given which is recognised by all 
schools of Hindu t.hought. What that maintenance shall be, I have 
tried to fix. If it c)oes not meet with the. acceptance of this House, 
the Select Committee can alter it. I don't mean to say that what I 
have fixed is irrevocable like laws of the .Medes and the ancient 
Persians. My object is that the Hindu widows in lndia should be put 
in a better position. That is all. If any changes have to be made in 
the Bill, the Select Committee is the proper forum where this -can be 
done. Circulation will not help. Circulation does not mean that every 
man to whom the Bill is circulated will give his opinion. in detail ; but 
E'yen if everybody gives' his own suggestions, they will all have to be 
considered in the Select Committee. 

My friend also read out some portion from some j\:dgment, I believe; 
which said that the amount of maintenance which should be given to a 
widow must be regulated by certain considerations. I quite agree, but 
those principles have no statutory forcc ; they are not law. They arp-
merely principles which mayor may not be acted upon and which, in 
99 cases out of 100, are not acted upon at the present time. I know of 
cases,-I have been a Judge myself,-I know of eases which came before 
Courts, in which Hindu widows were given sometimes Rs. 4 and Rs. 5 
a month while, when their husbands were alive, they had servants and 
a goor1 house. (At this stage several Honourable Members 'yere' 
laughing.) My dear friends, it is no use laughing, but if you go into 
these matters carefully and investigate the thing, you will find that the 
condition of widows in many cases is most deplorable. And why T 
Because they have no legal rights. If they had legal rights, the case 
,vould not have been so bad, but because of lack of legal rights. their 
eondition is hopeless in many cases. I quite agree that in many cases 
lJl rE'spectable families the condition of the widows is not at all bad. 
Their word is law. I know of widows who exercise paramount authority 
in household affairs. J don't mean to say that every widow in India 
is in a deplorable condition-not at all, but there are many who are 
in a very deplorable condition, and, to ameliorate their lot, I have 
brought forward this measure. 

My friend spoke about a case in which a man left property the 
income of whil'h was Rs. 1,000 ; according. to the Bill. my friend says, 
she will get Rs. 500, the son's wife will ~et Rs.· 250, and the grandson 
will !ret R~. 250, and tll' will have to mlliniain tIlE' family. As I heara 
h,.." 1 fMugM th'8t hI' rnfllnt that th"(' char~ of main1ainin'g" the' ¢rand-
~other and the mother would be on him, but he expla'iner1 later that 
he did not mean that. 'Vhat he Ineant' to 8&y "'Ii!; that th(' grandson 
had to maintain t.hp. sisters and 6thp.r members of the family. I do not 
ql'iif.e See the.PoiJi.t of ·his 111'gll'ftfent. He wrl1h8"Ve to In'llintain th('m. 
He is the male member of the family, be is fbe earrlinft lhember of tlie 
family. He hall got to live in this world with his family and he has 
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got to maintain them. Supposing his father or grandfather did not 
leave a single pie, would he not still have to maintain them Y So, that 
question is beside the point. He has a legal liability to maintain them. 
He is under a legal liability to arrange and to provide marriage ex-
penses for his sisters. But the point is these (lases are very few. You will 
find that the provisions of this Bill in no way go against the other pro-
visions of the Hindu Law. If they do, I have no objection to modify-
ing the thing. I do not want that this should be absolute. This is 
only a sort of standard that I have put down for .general guidance. If 
the Select Committee thinks· that certain modifications should be made 
in ordc'r to be just to everybody, I have no objection to those modifications 
being made. ·When I asked that this may be referred to a Select 
Committee, it meant that if there was anything which could profitably 
be am€nded in the provisions of this Bill, the Select Committee would 
take that action. 

Some friend of mine said that the law prevalent in South India is 
more liberal to women than the Mitakshara or the Dayabhaga law. 
Let it be so. If it i~ so, I have no quarrel with it. If the widow's con-
dition, if the legal status of a widow under that law is better, well and 
good, 1 have nothing to say. This Bill won't apply to them. Where 
the legal position of a widow is bad, is deplorable, it is there only that 
this law will apply. 

The question of amending the Hindu IJaw, I admit, is not a very 
easy one, but this Bill does not amend the Hindu Law at all. It is 
perfectly correct that when you amend any part of a system of law, yoa 
haY(' got to keep in mind the bearing that that amendment will have on 
other parts of that law. I quite agree, but, as I have said over and 
ovu again, this Bill does not amend any principle of the Hindu Law, and 
consequently all arguments based upon that point of view are not 
rele,ant. 

It has been said, alld it will be reiterated in future always whenever 
any. measure of social reform is proposed, that it is not right to amend 
the Hindu Law picremeal. This is an argument which has absolutely 
no force ....... . 

Mr. Preiident (The Hononrable Sir Shanmukham Chetty): The 
Hou~e stands adjourned till Half Past Two. 

The Assembly then arljourned for IJunch till Half Past Two of the 
Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the 
ClfJl;k Mr. President (The Honourahle Sir Shanmukham Chetty) in the 
Chllir. 

Diwan Bahadur Harbilas Bards. : Sir, a few minutes ago, an Honour-
able Membpr ()f this House asked me why should a husband he prevented 
from exercising his testamentary rights and leaving his widow unpro-
vided fOJ·. if she does not obey him. Now, I want to ask him what haprens 
if the husband act'l improperly. Another question was, what, if she goes 
wro'1~ ~ I asked what, if the son ~oes wron!!, if the male memhers of tb(l 
family go wrong dnd waste the whole of thl' landed property, leaving the 
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women unprovided for and starving T Has' any gentleman, who is 8Olici-
tious of the rights of the male members, brought forward any Bill to restrict 
the rights of a male member, if he is on the high road to ruin. Unfortu-
nately the fact is that the very conception of a woman, her statUl! and her 
rights, held by some of my friends, is defective, prejudiced and unJust. 
Many of these gentlemen regard women as chattel, as }foro only to minister 
to the needs of men, to pass their lives as slaves, as household necessities, 
but without any independent existence, without any legal right:! of their 
own. The husband commits no wrong. Just as in England the King com-
mits no wrong, in Hindu society, the husband commits no wrong. A woman 
always does wrong if she does not obey her husband in every detail. Un-
fortunately this is not Hinduism. This is not Hindu Law, so far as the 
texts go. My friends are unwilling to give women their righ1is, elementary 
rights, in fact the very first step towards doing them justi~e that this Bill 
wants to do, and themselves want more and more liberty, more rights and 
more justice for themselves from Government. May I respectfully beg 
the~ll to prove themselves worthy of the rights they themselves ask for, of 
the ju:-.tice they demand by giving their own mothers, sisters and daughters 
their rights and treat them with a little more justice. 

Mr. President ('I'he 1l0l1ourabie Sir Hhanmukham Chetty): 'l'he 
question is : 

" That the Bill to fix the amount of maintenanee to whieh Hindu widows lire 
Blltitled be circulated for the purpose of eliciting opinion thereon by the lilt Deeeruber, 
19:i3.' , 

The ·motion was adopted. 

THE INDIAN" KHADDAR" (NAME PROTECTION) BILL. 

Mr. Gayr. Pra.sad Singh (Muzzafarpur cum Champa ran : Non. 
Muhammadan) : Sir, I beg to move: 

" That the Bill to provide for the protection of the names 'Khaddar' and 
, Khadi .. used as trade descriptions of cloth spun and woven by hand in India, be 
referred to a Select Committee consisting of the Honourable the Law Member, the 
Honourable Sir...J oseph Bhore, the Honourable ·Sir Frank Noyce, Mr. Abdul )fatin 
Chdudhury, Sir Lancelot Graham, Mr. S. C. M.itra, Sardar Sant Singh, Mr. B. ll. Puri, 
Mr. b. C. Sen, Mr. Vidya Sagar Pandya, Mr. rppi Snheb Bahadur, Mr. J. 'Ramsay 
Seott, Ra.ia Bah;l.dur G. Krishnalllachariar, Khan BahBdur Haji Wajihuddill' and the 
Mover, and that the number of memberH whose presence shall be necessary to cOlls',itute 
a Ul!'eting of the Committee shall be five." 

Sir, ",hE'n this Bill was last before the House, on which day the motion 
for circulation was carried, I explained very briefly the obJect of my Bill. 
'f1Jf' ohjE'ct is to protE'ct thE' names" Khaddar " and" Khadi " under the 
Merchandise Marks Act, and to prevent spurious cloth, which is produced 
in Jllill~ 'either in India or in foreign conntries. from 'bPing p,.lmed off on 
the unsuspecting 'p~blic under the names' of " Khaddar " and " Khadi ". 
I qlwted 6n that' occasion the appropriate section of the Indian ~lerchan-

,disC' Marks Act which gives the definition of trade description Section 2 
of the Merchandise Marks Act gives the definition of t.rade description, and, 
under s('ction 6 of that Act, anybody who applies a false trade deseription 
to goods is punishable with fine or imprisonment . 

. Sir, I am.H~ad to ac~nowle.dge with wat:itude that on that oceasiou, in 
makmg t.he m~tlOn for CIrculation on thIS BIll, my Honoura.ble friend, the 
Commerce Member, gave an assurance to this House that in mllkinlJ that 
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motion the Government did not necessarily intend to oppose the Bill. Since 
opinions have been collected on this Bill, you will find that there is 11 con-
sensus of opinion among the public bodies and individuals in favour of my 
Bill. I will have to quot~ the opinion of some of the individuals and public 
b<Jdies who are in favour of my Bill. Sir P. C. Roy from Calcutta says in 
his letter to me, dated 9th March last : 

,. Allow me to express Illy sineere thanks for givilYr notice of a Khaddar .Act to 
prevent the manufacture and sale of spurious Khaddar. During the la8t twelvc years, 
I have worn myself out both for the manufacture and propaganda of Khaddar. Along 
With Sreejuts Rajagopalaehariar, Rajendra Prasad and other workers, we have tried our 
best to create a taste and a demand for Khaddar. Unfortuna.tely, dishonest manufac-
turers of spurious Khaddar have been trading upon the patriotism of the ignorant 
people with the result that there is a set back in the sale of genuine Khaddar to our 
lerious 1088 and detriment. I trust you will persist in your noble efforts and I hope 
they will be crowned with success." 

The Federation of the Indian Chambers of Commerce and Industry 
have also supported my Bill, and also the Bihar and Orissa Chamber of Com-
merce. Then, the Muslim Chambers of Commerce of Bihar and Orissa 
have also supported my Bill. In this connection, I should like to know 
from the Government as to the way in which snch Bills are circulated for 
the purpose of eliciting opinion thereon, because, from the printed papers 
that are before Honourable Members, they will find that the names of the 
Bihar lind Orissa Chamber of Commerce and some other bodic!'I are not 
mentioned there. I do not know whether the Local Governments p.oncerned 
consulted those bodies or not, but the fact remains that their opinions do 
not find a place among the printed papers that are before Honourable Mem-
ben;. Coming now to Bengal, I find that the Anglo-Indian and DQmi-
ciled European Association of All India and Burma, Calcutta, the Bengal 
Chamber of Commerce, Indian Chambers of Commerce, the Bengal 
National Chamber of Commerce, all of them support the prjncipl.~ of my 
Bill. The Bengal Chamber of Commerce says : 

"The Committee of the Chamber have examined the provisions of the Dill in 
ecas1iltation with the Piece goods Sub-committee of the Chamber and I havp to inform 
you that they see no particular objection to the Bill. In the opinion of the Chamber 
Committee it would be to the advantage of the trade if the use of terms Khaddar and 
Khadi were confined strictly to the genuine artiele, namely, handmade ('loth from hand-
spun yam." 

Thc· Indian Chamber of Commerce strongly recommends to the Gov-
ernment that the Bill should be passed for the protection of hauu spinlling 
und hand weaving. The Bengal National Chamber of C()mm('r(~I~ also 1-:ay 
that they do not t.hink that there will be any difficulty in enff'rcinK the 
provisions of the Bill, and that the tratie custom confines the use of the' ierm 
" l{haddar " to cotton piece goods woven by hand from handspun yarll. 
Then, Sir. the Madras Government have supported the principle -of my 
BiJl, and I beg to express my thankfuln'ess to that enlightened Governmcnt 
whose representative we welcome in this House. The Madras Government 
(lay: 

" The term ' Khaddar ' or ' Khadi ' does signify in common ull8.ge doth woven 
on hand looms from hand spun yam." 

Diwan Bahadur Narasimharaju Garu, the ex-President of the Madras 
Legislative Council also supports my Bill, and says: 

" The words ' Khaddar ' and ' Khadi ' have ac9uired a speei:fie mMning ond the 
,!D&rket and trade custom does confine the 'lIse of tbese terms to cotton . goods woveD. 
Dy hand from yarn &pUn by hand. I may m~i1 that there mil not be any administra-
tive iDeonvenieuce when the Bill becomes law." 
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'!'hE' 'futicorin Chamber of Commerce, the Malabar Chamber of Com-
merce, Culicut, the Calicut Chamber of Commerce, the Indian Chamber of 
CODJmerce the Godavari Chamber of Commerce, Coconada, the Coconada 
Chamber ~f Commerce, the Southern India Chamber of Commerce, :Mauras, 
the Madras Press Associatioll, the Buckingham and Karnatic ~1ills, Ltd., 
Mudras, which I understand isa European firm and they havE' the fairuess 
to support my Bill, the Madura Ra'mnath Chamber of CommercE', the 
Cochin @'hamber of Commerce, all support the principles of my Bill. Diwan 
Bahadur C. R. Mudaiiar, M.L.C., Coimbatore, says in his letter ; 

" In these parts trade custom does confine the use of the terms' Khaddar ' and 
, Khadi ' to cotton textiles woven from hand from yarn spun by hand " ; (I/',J tllat : 
" I do not foresee any administrative difficulty in giving effect to the Act." 

The Em-opean Chamber of Commerce of Bengal also support my ilill, 
80 IIlFio the Edward Mills Company, Ltd., Beawar. 

Then, Sir, there are some gentlemen in the N. W. }<'. P., I'or instance, 
the Vice-President of the Peshawar Piecegoods Association, who also sup-
purt my BilL In fact, nobody opposes it. The Mercantile Chambers of 
Comlllerce, United Provinces, Cawnpore, say that it would afford protec-
tion to the millions now engaged in the manufaiCture of " Khaddar " imd 
the elumces of the deception now prevalent will be greatly alleviated. The 
Hinr1ustani Mercantile Association of Delhi, the Industrial Surveyor of 
Delhi, support my Bill. The Director of Industries, Bihar and Orissa, 
says: 

" It seems clear that the Bill has the support of Indian public opinion." 
Most of the gentlemen in Assam to whom this Bill was sent for opinion 
havl~ also supported it. The Government of Bombay says as follows : 

. "The majority of the commercial Associations who were consulted support tho 
Bill, while the Bombay Chamber of Commerce and the Bombay Millowners As~uciation 
are not in favour of it." 

With regard to the Bombay Chamber of Commmerce, I find from thE'ir 
letter that they are not so much opposed to the Bill on principle. but they 
foresee some difficulty in administering its provisions. 

The Federation of Indilln Chambers of Commerce and Il1llustrv. the 
Indian Merehants' Chamber, the Maharashtra Chamber of C'orumf'r~e lmd 
the Marwari Chamber of Commerce, the Bombay Piecegoods Association., 
the Bombay Cotton Merchants and Mukhadams. the Ahmedabad :JEll-
(lwners Association., the Karachi Indian Merchants Association, the 
Karachi Chamber of! Commerce, the Buyers and Shippers Chamber of 
Commerce of Karachi all support my Bill. 

I now come to the opinion of the Millowners Association of Bombay 
of which my Honourable friend, Mr. Mody, is the President. At the out-
set, I stuted that this Bill sought to protect the names of " Khaddar " ~nd 
" Khadi " fl'Clm the dishonest manufacturers of spurious articles. I am uClt 
surpriHed ,that those who indulge in such shady transactions and wh •• are 
tradin~ upon the patriotism of the people should be the peopl.' to oppose 
my Bill. These gent1eJIfen, when it touches their pockets, come here to this 
HOllse with begging bowls, not only do they come to the fldor of the House, 
but they also follow us in the lobby and seek our support when they arc in 
dirt' need. But when it comes to the question of affording lelritimate pro-
tection to the ~digenous industries of this country, I mean the hand loom 
cottage industries, they come out in true oolours. My Honourable friend, 
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Mr. MOOy, is solicitous for the support of this House with regard t? thet 
Bill which is now pending,Bllld which, I am glad to say, was not fimshed 
yesterd:1Y, because the at~itude of. many of us with regard to h~s Bill.will 
be determined by the attitude WhICh he takes IIlp here on my Bill. If my 
Honourable friend is sincere in his profession, with regard to prote(~ting 
the mill industry of this country, he should at least have the fairnes,> to 
appcar in cloths produced in his own mills, whe~eas ~ find h~ .is distlhguish-
ing himself in borrowed plumes, and appealrIllg III BrItIsh costumes. 

Well, Sir, the Burma Chamber of Commerce raises no objection to Illy 
Bill. The Burmese Indian Chamber strongly supports the Bill, as ulso 
the Cltettiyar's Association. The Chinese Chamber in Burma docs not 
oppose the Bill. If it is the desire of the House that I should read O;lt the 
Bomuay l\Iillowners' Association's opinion, I will do so. They SltY : 

., According to the Statement of Objects and Reasons appended to the Bill the 
name!> ' Khaddar ' and ' Khadi ' have come to denote hand· spun and hand·woven eloth 
only. It is pointed out that considerable progress has been IIllIile in ree.ent yean 
in reviving and popularising as a cottage industry spinning and weaving by lJ.ud 
as a bupplementary occupation among the agriCUlturist population of this country, who 
stand in need of all additional souree of income. Such progress as has been achieved 
is very largely supported by the patriotic impulse of the poorer and well·to·do ci:1ssell 
wh" are purchasing khaddar or khadi even at a sacrifice. The situation is tIOught to 
br taken advantage of by manufacturers of spurious khaddar both in Indin and 
abr,l'lo, and purchasers have been frequently misled to the detriment of what might 
ea.,ily become a great national industry. In other words, it is contended that thL term 
• Khadi ' or ' Khaddar ' means ' hand spnn and hand woven cloth only', and on this 
~onteution the objection to the use of such terms by manufacturers of • spnrious ' 
I>haddar both in India and abroad has been largely based. The Committ.c~ of this 
Assot'iation have examined the contention and they find that, while the Mover has 
himself admitted that the production of • Khadi' on hand looms was revived and 
popularised only in recent years, such cloth has been manufactured by the Indian mill 
mduiltry from very early times." 

But, Sir, the millowners of Bombay forget that, even before the ad-
vent o)f mill industry in this country, " Khaddar " or " Khadi " was lH;ed, 
and lIlanufactured as cottage industry in this country from time immemo-
rial. 

Thc Millowners' Association, Bombay, further proceed : 
" The first authoritative census of Indian mill production was taken in 1896.91 

i.e., after the Cotton excise duty had been in operation for some time and ill th~ 
administration report published by Government in July, 1896, a referen~e was made 
to the production of khadi in India mills and the tariff valuations under the Aet 
publid~ed by Government from ,ear to year since that date up to the abolition of the 
dut: m 1926 throughout mentIoned the production of khadi which was also v.llued 
at if lower figure than most of the other types of cloth. These facts show that the 
te~rn i;~ question has been commonly used in reference to coarse cloth produced in Iudian 
D"'l~. 

Sir, this Association is evidently wrong in saying that since the time 
~beir m.ill~ began to produce tbis coarse khadi, the genuine stm" has ('o;n~ 
ln~O eXJ!ltence, w:here~s, ali! a ~atter of fact, the genuine stuff has heen ~n 
eXlstencp from tlme Immemonal even before the dishonest manufacturers 
~f " ~JJad.dar " ~eg~n t? turn out spurious imitation of the :?ennin~ ~tuff 
lIt the~r llulls. SIr, It WIll b~ a waste of time to read any further the stuff 
to wI.llcll I made reference Just now. I am glad to say that thc Central 
Pronncec; Government ha,ve recorded the following opinion: 

(' W:it~ regard. t? the specific point~ on wllich information is desired the Governor-
in Clouncd IS of opmlO~ that (a) the eVIdenee ava.i1able on the point is conOietin . but 
it t!Ie statements of mterested concerns are diseonnted it would appear that gtrade 
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C!ustom in the province confines the use of the term ' Khaddar ' to hand woven doth 
made from hand spun yam, (b) it is desirable to impose the definition by law in 
order to proteet genuine khaddar and those who produce it or buy it again&t spuril1us 
khaddar Bold as the renuine article, (c) there should be no difficulty in administering 
the law in the internal markets of the province." 

The Deputy Commissioner of Jubbulpore, and Akola Factory Owners 
Association have supported my Bill. The Government of Punjab seems 
to be neutral. They say that : " it is unlikely to do much harm or much 
good to anybody". I will now come to the opinion of the High Court, 
Punjab. The· Honourable Jastice Sir Abdul Qadir has supported Illy 
Bill, and, in doing so, he says : 
, ., In Illy opinion the Mover's observations at the end of the Statement of Objects 
and Reasons are quite correct that the exclnsive use of these terms for this cloth cannot 
prejudicially affect bona fide purchasers or distributors of any other variety of cloth. 
J do not see any objection to this Bill being passed into law." 

This opiuion is agreed to by other .Judges of the Punjab High Court 
including the Chief Justice. The Director of Industries of the Punjab, 
the Indian Chamber of Commerce, Punjab, and the Merchants' Association 
and the Northern India Chamber of Commerce have all expressed them-
selves in favour of my Bill without any qualification. The Punjab 'l'rades 
Association state that the objects aimed at are sound and that the provi-
sions of the Bill meet their support. The Deputy Commissioner; Gnrdas-
pur, the Sub-Divisional Offieer, Moga, the Punjab Trades Association, 
IJ1lhore, the Simla Trades Association have all approved my Bill. I haye 
already stated that barring the Government of Bengal all other public 
bodies in Bengal have supported my Bill. I will, therefore, assum~ that 
barring the few Loeal Gowrnments whose opinion I presume is tinted with 
political bias-because thil:l movement in favour of the propagation of 
" Khaddar" was supported by the Indian National Congres~· -1 S:lY 
barring the few opinions of the Local Governments, the overwhelming 
CftllSensus of opinion both among the European public bodies and Indians 
is in favour of my Bill. My Bill does not seek to force anybody to wear 
" Khaddar". I only want that the trade description should confine the 
terms" Khadrlar " and '" Khadi " to cloths spun and woven by hand in 
India. And it is only those people who trade in spurious articles that 

3 P.II. Dlay have any objection to the Bill. I, therefore, with-
out taking any more time of the House, move my motion. 

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion 
moved: 

" That the Bill to proville for the protection of the names "Khaddar " and 
" Khadi " used as trade descriptions of cloth spun and woven by hand in Inllia be 
referred to a Select Committee consisting of the Honourable the Law ·Meruber 'the 
Honllureble Sir Joseph Bhore, the Honourable Sir Frank Noyce, Mr. "\b,lnl Matin 
CI181Idhury, Sir Lancelot Graham, Mr. S. C. Mitra, Barelar Sant Singh, Mr. B. R. Purl, 
Mr. S. C,. Ben, Mr. Vidya ~agar Pand~a, Mr. Uppi Saheb B~~adur, .. Mr. J. HamRay 
8cott, Raja Bahadur G. Knshnamaeharlar, Khan Bahadur HaJl WaJihuddin IUId the 
Mover, Iln(l that the number of members whose presence shall be necessary to corutitute 
a rneeting of the Committee shall be five." 

Mr. H. P. lIody· (Bombay Millowners' Association: Indian Com-
merce) : Sir, my Honourable friend, Mr. Gaya Prasad Sing}', waxed 
indignant over the sins of the Bombay millowners yesterday and has come 
back to the attack and worked himself up into a state of positive fury 
today. He 1Vent the length of suggesting that thOIre people who had the 
effrontery to oppose his very innocuous motion,-innocuous according to 
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the testimony which he himself read out,-were actuated by dishonest 
motives. Well, Sir, I do think that my Honourable friend knows exactly 
what he is talking about, and if he is thinking of dishonest persons h'e must 
be speaking with experience of the parts of the country from which he 
hails. So far as the Bombay millowners are concerned my Honourable 
friend ought to know' that this Bill does not affect them one bit and that 
their attitude is not only positively unexceptionable, but absolutely dis-
interested. Some three or four years ago, in response to public sentiment 
and in view of various discussions We had with those interested in the 
movement, the Bombay mills voluntarily gave up using the name" Khlldi " , 
or " Khaddar " on any of the cloth produced by them ; and if, in spite 
of that. there are people who are using those names on mill-made cloth, 
then my Honourable friend ought to apply his search-light nearer home and 
find out whether from his own district or from adjoining districts that 
very class of people does not come. 

Sir, if I oppose the principle underlying this Bill, I oppose it, because 
I think it is altogeth'er wrong, and not becallse the interests which I 
represent are affected in any way. I have already made it perfectly clear 
that, if this Bill were passed, it would not affect a single mill in 13ombay. 
We have given up the USe of the names" Khadi " and" Khaddar " :md 
we do not care whether that is enforced by legislation or otherwise. But 
I want to point out to the House several serious objections before this Bill 
is passed, or its principle accepted by reference to a Select Committee. 

The assumption on which my Honourable friend proceeds is that" the 
Bill seeks to extend the protection afforded by the Merchandise Marks Act, 
1889, to the names ' Khaddar ' and ' Khadi ' which have come to denote 
hand spun and hand woven cloth only". Who told him that 7 I want to 
know whether he challenges the information contained in the representa-
tion which we have submitted on this question, namely, that ever since 
1896, i.e., since the time from which records exist, if not much earlier. the 
name " Khaddar " or " Khadi " has been used to denote mill-made cloth 
of a coarse variety. (V o-ices: "No, no.") What is the use of saying 
" no " when we have got here a statement w~ich challenges contradiction : 

" The filst authoritative census of Indian mill-made production was taken in 
1896-97, i.e., after the Cotton Excise Duty had been in operation for some time, and 
in the Administration Report published b~· Government in July 1896, a. reference was 
nuu]p to the production of ' Khadi ' in Indian mills, and the ta.riff valuations under 
the Act published by Government from year to year since that date up to th.) abolition 
of the dut~· in 1926 throughout mentioned the prcduction of ' Khadi ' which was also 
vabed at a lower figure than most of the other types of cloth." 

I say, therefore, that it is entirel~' wrong to contend that the terms 
" Khadi " and " Khaddar " are associated in the public mind with hand 
spun and hand woven cloth only. It is perfectly true that, long before 
the mills started manufacturing cloth, coarse or otherwise, there was the 
hand loom industry in existence. As a matter of fact, it is weH known 
that India is th'e birthplace of the textile industry. But it is equally trllll 
t.hat for as many years back as we can see, mill made cloth was turned out 
as " Khadi " cloth, and was classified as " Khadi " cloth in official pub-
lications. Therefore, it is wrong to suggest thllt the name has come to 
denote hand spun and hand woven cloth only. That is not only the 
opinion of my Association, but also of other Associations. The Bombav 
Chamber of Commerce have said that ; I think also the Bengal Chamber of 
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Commerce ; and one of the Punjab Chambers want to be quite assured 
before they can give their adherence to the principle of this Bill that the 
tenn " Khadi " is associated in the public mind with hand spun and hand 
woven cloth only. I will read in this connecti()n an extract from the 
opinion given by the Punjab Chamber of Commerce, Delhi : 

"My Committee find that trade custom does not confine the use of the word 
: Kb:1I1dar' to hand spun and hand woven cloth only but that the term appears 
to cover any kind of coarse cloth. They feel that if it is intended by means of 
legislatiun to restrict the term to apply to hand woven and hand spun cloth, the 
effe(·t 010 the enforcement of the provision in the internal markets of India would be 
imp()8sible to secure. They are therefore not in favour of the Bill." 

It is refreshing to find an organisation which is also Indian and which 
cannot be accused of being reactionary in its views pronouncing very mueh 
the same view about this question as the Association which I represent, and 
which seems to be more or less anathema to some of my friends in this 
House. 

An important point which the sponsors of this Bill forget i~ that it is 
n()t likely to help the hand loom weaver for whom so mueh solicitude has 
heen and is being expressed. Now, how is the hand loom weaver going to 
be helued by this Bill Y It may be that a large number of hand loom 
weavers spin their own yarn and use it in the manufacture of coarse eloth. 
But th'ere is also a very large class who use mill made yarn for this purpo~e. 
Are you going to prevent them from turning out coarse cloth and selling 
it under the denomination under which they have sold it all these y~ars 
and perhaps, all these centuries. 

Mr. Gaya Prasad. Singh: Centuries? 
Mr. B. P. Mody : Yes~ I am quoting your own words. You say that, 

from time immemOrial, the hand loom industry has manufactured coarse 
cloth. I agree and I say that they manufactured it in the old da.\'i; from 
hand spun yarn ; today they are using mill made yarn as well. .A re you 
going to stop that large class of hand loom weavers who are using mill made 
yarn for this purpose from continuing to manufacture " Khadi " and 
passing it on to the market as " Khadi " T 

Mr. Gaya Prasad Singh: But mills did not exist in old times. 
Mr. H. P. Mody : I am talking of the last 40 years and more during 

which hand loom weavers have been in the habit of using mill made yarn 
for the purpose of manufacturing coarse cloth and passing that on tv the 
market as " Khaddar " and" Khadi". This Bill, if it became law, would 
st0l" the hand loom weaver from doing 90, and I want to know from the 
champions of the hand loom weaver whet.her they regard it as in his 
interest that he should be prevented by legislation from losing his market 
in the cloth whie)I he has turned out all these ~·ears. 

Then, Sir, there is this other quest.ion. Today it is sought to give a 
sort of legislative sanction to the use. of the word" Khadi". Tomorrow, 
iu the interests of the hand loom weavers, somebody will come forward 
and say " We should have a trade mark in the word, sari or lungi or 
1Il1llmul, beeause hand loom weavers have been manufacturing these cloths 
for centuries; and now the mills are manufacturing and competing; and 
so to preserve the hand loom weaver and in his int~rests we shouidhave a 
sort of tra~ mark in those words". My objection is that you cannot 
justly introduce this principle, and if you introduce it. there may be no 
limit to its expansion. Assuming, however, that it was right in the interests 
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of a certain secti()n that the hand loom weaver should be penalised, that the 
mills, which are still using the name Qf " Khadi " and " Khaddar " should 
be penalised, then what I want to know is whether my Honourable friend 
has made sure that tb.e Act would be workable. On that th'ere are certain 
opinions which I would like to read to the HQuse. The Director of Ill~IIi..s­
tries, Bombay, an Indian officer of experience, says : 

"If the mills continue to produce their present variety of cloth DO\'( terl,1ed 
, Khaddar' or ' Khadi ' and merely change its name under the proposed legislation 
to say , Dungri " it will be, I think, quite impossible to prevent its sale as ' Khadur ' 
in the internal markets of India, It does not seem practicable or desirable to prevent 
the Mills from making coarse plain cloth which can be sold fraudulently aa ' Khaddar '," 

In other words, even if you ~ut through this legislation, unless you 
go a great dedI further al!d actuallY' prevent by legislation mills from 
tnrning out ooarse cloth and also the hand loom weaver from turning 
out coarse cloth from mill-made yarn, the Act will be thoroughly in-
operative and will lead to a great deal of fraud. In the same direction 
is another opinion, and it is i:rom the Dl.lputy Commissioner, Nagpur, 
who says: 

" No amount of legislation will prevent a dealer who is determined to paas 6ft 
, miD-khadi ' as hand-made ' khadi ' from deceiving ignorant customers. It would be 
extremely difficult to give effect to the proposed legislation and on the whole I consider 
tbnt it is neither necessary nor advisable." 

That brings me to somethiI;g which I regard as the greatest objec-
tion to the present measure, and I put it plainly before this House. To-
day we are sought to be prevented ~rom l&.belling particular types of 
coarse cloth as "Khadi" or "Khaddar"_ Tomorrow that may be 
fonnd insufficient and it may be rought to be enacted that mills should be 
prevented altogether from m~nufacturing coarse cloth. I do not regard 
this as an exaggerated fear at all, because I may say that the attempt was 
actually made two or three ytars ago; it was a vtry determined attempt. 
which We resi&tel1 with all our might. 'rhllt attempt was that certain 
types of cloth !lhoul,] not b~ manlliflctured at all in Indian mills; we said 
it woulJ be utterly impossible and 'We would not agree. Some sueh 
idea might be lying at the bottom of rlly Honourable friend's Bill, and 
the position then is that, without going a great deal further than this 
legislation, it is impossible to give the protection which my Honourable 
friend has in vic'T. 

I would like to read jUbt O,'le more opinion and that is in regard to 
the Merchandise Milrks Act in whIch it is sought to embody this legis-
lation_ The Gov~rnment or Bombay ,>ay : 

" Since it is not the purpose of the Merehandise Marks Act to. restrict unnaturally 
the appli~ation of well-known terms which are in common use, the Governor in Coundl 
is of opinion that the Bill is opposed to the spirit and intention of that Act, and 
further anticipates that great difficulties w0111d be encountered in enforcing its provi8ioDS 
if it were to become law." 

I have put as briefly and, at the same time, as comprehensively as I 
can my l'%sons for oppo.~ing the prillciple underlying the·Bill. I ask 
my Honourable friends, who threaten me and say that my attitude on 
this question will octzrmille their attitude to some other question, to 
weigh carefully my objections and lit IC8bt to give me credit for di~­
interestedness of nntive. My Association-and I repeat that with 
emphasis-yoluntarily ga-.-e up the use of these terms, "Khadi" and 
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.. Khaddar" on all cloth which wa& mauufactured and labelled tor 
mauy years ~s " Khadi " and ., KllUddal' "; and, if we oppose this 
mealSure. it. is be\!C:tuhc we feel that there arc ISh'ong objections to it 01\ 
the ground of principle. lIy oPPobiiion mnst. not be construed as Ii 
factious sort of opposition on the part of people who are always out to 
fight for their own interests, but. who jgnore all other interests. 1 ask 
my Honourable fricn<ls to con&idl!l' this carefully before they seek to 
attack on all manner of oecasiCl1L<'; the Assoeiatioll which I repre6ent. I 
say that the Hill is wrong in principle, that it will lead to a lot of frauciu-
lent evasion, and that, f)'om cVt:'ry point of view, my Honourable friend 
will be defeating the very otject which he has in view. If my Honour-
able friend still think& the oPPo/iljt.ion comelS from dishone::;t millowners, I 
say he will be very well ad vised -in looking for them nearer home. 

Mr. O. S. B:mga. Iyer lRohiHmml and Kumaon Divisions: NOll-
Muhammadan Rural) : Sir, th~ Honourable gentleman from Bombay 
who has just concluded his speech rather unthinkingly gave his whole ca9C 
away for the opp06ition to this vel')' n(,Cf'ssal'Y piece of legislation. He 
gave his case away when t.e "aid th-it hi" own As.'lociation, of which he 
is so proud and which he ha3 ·been repns~nting with great ability here 
and else\vhere, f01lnd It nece&~ary to fall in liue with the principle of this 
Bill long before this Bill wa:. brought bpfore this Asllembly. Example, 
they say, is better tlum pr~cept ; but h~ wants us to follow his precept 
and not his Assodr.tion '8 example. J wOllld ask every Association, simi-
larly situated and similarly handicnppE\d like hiB, to follow the exampl~ 
of his own Association su that fraud, which he has been elaborating upon 
and dreading very much, would he reduced to the minimum. If the 
passing of this legislation will create on an elaborate scale fraudulent 
txansactio~ he is only incidentally commenting on the class of people 
who compete with the village manuf&eturer and with the village labourer, 
the hand~spun and h;md-wovcn cloth maker. I do not think that the 
mill owners of India are such a despicable class of people as to compete 
with the village labourer, with the village industrialists, on fraudulent 
lines. I believe that every millowner in this country will rise to the 
same position as thc A&Sociation and llIills that the Hon.ourable gentle-
man has the opportunity to represent here and elsewhere. He quoted 
with some effect the Bombay Government's view. We have to attach, 
I admit, importance to the view 01 the Government of Bombay or of any 
Provincial GovernmE:nt in this matter. The GoveTIlID.ent after all have 
to work out the policy arisin~ from a legislat.ion. They find that the 
spirit of the Merchandise Marks Act will be defeated, if this Bill is 
passed ; but it is for Governments not to dread calamities, but to face 
realities. I will not go centuries back as perhaps the Mover did accord-
ing to the version of the Honourable gE'ntleman who has just preceded-
I will not e\'"en go to half a century back: I would rather go to ten years 
back and ten years forward. Les'l than ten years ago, in this House, the 
late Pandit Motilal Nehru--who was then dressed in home-spun and hand-
woven, sometimes foot-wovcn, becau'le he was wearing the home-made 
cashmere and, therefol'e. he often u-4ec1. to say" I at any rate am encourag-
ing hand-spun and root.W\)Hn cloth "-I suy the late Pandit Motilal 
Nehru was the sponsor \)f this Bill r..no, whcn he came forward with a 
Bill of this kind, he was animated by the idea of encouraging the cOttagfl 
industrialist. _ Within H.e laf>t ten YLars the cottage industrialist has 
r~ived encouragement on a seale I.Ot known in the past. Within the 
laSt teil yearM there Ita. ~ a public 8\\akening in this country, an 
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awakening whieh at the next election mallY of us on this ~ide Jf~jJl h8~~ 
to face. There has been such an unfJrecedented awakemng m tbJ6 
country that if this Legisliiture i:; merely to exist for the purpose of the 
millowners and not for tte purpose of the village industrialist, I am 
afraid this Legislature will c')I,demn itself as a purely capitalistic body 
with no kind of symp~thy whlitcHr for the indigenous cottage indust.rial-
ist. I may say that we have given adequate protection to the millowntr. 
If you weigh in one sClllc the protection and the cost at the expense of the 
taxpayer for the con::iidcration that we have ~iven to the millowner, and 
if, in another scaie, you put the la.ck of protection you have given to the 
agriculturist" to the abricultur::ll labourer wh<. comes for six months in 
the year under HlP category of the uuelllployed, you will find that thi" 
Le~islature has been much too lenient to the millowner. I have been con-
sistently and persistently, both in and outside this House, been an advocnte 
of the cause of the millowners, but if the millowners stand up and My, this 
protection must not be extended to the cottage industrihlist, they are only 
erecting before them a barrier of disadvatntage which they will do well 
not to do. They will be only inviting unnnecessary trouble in a Aympathe-
tic Housc. So far as I am concerned, the hostility of the Hononrable 
lIcmher does not mean my hostility to tIJlother question affecting the mill-
OWIlers which may come forward in this House. I propose to examine each 
me:.sure on its merits. The millowner is entitled to his protection, 88 
the Bononrable the Commerce Member has on more than one occasion llde-
quately ~hown when he denounced the Japanese Convention in April last 
with the entire support of this House, and when he now proposes. I hope, 
with the entire support of this' Ilous(', 10 eUler into negotiations, U.Q;-
fcttt~red, with all H·,t: ellcouragtlllent that a represelltative of this House, 
the Lea,der of this House identif~' iug hilllself with the opinion of the 
Opposition as well as the Government, deserves. (Cheers.) Therefore, 
Sir. there is' no queslion of threat. "Tilre~tenil:g" was a phrase that 
emanated from the lips of tile HOlJourable g~l1tleJilan who preceded me. 
W (' are not here to threaten. Weare here to see how much and in what 
manner we ea; enconrage the indigenous indnstries. 

My friend lias told us tlu:t " Khaoi " has been produced by the mill-
owners for a long period, " Khaddar " hilS heen produced by them for II 
long period. Tllat is 60. We concede that fact, and that is why we 
say that mill-made " Khad~ar " &honlo not, nn di&honest grounds.' com-
pf'tf' with hand-spun and hand-woven. That should be knOWIl not 88 
" Khaddar " or " Khadi ", but t~all it by anv other name you like. The 
l11il1owner has an organization unparalieled· in this country. The poor 
cottage industrialist only serves a few cotiflges in a village, ano, there-
fore. why should he not seek the ler;i1imate protection to which he is 
entitled under the pieee of legislation that my friend, Mr. Gaya Prasad 
Singh. has brought forward? I wonld ask my friend, Mr. Mody, not to 
become very embarrassed. J wonl<1 afik him to follow the example of 
his own Association which he incidentally placed before us, and I would 
tell him that in India there is place, very much more, for the village . 
hand loom weaver. for the hand-spinner and the hand-weaver than fol' 
the millowner. The mi1lowllers hnve come to stay, ano we shall ~ve 
thl'm protection, but he said almost in bathos, with very much of patho8,-
., supposing you prevent the millowners from manufaeturing • Khadi ' 
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01' ' I\hllddar '." That is the right of a. d~mocracy. 'If, in futllrc"j'ears, 
the wIdened electorateti s~ud a brge maJorIty of representatives who say 

tbat illP. mills must lH: abolished, neither my friend, Mr. Mody, nor myself 
can [Jrel'ent whM mIght happen. We are eonl'erned with this House, 
Ilnd this House has nowhere threatened to abolisll the mills making 
" Khaddar "cloth. It may be that ill future, mills may be abolish::ld 
altogether; it may be that the will of the future Legislatures may be 
that the mills should not exist; it may be that they may go back to the 
primitive stages of civilization and hand spinning and hand weaving 
on which Mahatma Gandhi has written a good deal in his book the 
" Hind Swaraj ", ; it may be that some ()f us may be opposed to them ; 
it may be that some of us may be in favour of them ; but all will agree 
that the actual experience of a calamity is less fearful than a prospectiv~ 
view of it. We are today concerned with the legitimate rights of tile 
village industrlialist. India lives ill the villages and the cottages, anJ 
my friend, Mr. Mody, weaken en. his case when he came forward in the 
oalO(, of other mills than his own to draw a red herring across this piece 
of legislation. (Checrs.) 

Sir Oowasji Jehangir (Bombay City : Non-Musammadan Urban) : 1 
tJlink, Sir, this little Bill has eV(lked a considerable amount of enthusiasm 
on hoth sides which is quite unnecessary, and I may also add that the 
facts produced both by the Mover of this Bill and by Mr. Mody are 
also quite correct. It is no doubt· true that " Khaddar " was the name 
gi .... en to all coarse cloth, whether produced by the hand loom or by 
machinery, but, after a certain school of thought carried on propaganda 
in This country for the use of cloth woven on hand looms from yarn pro-
duced by hand, that cloth became known as " Khaddar " throughout 
the length and breadth of this country. I have also no doubt that the 
cloth produced by mills and also called " Khaddar " was bought by 
some ignorant people believing it to be the " Khaddar " produced by 
th(> "illages on the hand loom. The mill made cloth was cheaper. and 
it lnoked very much like the stuff made on the hand loom, and naturally 
the people went in for it. Those, who had formed ASHociations to 
t'lIc()urage the use of hand-made cloth, suffered. They found a compe-
titor in a cheaper cloth made by the machine which ignorant people 
could not distinguish one from the other. Well,' Sir, it was not the 
fault of the mills that thpy could prorluce a cloth which could compete 
with the hand marlc article and which people could not distinguish one 
from the other. But if any mills Wf'nt ont of thpir way to sell their 
cloth to agents who would pass off the mill marle cloth on to the ignorant 
pn hlic as cloth made by the hand loom, then they were certainly guilty 
of fraud, and I have every sympathy for any Honourable :Member who 
wouln. desire to stop that practice. I cannot see any objection to any 
mill making cloth which may be knmnl as " Khan.dar " proyiderl that 
to ensurfl that the ignorant people did not buy it as hand-mad(' stuff 
you can call it mill made .. KhaddaT ",-you can provide by legisla-
tion that that" Khadtlar " shall be sold as mill marle or machine mad(', 
and then, if the people choose to buy it in preference to hand loom 
" Khaddal' ". I do not think that any Honourable Member of this House 
can haye a legitimate grievance. ThE'! only grievance' is that it should 
not be bought, in ignorance for the hand loom stuff. but I cannot see 
whel'e the legItimate ~ieyance comeH in if people, with th('ir eyes open, 
choose to buy stuff, because it is cheapel'.You caunot prevent that. 
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[Sir Cowasji Jehangir.] 
If you confine the word " Khaddar " merely to hand-made cloth, to cloth 
made on hand looms, you might prevent mills from making that stuff and 
legitimately selling it on to the market as machine made or mill made 
" Khaddar ". 

I would like to know, if this Bill became an Act, would it be illegal 
tll stamp doth as machine made" Khaddar " or milllllad~ " .Khaddar " f 
It would be. That would be rather hard, would it not f Would not 
tmy Honourable Member sympathetically look upon a complaint of that 
sort Y Why do you prevent a mill from stamping its cloth as mill made 
4' Khaddar" or machine made "Khaddar "y What· you want to do 
is to prevent a mill or its agents from committing a fraud, that is, pass-
ing off its cloth as cloth mad,e upon the hand loom. Therefore, if the 
Select Committee can, by amending this Bill, so ensure that fraud is 
prevented, but, at the same time, mills may be allowed. to produce coarse 
~loth which they may be allowed to stamp as mill made or machine 
made " Khaddar ", I can see no objection to this Bill. I am entirely 
in sympathy with all Honourahle Members who desire to prevent 
fraud. I am also against any Bill, any legislation whieh would hamper 
the manufacture of machine made cloth. And I feel sure that there is 
bot one Honourable Member in this Hous"e who really at heart desires 
to prevent the improvement, and the expansion of.:themill industry. 
We bear a good deal of criticism, but, knowing my HORourable friends 
as I do and knowing the support that they have given times out of 
number to the mill .industry, I cannot for one minute believe that any 
one of them would raise a little finger to harm an industry that has 
served this country loyally and well from the richest to the poorest, 
from the very day on which it came into existence. Therefore, I do 
believe that this Bill can be amended so as to serve this purpose, and 
I would appeal to the Mover of the Bill to take the initiative in the 
matter to see that this Bill serves its purpose without doing any injury 
to the gr~atindustry of which, I am sure, I am confident he is as proud 
as swy one, any province or any community, who has had anything- to do 
with it from· its very inception. 

The Honourable Sir Joseph Bhore (Member for Commerce and 
Railways): On a previous occasion, when speaking on this measure. 
I made it clear that the House should not assume that Government were 
necessarily opposed to this Bill. I made it clear that Government 
desired to keep an open mind in the matter until they were in possession 
of the views elicited by circulation. The result, Sir, of circulation has 
heen to elicit a certain conflict of opinion. So far as Provincial Govern-
ments are concerned, I think only two are in favour of the Bill. 

Mr. Gaya Prasad Singh: The third is neutral. 
The Honourable Sir Joseph Bhore : There are not merely three 

Provincial Governments in India. 
Mr. Gaya Prasad Singh: I know. 
The BOIlo'llt'8.ble Sir Joseph Bhore : There is by no means general 

agreement as to the application in practice of the terms "Khaddar" 
and " Khadi". The application of these terms seems to vary in 
.different provinces. Equally, Sir, there is no agreement as to the 
.tIdvisability of confining these terms to handwoven and handspun 
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fabrics alone. I would bring to the notice of the House the opinion ex-
pressed by the United Provinces Government : 

II The Government is of opinion that the propesed legislation would be def'.nltell 
laarmful to the hand loom indultry." 

They say that it would also in1lict hardship on the hand loom weaver 
who uses eoar8e mill made yarn on his hand looms and who claims that 
his product is superior. 

Coming to a third point, namely, whether the .enforcement of this 
legislation is practicable, there is a very large measure of opinion to the 
effect that effeetive enforcement would not be possible. My own feeling 
generally is that expressed by the Punjab Government, namely, that this 
pieee of legislation would do very little harm- to anyone and it would 
certainly do very little good. Faeed with these divergent views, the 
Government of India have found it somewhat difficult to deeide upon the 
course they should adopt. They eertainly do not want to assume an 
attitude of hostility to this. Bill. On the other hand, they do feel that 
in viC'w of the faet that' cireumsta.nees and conditions do not appear to be 

. the same in all the provinees, it would not be advisable to have a uniform 
legislation for the whole of India without the consent of the Local Gov-
ernments coneerned. I want, therefore, to make it_ clear that Govern-
ment will not opposQ. this piece of legislation if a provision is inserted 
making its applicatiob to a provinee depend upon a prior notification by 
the Loeal Government eoncerned. (Applause.) . 

Nawab Major Malik Talib Mehdi Xhan (North Punjah : Muham-
madan) : Sir, I rise to make a few remarks in support of the motion put 
forward by my Honourable friend, Mr. Gaya Prasad Singh. It is known 
allover that many inrligenous industries have been ruined. in this country. 
CODling from a village as I do, I am in 11 position to say that it has 
brought on untold misery, and, with the financial depression that is on 
and the prices of agricultural produce at the lowest level. it is absolutely 
neCCS&lry that the poor villllgers should have something to fall back upon 
when they find that agricult.ure is not paying. No doubt, we cannot com-
pete with the mill cloth or the stuff manufactured in facfories, but we 
must see that those who are living in small places and have gQt some time 
to !'pare have some occupation to supplement the scanty earnings they make 
by following their ordinary profession. If we go on comparing the prices 
of the commodities, I must say that the timE' is not fa.r off when everything 
that we are making bas to give way to some foreign article. We have seen 
how the mannfactured ghee supplanted our natural product. And it is 
not unlikely that a time may come when manufactured eggs will take the 
place of natural eggs laid by our hens to ruin another branch of our 
cottage industry. Look at the dyeing industries in our country which 
have bf'en ruined by aniline dyes and it is feared. that flour, cotton and 
other such, things Dlay be replaced by artificial products. Science is 
making such progress that there is a danger of its turning out the poor 
zemindars, to which class I belong, from their ancestral callings. 
It is our duty to help the zamindars t.o stick to the means of subsistenee 
they have got and I would ask my friends on the other side, who are the 
ehampions . of the mills, not to press their objeC'tion. Sir. I will read 
before the Homll a Persian couplet, which runs as follows : 

If Ma" /JZ b{g6'111l¢n llargiz ft.iJ MIa", 
Ki M mati liar clai Kard an aMnii Kard ". 
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[Nawab Major Malik Talib Mehdi Khan.] 
Which means that I do not weep on account of what has been done by 
forcjgners, I weep on account of what has been done to me by my friend. 
So I a~ my friends on the other side to bear with us and see that the 
cottage iudustries are maintained and improved. Owing to the constant 
struggle for life going on in the world, every patriot is required to help 
the poor peasants who are living in small cottages to improve their lot. 

Mr. B. Das (Orissa Division: Non-Muhammadan) : Sir, I am grate-
ful to the Honourable the Leader of the House for participating in the 
drbat'e at an early stage and defining the Government point of view and 
I am very glad he did not support the views advocated by my friends, 
l\fr. ~Jody and Sir Cowasji Jehangir. 

An Honourable Member : The~' did not oppose the Bill. 

Mr. B. Das: But Mr. Mody did oppose. The very fact that the 
Leader of the House ignored the observations of the representatives of the 
ruillowners shows that my friend, Mr. ~Iody, haS been given the cold 
f>houlder by the Government. I am 47 years of age and, I live in the 
villages wllere the names of " Khaddar " and " Khadi " have never been 
used to represent the mill made cloth. I have no connection with the 
millowners eXCtpt that I hobnob with them on the floor of this House. 
Vnder the ill.';piration of the saint of Sabarmati, the name of " Khadi " 
ha<; bec·ome hallowed and it was neYer applied to the mill-made cloth . 
.As my friend, Mr. Gaya Prasad Singh, pointed out that in the last few 
years' owing to high premium of " Khadi ", thc millowners produced mill 
" Khadi " and the dealers sold it as " Khadi". My friend, Sir Cowasji 
J ('hangir, wanted an assurance that nobody should ban the mills to produce 
.. Khadi". My friend, Mr. Gaya Prasad Singh, or we here, or those 
working outside for the spread of " Khaddar " all over India. do not want 
to prohibit the mills from manufacturing such coarse stuff as they like, 
bllt they should not misuse and misapply the name of" Khadi". I come 
fl'om the sea coast of Orissa and there the local produce of the hand loom 
weavers is known by the name of " Khadi". Mahatma Gandhi lived his 
early life in Kathiawar and in Gujerat district and can my friends, the 
miliowners, deny that only during the last few years the name of" Khadi " 
and " Khaddar " have obta,ined such high premium and some dishonest 
m:)1owners,-they are not present here,-have t.ried to exploit popular 
sc]ltirnent in r('gard to "Khadi ". I challenge my friend, Mr. Mody, 
to ,,(lY whether t~n years ago thp mills called any of the stuff produced 
b~' them by the name of " Khadi". He talked of the Merchandise Act. 
}\1fl'l:V of the older Members of this House will say from their own experience 
of the country side that the coarse stuff made bv the mills was never known 
by thp nam!' ~f " Khlldi ", but was known as ,,'latta " or some other name. 
lI.fr. Mody said. that they entered into a certa.in pact about" Khadi " with 
the Congress leaders of Bombay. They entered into that pact to save 
th~ir own necks. Thes/' miHowners entered into a pact with Mahatma 
Gandhi and agreed to finance the propagation of " Khaddar". Probably 
my friend, Mr. Mody, thinks that the Congress movement or the" Khadi " 
movement is dying out. ::\Ir. Mody quoted the Bombay Millownen 
:Assoeiation, the Bengal Chamber of Commerce and the Punjab Chamber 
of Commerce. These Chambers of Commerce consist of 'either solely 
Europeans or both Europeans and Indians. So they do not and cannot 
speak for the rea1 India. What do they know of the condition~ of the 
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maBBeS T With all due respect to the representatives of the llombay 
Chamber of Commerce in this House, I ask them, what do they know of 
the condition of the millioDs in this country Y What does Mr. Mody know 
of the conditions in Kathiawar, Kaira and.Gujerat T . Until he became the 
President of the Millowners Association, we knew him as the Boswell of 
the late Sir Phirozeshah Mehta and we knew him as a lawyer and 
politician. My friend quoted the Bom~ay Chamber of Commerce .and, Sir, 
it was like the devil quoting the scrIpture. The Bombay Mlllo~ners 
Association is peculiarly situated. I do not mind my Bombay frIends 
being liberal and having Europeans as members, but they can never speak 
in the name of the masses. They do not know the condition in which the 
masseI!I live and they are not in touch with the masses. 

[At this stage, Mr. President (The Honourable Sir Shanmukham 
Chetty vacated the Chair which was th'en occupied by Mr. Deputy President 
(Mr. Abdul Matin Chaudhury).] 

He does not know what is happening to the 36 crores of the masses 
of India. What do the teeming millions understand by tht! term 
" Khaddar" and "Khadi" 1 They do understand that it is " hand 
spun and hand woven cloth". It may be that the Government have 
used that name for years in their blue books, but the pUblic do not use 
the word in that sense. So I do request the mill owners not to be anta~o­
nistic to this Bill. I am emboldened to make that appeal after hearing 
my friend, Sir Cowasji .J ehangir, w,ho wants to show his fellow feeling to 
the teeming millions of India. I appeal to him to respect the sentiments-
of the people that " Khaddar " and ., Khadi "should be the terms 
applied only to the hand<;pun aud handwoven cloth. I may assure my 
Honourable friend, Sir Cowasji J ehangir. and other millowuers that we 
have no objection to the mills manufacturing the coarser stuff. Let them 
go on trading as they used to do before 1920 or 1925. They should not 
take advantage of th'e national sentiments and the patriotic fen'our that is 
sweeping the whole natioll. The word" Khaddar " has got a holy charm 
attached to it ; it has come to be identified with the sacred nalUC of 
Mahatma Gandhi and today everything that is pure is associated with it. 
Why should the miltowners take advantage of it in order to make a 
little more money T 

Mr. B. P. Mody : But we have not taken adYantage ; we have given 
it up. 

Mr. B. Da.s : I am grateful to my Honourable friend, Mr. Mody, for 
entering into that pact with the Congress leaders a few years ago. Why 
should my friends come forward now and ask for a provision in this 
Bill that the millowners can stick labels " Mill Khadi "T )ly friends 
know as mneh as we know that the masses in the countrvside are not so 
cu1tur,,~d as the mill owners of Bombay are. When they ask for" Khadi " 
and the dealers supply them mill " Khadi ", the millowners are libetting • 
the retail tradesman to cheat the public. I am grateful to mv friend 
Mr. Gays Prasad Singh., for bringing this Bill. My friend, M~. Rang~ 
Iyer, h1:i reminded the House that Pandit Motilal Nehru of sacred 
memory was also of that opinion. So, I do hope that nobody in this 
House will raise his voice against this measure. I am grateful to the 
Honourable Sir .Joseph Bhorc, because he did not support tte arguments 
advanced by Mr. Mody nor did he a!?ree to the amendment which Sir 
Cowasji .lehan/l'ir sng"g'ested in the Bill. With these few observations, 
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[Mr. B. Das.] 
I wholeheartedly support the motion made by my friend, Mr. Gaya 
Prasad Singh. 

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhummad8l\ 
Rural) : Sir, I am in general agreement with the princip)", of this Hill, 
but it will be my duty, I think, to pla~e some of the difficultitlS that I 
f('d beforl' this House so that they may be OODBidered in the Select Com-
mittee when it meets. Before the advent of the British, handspnn Ilnd 
handwoven cloth of a rough character was known as " Khaddar". India 
also knew how to make fine cloth and the Dacca Malmal is very well 
]mOWJl for its fineness, but that Malmal was never known IlS " Khaddnr ". 
The usc of the word "Khaddar" was confined only to coarse cloth 
woven by hand from hand spun yarn. The definition giHm by thc preseat 
Bill does not confine the word to coarse cloth only, but !t seeks to extend 
its meaning to bring within its purview fine handwoyen cloth from hand-
spun ~·nrll as well as the woollen cloths and silk cloths. I think this is 
an extension of the word" Khaddar " and I am not against it. But the 
difficulty that I feel is about the handwoven cloth from mill yarn. It is 
well known that, even in spitr of the large number of spinning and 
weaving mills, the number of hand-weavers is con'lid~rable and hand 
weaving is goiIlg on to a very great extent. Of conrse, in comparison 
with the number of weavers the number of spinners is very smltIl and the 
snpply of handspun yarn is very limited. All the hand loom weuy('1'S 
"ill not find sufficient work in weaving handspun yarn and, therefore, 
they haw been obliged to take mill yarn and weave cloth from it. The 
cloth that is thus woven is generally rough and it is sold in the bazar 
as " Khaddar " or " Khadi". It will, I think, be difficult to prohibit 
the sale uf such cloth under the name of "Khaddal''' or "Khadi" 
when this Bill becomes law. The hand loom weavers do not stamp the 
name of "Khaddar" on their cloth. They simply pas~ on the rloth 
they weav~ to the merchants and it is the merchants wl!o try ever:.-
mratagem to sell their wares even under false names in order to securl.' 
profit. The Government will have to see ho1V to deal with this difficulty 
and. I hope, that the Bill will be properly eonSidert!d in the Select Com-
mittee and the new meaning sought to be attached to the word" Khaddar " 
will be kept in view. I support the Bill. 

Rao Bahadur B, L. Pe.til (Bombay Southern Division: Non-
Muhammadan Rural) : Sir, I rise to support the Bill under consideration. 
W!lj}e considering the underlying prin,ciple of' this Bill, it appears to me 
that many Honourable Members were under some misunderstmlding. They 
raised the questiop. whether" Khaddar " will be in a position to compete 
with the mills. They alBo raised the question whether hand 100m industry 

, would he a gainer in any way. But we are concerned herp, I)nl~/ with one 
question, namely, how false stamps should be prev'ented and how the 
igrlOrant general puhlic, which is HI search of hand spun and hand woven 
" Khu(lil.ar", should not be cheated? That is the sole objeet of tbi&; 
Bill. 

That is the principle of the Bill ; but, at the same time, this small 
4 P.lI. principle nresupposes that there is in thi~ eountry 

a strong deslire in a large section of thf' public to 
TJlll'cba.se such hand spun and hand woven cloth whether it is mnde of 
cotton or silk or wool. It is that assumption which is neoossary for us to 
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conliider ; and if this House is convinced that there is such a strong desir(: 
among a large section of the public of this country, then certainly the 
principle is in many ways acceptable. Coming to my Honourable friend, 
1\[1'. Mody, I may tell him that" Khaddar " was originally made out of 
hond spun and hand woven thread in this country before the advent of 
the mills. In support of what I say, I may bring to the notice of the 
IIons\! that in my vernacular the name is still being used wjth a lit~ 
,-uri at ion by the agriculturists from tiIl).e immemorial for a certain kind of 
cloth whieh they used in carrying agricultural produce. In my vernacular. 
it is called " gudar " which is just like a big tarpaulin which is used 

.-by merehants and the name is still used in my part of the P-Ountry by the 
Ilgricillturists. Tiherefore, what I contend is that the name originally 
belonged to such hand spun and hand woven cloth and thnt though the 
mills borrowed it for a while, they should give it hack now to the hand 
l(lom industry. 

Now, it is a fact that the whole country has adopted that name and 
it i!l accepted on all hands that the term is UBied in that particular sense. 
It is in the interest of the agriculturista that this protection should be given 
to this particular cloth. The agriculturists who carry on cottage industry 
of spinlling and weaving in their homes are at a disadvantllge, because 
mills- are in a position to pass off mill made cloth as " Kbaddar". AJ!. the 
Honourable the Leader of the House has been kind enough to favour this 
Bill, -I do not propose to make any further remarks. 

Mr. B. O. Sen (Bengal National Chamber of CommerM: Indian 
Cnmmerc(') : Sir, I do not think there is any difficulty in ~elLding this 
Bill to the Select Committee. All the speakers except 1\1r. Mody have 
practically accepted the principle of the Bill. There are some questiolls 
regarding details that can be provided for in the Select Committet'o Thc 
Honourable the Leader of the House has suggested one pa!'ticular way 
of amending the Bill, namely, having regard to the difficulty liS to the 
rueaning of •• Khaddar " in different provinces, he thinks that if p()wer 
is given to the Local Government&io introduce this Act in theil' !"espective 
prm'in('t's, that would serve lris purpose. That is the whole point. Htery-
hody is agreed with the principles underlying the Bill. The principle is 
to prevent fraud and nobody in his senses can say that yon should not do 
that. It is the duty of the ·Legislature to see that fraud is not practised 
&0 fur as it can be prevented. The object of the Bill being to prev~nt 
frand, we have to apply this principle to this particular thing known as 
" Khnonllr". For the first time I have heard today that " Khaddar " 
was known in the Bombay Presidency several decades ago and that even 
in 1896 f:oarse cloths were manufactured by the Bombay cloth mills under 
the namE' of " Khaddar". We came to know of the 'ilame " Khaddar " 
only recently after Mahatma Gandhi preached home spinning and cha."ka. 
W (' in Bengal came to know of ., Khaddar "from the lectures anrl 
IIddresses by Sir P. C. Ray who wanted to popularise the use of 
., J\:hnddsr'" among the pt'ople. We in Bengal mean by ., Khaddar " 
11llnd :~pun and hand woven coarse cloth. After a little while in the' 
bazars ('(~rt.ain cloths, under the name of " Khaddar ", were introduced bv 
tht' Jup811ese, and subsequently our flriends, the millowllers of Bombav or 
Ahme.dabad, I do not know who, introduced. the coarse cloth and Howat 
the presf'nt moment, mill made coarse clot.hs, not always coarse, but so~('­
times "pry goo«t, are sold in Calcutta under t.he 'name of " Khaddar ". 
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We now want ropreventtbat passing of· the' miIL··ma.Qe.clethtnr real 
., Khaddar " as the people know in Bengal, and tbis Bill .i.~ the outcome 
of that attitude. I do not understand why there should be any difficulty 
in referring the Bill to the Select Committee. We do not want to stop 
the Bombay mills from manufacturing coarse cloths or nlannfactnring 
C08Ne threads. We only do not want them to sell their cloth under the 
name of ., Khaddar". All we want is that coarse cloth manufactured 
by mills shoulq be sold under a different name and not that of ., Khaddar " 
and that " Khaddar ' should be used to denote only hand spun and 
baud woven cloth. There is no intention as apprehended by ;\ir. Mody-
that we wan,t to prevent the Bombay miils or any other mills from manu-
facturing coarse doths. Tbere is absolutely no objection to tteir manu-
facturing' coarse cloths; in fact we welcome their manufactmc of coarse 
cloths if they are cheap. What we object to is their selling cloth manu-
factured in mills under the name of" Khaddar". I think the Bill 
should be referred to the Select Committee to make such alterations in it 
as may be necesSary to protect the name of " Khaddar " from being used 
by manufacturers who do not make " Khaddar " in the way it is under-
stond hy the people. 

Mr. Gaya Prasad Singh; Sir, I have not got lUuch to say by way of 
'reply. I am glad to say that my Bill has received a gratifying mea-
sure of snpport in this House. lam also thankful to my Honourable 
friend, the Commerce Member, for the support which he has been able 
to give to this Bill. I wish it had been possible for the Government 
to have fnlly accepted the Bill as it is without any qualificatiollil, sub-
ject to such drafting improvements, as might be suggested by the 
Select Committee. Situated as this House is, I have to accept with a good 
grace whatever concessions Government are in a position to giv'~ us. I am 
!lorry that the only discordant note has been sounded by my Honourable 
friend, the representative of the Bombay Millowners' Association. I may 
assure him that whatever I have said, I had not said in any spirit of }JOs-
tility to the interest which he represents. I must only make onc olJserva-
tion to him, and it is this. Coarse cloth hils been produced in India from 
time immemorial even before the advent of machinery. That sort of cloth 
'Was both hand spun and hand woven. It was known by thl~ mllDl' of 
" Khaddar " and " Khadi," long before the inills came 'into existence ill 
this c01mtry. I want to confine the term " Khaddar " and ,. Khadi " 
to such coarse cloths that are produced by means of hand e'(clllsively, to 
the entire exclusion of mill product. My Bill is designed to protect a C1)t-
tage industry of this country, and I hope that, when pnssrd, it will 
give employment to some of the teeming millions of this country who have 
not ['01 much occupation for certain periods of the veal'. Sir, as the mea-
sure li~<; not eyoked hostile criticism, I need not sp~ak furthe!' ahout it. 

Sir, it has been suggested to me that I should propose the name of Sir 
Cowasji Jehangir to be on the Select Committee, and I have very great 
pleasure in proposing' his name to be added to the list. 

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The question 
is : 

" That the name of Sir Cowasji Jehangir be added to the names of members of the 
Re1~d Committee." 

The motion was adopted. 
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Mr. Deputy President (Mr. Abdul Matin Chadhury) : The question 
~: 

,. That the Bill .to provide for the ,proteetioa of the nalJl88 • Khaddar' and 
• Khadi ' ueed &8 trade dellCriptions of cloth spun and woven by hand in India, be 
refl!t'red to a 8eleclt Committee connrting of the HODourable 1JIle Law Member, the 
1JeIlourable Sir Joeeph Bhore, the Honourable Sir F-rank Noyce, Mr. Abdul )(Min 
ohsodhury, Sir Laneelot Graham, Mr. S. C. Mitra, Sardar Sant Singh, Yr. B. R. Purl, 
Mr. S. C. Sen, Mr. Vidya Sagar Pandya, Mr. Uppi Sa.beb Bahadur, Mr. J. lliull8ll.y 
Scott, Raja Bahadur G. Krishnamachariar, Khan Bahadur Haji Wajihuddin, Sir 
Cowasji Jehangir, and the Mover, and that the number of members whose pr_neeshall 
loe .fIo<_ry to constitute a meeting of the Committee shall be five." 

·fhe motion was adopted. 

THE REMOVAL OF DOUBTS ABOUT THE APPLICATION OF THE 
DOCTRINE OF REPRESENTATION, IN CASE OF AUCCESSION 
TO -STRIDHAN U~"DER THE DAYABHAG BILL. 
Mr. Ama.r lJatbDtttt (Bw'dv-an Division: Non-Muhammadan 

Rural) : Sir, I beg to move: 
., That the Bill to remove doubts about the application of the doctrine of repre-

sentation, in ease of succession to Stridhan under the Dayabhag, be taken into considera-
tion.' , 

Sir, this is a very simple Bill. For the lay -members of this House I 
may point out that the law of succession in the case of Dayabhaga differs 
materially from the law of succession under the Mitakshara, and, under 
the Dnyabhaga law, the succession to stmhan property. follows a differeut 
line to that of succession to other properties inherited from males. In the 
case of the ordinary rules of inheritance uuder the Dayabhaga law. the 
doctrillc of representation prevails and the word ., issue" includes sons 
and male issue down to the fourth generation, i.e., down to th,.' great grand-
son. And the doctrine of representation means that, if a man dies leaving 
two gJ'andsons by a predeceased son and two other sons, t.hen these two 
grandsons by the predeceased son also inherit as representing their father 
and they inherit the shalI'e which the father would have inherited. 'rhat 
is whllt is meant by the law of representation. Now, Sir, with respect to 
the right of representation I may here be permitted to quote from Dr. Jolly 
who observes : 

•• That the legal systems of some of the most highly civilised natiolUl of Euroll'! 
have taken centuries to arrive at the simple and equitable rules devised by the Indian 
lawgivers of old." 

Alld Manu eay8 : 
" To three aneeston must water be giTIm at their obsequies; for three ill the 

funt'lal eake ordained; the fourth in deaeent IS the giver of oblations to them' but 
the filth haa DO eoneern with the gift of tile funeral oake." ' 

[At this stage, Mr. President (the Honourable Sir Sha:uuukham 
Chetty) resumed the Chair.] 

Sir, there is some doubt whether or not this doctrine of repr('!,jeutation 
applies ill the case of succession of stridJum heirs. Sir Gurucia'l Banerji'l'I 
,. Hindu Law of Marriage and Stridhana " says : 

•• The- question whether the son's sons and the daughter'lI BOns inherit striditnnu 
per 8(i'1'e80r per capita hae not been considered by the Bengal lawyers. In 'he 
abspnee of any express provisions to the contrary in their writings the rule la.id down 
in the Mayukha IIBnd the Smriti Chandrika that grandllons by d~ughte18 Ill! well &II 
grlUldllOllII by lionS inherit their grandmother'lI property per 8tWpu, may be taken to 
be 'I.he eorreet l!1Ile ,alIo :for the Bengal School." 

L227LAD 
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Be that as it may, I may point out that this uncertainty, jf any,-T am 

'assured hy my lawyer friends that there is none,-require removal in order 
to clear an ambiguous position. Sir, suppose a female holder of property 
whieh i~ her stridkan dies leaving two sons and some grandsons by a pre-
deceas~d son. I think, like other properties inherited by these sons of the 
father, there ought to be the doctrine of representation by which these 
grandsons ought not to be deprived of the property; firstly, becaUse it is 
the prCl~tice amongst Hindus, 'as I may remind the House, and Indians gen-
erally to purchase property in the name of their wives which may be claim-
ed CIS ~t,.irihan. Now, the sons who are alive may be grown up men and may 
be in service with an ample income and they may not need to inherit the 
stridhaJl. But these grandchildren are most likely to be infants or minors 
and the~' need more help than anybody else. So to deprive these grand-
SOIlS would not be proper. A's the law is not quite clear on thaT' point, I 
want to have those doubts removed. It may be said tha:t in the case of 
stridh(1). there is another objection, namely, that the daughter's sons go 
before Ron's sons in some cases though not in all cases. Evell in tha.t case 
my Bill does not deprive them of their rights of inheritance. For, it is 
Qnly when the son inherits as heir to stridkan, then and then only 1 he son 
by a predeceased son and the great grandson whose father and grand· 
father :lre dead shall be deemed to have the right to inherit, according to 
th(> doctrine of representation, along with the sons. I draw the special 
attent1011 of the ~use to the words" along with the sons". It does not 
over-ride the claim of daughter's sons who may in some cases comc first and 
it is when the sons inherit and the daughter's sons do not come in, that I say 
that the doctrine of representation should be applied. In this case, of 
course, I find that QQvernment have given notice to have the Bill circulated 
for opinion and certainly I will not have any objection to its being circu-
lated. But, in view of the explanation I have given of the case of the grand-
children of a predeceased son, inheriting along with sons who inherit be-
fore daughter's sons, I think Government can still consider whether or not 
they should ask it to be circulated. I shall bow to whatever they may decide 
in this mntter. 

Sir, I move. 
Mr. Presidellt (The Honourable Sir 8hallmukham Chetty) : Motion 

moyed: 
" That the Bill to remove doubts about the application of the doctrine of repre-

sentation, in case of succession to Stridhan under the Dayabhag, be taken into considera· 
tion." 

The Honourable Sir Bepin Beha.ry Ghose (T.Jaw Member) : Sir, I 
move: 

., That the Bill be drculated for the purpose of eliciting opinion thereon by the 
1I;t December, 1933." 

I find it somewhat embarrassing not to oblige my friend, Mr. Dlltt, whom 
I know from his legal infancy and that I must move this amendment. 
There i~ f;ome difficulty about this law. What my Honourable friend has 
said ahout the doctrine of representation applies to succession in the case 
of property left by males ; and it is quite true that sons' SOl1l~, ~r:ll1dSOllS 
and grpat grandsons all inherit the property according to the principle of 
funeral oblations being given by all of them. The difficulty about .dridkan 
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is that such rule does not apply. In case of stridkan, daughters succeed be-
tore sons and in the line of succession, as my friend has pointccl out, after 
the sons com~ the daughter's sons and it is the only instance in the Hindu 
law where the daughter's sons come before the eon's sons. Some distinc-
tion is Irought to be made in the Bill that where the son is alive, he naturally 
excludes the daughter's sons, and with him the other predeceased fion's 
sons should inherit. I need not trouble the House with regard to the tech-
nicalities about succession to stridkan property. There are di~erellces as 
regards the different schools of law and, as that accomplished lawyer, Sir 
Gururlas Banerjea, has said, after certain relations actullUy named, it is 
all jungle as to who will succeed ; but with regard to the question of 
daughter's sons and son's sons, it is clear that the daughter's sons come be-
fore the son's sons. I move my 3lDlendment. 

Mr. President (The IIol1()urabJe Sir Shanmukham Chetty) : Amend-
ment moved: 

" That the Bill be circulated for the purp08e of eliciting opinion thereon by the 
1st December, 1933." 

Mr. Lalchand Nava.lrai (Sind: Non-Muhammadan Rural) : Sir, I 
feel that there is some ground for the doubt entertained by the Honourable 
the Mover of this ~ill as regards succession to stridkan under the Daya-
bhaga law. I do not belong to Calcutta, but, as a lawyer, I know what 
Dayabhaga school dictates and what the Mitakshara says. I find that 
under the law, as it stands at present, succession to stridha.n will go per 
stit·pe.s and not per capita. To be plain. it will go by representatiou and, 
if that is so. then there should be no doubt when there is a grandson and 
also a grandson by a pre-deceased son, as to their suecearion, because the 
property will be divided into two halves, one going to one grandson and 
the other to the other, no matter if the son is predeceased. However, 
whatev!'r doubt there is should be removed. As, however, the law or the 
commentators have not made that point quite clear, it seems to me quite 
right that it has been found necessary by the Mover of this Bill to have the 
law setHed down. What do I find in Mulla's" Law of Inheri~ce " T 
On Stridhan under the Dayabhaga law, what Muna's "Hindu Law" 
(page 159) (7th Edn.), says runs thus : 

" Stridhana heirs in the seeond generation, that is, Bon 'a IIODI', daughters' BODa, 
and daughters' daughters, take per stirpes and not per oalrita." 

Then, there is an illustration which makes it quite plain even to a 
layman: 

"A female Hindu dies leaving two BOna by a daughter A, and three &one by 
anothAr daughter B. Her stridhan will be divided into two parts, of whicll one will 
go to the two BOllS of A, and the other to the three sona of B. To divide it per c.apillJ 
would be to divide it into five equal parts, and to give one share to eaeh of the five 
granclsons. ' , 

The only question remains : supposing, in this case where there were 
two granQsons through a son and two grandsons through a daughter, there 
had been one more grandson also from a predeceased son, what would 
happen' If we take .it that the pri!l~iple ~ that succession wIll go PM' 
.~t1rp('s, the propert.y wIll have to be d1v1ded mto three share~, one going to 
the two grandsons by the son, one to t.he daughter '8 sons, and one to th~ 
son of the predecea.~ed son ..... 

The Honpurable sSir Bepin Bebary Gboae : I am sorry to say that 
Mr. Navalrai is under some misapprehension; it goes per sHrpes quite 
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!true ; lMtt if there is a grandson by a predeceased son and a grandsoJl by 8 
pndeeeased daughter, th.e grandson by the predeceased daughter succeeds 
*-t. 

'Mr. Lalchand Navalrai: Applying the general Hindu law, th&re 
also the principle is the &me. Why should there be any difficulty to «0 
beyond it 1 No law has yet been pointed out about what the Honourable 
the Law l\Jember says; no authority has been yet quoted. However, 88 
the Honourable the Law Member wants to have this point still cleared up, 
I have absolutely no objection to this Bin going for emulation.. 

Some Honourable Members: The question may now be put. 
Mr. Amar !lath Butt: I have nothing to say, Sir; I accept the 

motion for circulation. 
Mr. President (The Honourable Sir Shanmukham CAetty) : The 

question is : 
" That the Bill to remove doubts· about the applicatioo. of the doctrine of repre-

sentation, in case of succession to Stridhan under the Dayabhag, be circulated for the 
pUl'pIMIe of eliciting opinion thereon by the 1st December, 1933." 

The motion was adopted. 

THE AJ.MER-MERWARA JUVENILES SMOKING BIIJL. 

Diwan Bahadur Barbilas Barcia (Ajmer-Merwara : General) : Sir, I 
beg to move: 

" That the Bill to prevent Juveniles from smoking Tobacco be taken into con-
Ilideration. ' , 

My Bill is only restricted to Ajmer-Merwara. It is word for word taken 
from the Central Provinces Juvenile Smoking Act and I understand that 
the sympathetic and respected head of my Local Governml'nt does not 
oppose this Bill. I, therefore, move. 

Mr. President (LI'he Honourable Sir Shanmukham Chetty) : Motion 
moved: 

" That the Bill to prevent Juveniles from smoking Tobacco be taken into con-
sideration. " 

Mr. G. S. Bajpai (Secretary, Department of Education, Health and 
Lands) : Sir, my Honourable friend, the Mover, just said that the Bill 
which he now wants to be taken into oonsideration is based word for word. 
upon the Central Provinces legislation. The House might like to know 
that the experience of the operation of this measure in the Central Pro-
vince.c; is not such as to create much enthusiasm in Government or in 
administrators regarding the success of this measure. At the same time, 
Sir, we do not wish to stand between my friend, who has shown so much 
sympathy for juveniles and the measure which he has brought forward, 
and I would, therefore, like to say that the Government propose to remain 
neutral in this matter. 

Mr. President (The Honourable Sir Shanmukham Chetty) : The 
question is : 

" That the Bill to jJrevent Juveuile! from smoking Tobaeeo be taken into con· 
aiien tiOll. ' , 
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Mr. Amar Nath Dutt (Burdwan DivisH)n: Non-Muhammadan 
Rur.al) : Sir, I should like UJ say ..... 

Mr. President (The Honourable Sir Shanmukham Chetty) : Does 
the Honourable Member wish to speak ? 

Mr. A.ma.r Nath Dutt : Yes, Sir. I do not know what the condi-
tion is in the area from which my friend, the Mover of this Bill, haih, but 
I know it for certain that in my own province small children of laboUl"e1'8 
who are generally below 14 Or 16 do smoke and thereby refresh theillseh'es 
by smoking, Sir, the question is whether such a law L'l necessary at all. 
I am told by a friend of mine who sits behind me that the AYUl'Vedic 
Shastras also approve of smoking. I appeal to my friend, Diwan Bahadur 
Harbilas Sarda, who has great reverence for the Shastras; to respect the 
Shastras ..... 

Mr. G. Morgan (Bengal: European) : Is there not a local Bengal 
Act for the prevention of juvenile smoking' I think I remember it. 

Mr. Amar Nath Dutt : I don't think so. I have been at the bar for 
more than 30 years, and I have not come across even a single case at least 
III my own district under any such Act. 

Mr. G. Morgan : Exactly not operating. 
Mr. Amar Nath Dutt: My point was that my friend, before spon-

soring this Bill, should have made himself sure that these boys, if they are 
pl'l'Yen1t'd from smoking, will not take to something stronger than smoking, 
I mean the bottle. That is more dangerous than smoking. Sir, I am not 
for cigarette smoking. I would prefer the Iwoka and I would like UJ see 
people taking to it in preference to cigars or cigarettes. Hooka is available 
everywhere and it is very much cheaper. Even in Bengal, if I go to my 
Honourable friend, the Law Member's H<lUS'e, I shall get the hooka and 
not cigarettes which unfortunately is replacing the hooka. Formerly, we 
had only hooka and not cigarettes everyhere. But, as I ~d, I am not in 
favour of smoking cigarettes and cigars, but why prevent people from 
smoking hooka, unless this is very necessary. My friend, of course, knows 
the conditions in his own province, I mean the Ajmer-Merwara, and if he 
is sure tlutt these people will not take to bottle, or if they have not already 
taken to it, I will leave it to his moral sense to see whether or not such a 
restriction, as he proposes, should be imposed. My friend talks so much 
Ilbout the freedom in every sphere of human activity. I apveal to him 
to see that bottles are not introduced in place of the hooka, or other kina of 
smoking. If he associates the bottle also with tobacco, I have no objection, 
but my fear is that, if you stop juvenile smoking, they will take UJ some-
thing stronger, which is far more deleterious. With these words. Sir, I 
oppose the Bill. 

Mr. R. S. Sarma (Nominated Non-Official) : Sir, I move that the 
question be n,ow put. 

Mr. t;alcluLnd Navalrai (Sind: Non-Muhammadan Rural) : I should 
like to say a few words on thi~ motiolt, 1 am not a smoker. (An H01wur-
able Memuer : " Question.") I must say that I abhor smoking, tlnd I may 
f1ii'ther S85' that I have not been' contaminated by this vice even though 
I have travelled throughout the world including America where smoking 
Ul' so very preval'ent. Sir, I support this Bill very heartily. I cannot 
understand wh~ there should be any objection tQ making & law te plIOhibit 
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juvenile smoking. I would prefe: that. n0ll:e should smoke, b~t if that is 
not possible, why not accept thIS legIslatIOn ~o ~revent chIldren f.rom 
smokiug' '? Sir, the smell that comes out of smokmg IS reaJIy very horrIble. 
Therefore, I submit that if it is contended that, if smoking is stopped, hoys 
will tal{e to other more harmful things, such as liquor, the plain l"eply to 
all that is this, that it will be our duty 1.0 bring forward a Bill to stop 
people from drinking liquor which is also a vice for children. Sir, I 
support this Bill very strongly. 

Mr. President (The Honourable Sir Shanmukham Chetty) : The 
quest.ion is : 

" That the Bill to prevent Juveniles from smoking Tobacco be taken into con-
sideration. ' , 

The motion was adopted. 
Clauses 2 t.o 5 were added to the Bill. 
Clause 1 was added to t.he Bill. 
The Title and the Preambl'e were added to the Bill. 
Diwan Bahadur Barbilas Sarda: Sir, I move that the Bill be passed. 
The motion was adopted. 

THE UNTOUCHABILITY ABOLITION BILL. 

:8.&0 Bahadur M. C. Rajah (Nominated Non-Official) : Sir, I beg to 
move ..... . 

PanditSatyendra Nath Ben (Presidency Division: Non-Muham-
madan Rural) : Sir, I rise to a point of' order. 

Ra.o Bahadur M. C. Rajah: What is the point of order T I have not 
said anything yet. 

Pandit Satyendra Na.th Sen : 1 rise to a point of order, Sir. 
Mr. President (TIle Honourable Sir Shamnukham Chetty) : What IS 

the point of order ? 
Pandit Satyendra Nath Sen: Sir, I Leg to submit that this Bill for 

the abolition of 1111touchabiht~· anlOl1~ Hit! Hindus is ultra vires of this 
Legislature. I take my sianel on the notificatiolJ of the Government. of 
India under section ...... . 

Mr. S. C. Mitra (Chitta~ong and Rajshahi Divisions: Non-Muham-
madan Rural) : Nothing hall be'.m rr,oveli so far. The point of order is 
premature. 

Mr. Muhammad Azhar Ali (Lucknow and Fyzabaq Divisions: 
Muhammadan Rural) : f::iir, hOlv can the Honourable Member raise a 
point of order at thill stage? 'l'h~ Honourable the Mover has not said 
anything so far. 

Mr. President (Thf' Honourable 811' Shunmukham Chetty): The 
Chair un<lerstllnds that Pallriit SlItyeuora N .. tll Sen wants to' raise a 
point of order that the Bill is v,ltm vi·res of this Legialature ; is that so , 

Pandit Satyendra Bath Sen: Yeo, Sir. 
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Mr. President (,rhe IIonourable Sir Shllnmukham Chetty) : Let the 
Honourable Memher, Mr. ~I. O. Hajuh, move his motion first. 

Rao Bahadur M. C. Rajah: Sir, I beg to move : 
II That the Bill to provide for the abolition of untouchability among the Hindus, 

be )'pferred to a Select Committee consisting of the Honourable the Law Member, the 
Honourable Sir Harry Haig, Diwan Bahadur Harbilas Sarda, Mr. C. S. Ranga Iyer, 
Mr. Gaya Prasad Singh, Mr. T. N. Ramakrishna Reddy, Mr. S. C. Mitra, Mr. B. V. 
JadlUlv, Mr. B. Rajaram Panrlian, .captain Rao llahadur Chaudhri Lal Chand, TIai 
Bahadur Kunwar Raghubir Singh, Rao Bahadur S. R. Pandit, Mr. R. S. Sarma and 
thtl l\Iover, and that the number of members whose presence shall be necessary to 
constitute a meeting of the Committee shall be five." 

Sir, in so doillg, I aplJcal to Honourable Members unanimously to 
co-operate in facilitllling thc progrcss ..... . 

Pandit Satyendra Nath Sen: Sir, I ri&e to a point of order. 
Mr. President ('I'he Honourable Sir Shalltnukham Chetty) : Order, 

order. L{;t the Honourl4blc Memher finiHh. 
Rao Bahadur M. O. Rajah: I appeal tu Honourable Members lPl-

animously to co-olJcra te in facilitating "he pl'ogresM of this belated effort 
to do justicc to the lJepressed Clas8e~. If I ellter iuto an analysis of the 
acts of omission and commission OIl the part of my fellow Hindu.~ that 
have produced the dcgra.dation to which n;y community is condemned 
and brought about the :shame and hUlllilintion of Hinduism itflel{ before 
the world, it will t'ike houn.. I do not want to embitter feelings by 
recapitulating the past when I see that a great and welcome change has 
come over the Hinclll mind as a wI;ok 'rhis Bill is based upon the prin-
ciple that the law of uo civilized country ~au recognise or give its sup-
port and assistan'~e to an allti-l>ocml usage oppos~d to humanity as well 
as national iuterests ...... . 

Pandit Satyendra Nath Sen : What is the procedure followed here, 
Sir' 

Mr. President (The Honourable Sir Sh:lllmukham Chetty) : Order, 
order. The IIoT!ouraLlc l\Ien.iJd· can raise hi:s point of order after the 
Honourable Mr. Rajah has finished. He will not lose his right. 

Rao Bahadur M. C. Rajah: That an inequity is old is no reason for a 
day's further delllY in redress, but for grcater speed in penitence and 
restitution. Such a measure, we Cxpt'cted, woulrl be taken up by Goveru-
ment with alacrity seeing how milch popular support has been whole-
heartedly ginn 'to it. dud how PI1l'!1estiy popular organisations plead 
for its I.'lHwtment. I am inclined to press for a Select Committee, if not 
enactment of th,) measure in thil> SessioJ; itself. it being a non-contro-
versial and belated reco~llitiol1 of Ii well-known principle of Jurisprud-
ence as well as the bare:;t negutiw justice to the oppressed Community 
that I represent. Bllt us some MelUhers desire circulation. I have nu 
objection if the House desires to do so. J hop<' the Bill wi!} in time 
receive support from all, and set l'i~ht an ill tolerable wrong in the ad-
.ninistration of the laws of our country. ' 

Sir, the cause of the Depl'es...m Classes combines in it the best of 
religion, the best of hum:Jl1ity and the bef'-t of nationalism. It is a cause 
worthy of the best energies and the most Rtrenuous efforts of a large 
numl:ler of Indians WI10 believe" life is a mission and duty its hight'st 
la,w ", and the best fulfilment of that duty lies in the seryice of ulJliftlUg of 'those wh~ human tyranny and prejudice have practically put o"ut 
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of the pale of humanity. No sin is greater than that of a~te~pting to 
k&~p human beings in a state of perpetual bondage. It .lr..! mfamous 
beyond measure and galling to the very soul of men, to dehb.eratcly and 
persistently keep a section of the J>t;oJ?le--God 's ~wn chl.l~ren-and 
l!8moving them by brute force or by rehglOuR and sOCIal duplICIty to thi: 
level of beasts. 

The vision of the future from the heights of legislation discloses 
the Hindu Race so rich in culture and philosophy, united and insepara-
able for all time with no more dividing walls between the two great 
sections of caste and no-cast.e. 

hndit Satyendra Nath Sen : Sir, I beg to submit that this Bill is 
ultra vires of this Legislature. As I said, I take my stand on the notifica-
tion of the Government of India published in 1857 during the regime of 
Lord Canning and on the Queen's Proclamation of 1858. I would only 
read out 000 sentence from each of these in order to remind Honourable 
Members of the contents of t.hose documents. The Notification says: 

" He emphatically proclaims that the Government of India entertains no desire 
to iuterfere with their religion or caste ...... " 

And the Queen's Proclamation says: 
" We do strictly charge and enjoin all those who may be in authority uuder Us 

that they abstain from- all interference with religious beliefs and' worship of Our 
Subjects on pain of Our highest displeasure." 

This Bill. which is intended for the abolition of untouchability wl¥ich 
is sanctioned by the Shast.ras as well as by customs, does interfere with our 
religion and caste. It does not require any eloquence to prove that it does 
interfere with our religion. I would draw the attention of Honourable 
:Members to the implication and effect ..... 

An Honourable Member : Is he making a speech f 
Mr. President (The Honourable Sir Shanmukham Chetty) : The 

powers of this Legislature are defined in the Government of India Act and 
not in the Queen's Proclamation, and if Honourable Members want to draw 
the attention of the Chair to the fact that, a certain Bill is ultra vires of 
t.he Indian Legislature, they must draw at.tention to the relevant portion 
of the Government of India Act in the first illBtance. The Chair would, 
therefore, ask the Honourable M'ember first to draw its attention to the 
section of the Government of India Act on which he relies. 

Pa.ndit Satyendl-a Nath Sen : Apart from this Notification a~d 
Proclamation, I rely on the Government of India Act,-last paragraph of 
sub-clause (2) of section 65, which runs as follows: 

" The Indian Legislature has not power to make allY law affecting the authority 
of Parliament, or any part of the unwritten laws or constitution of the United JGngdotp, 
of Great Britain and Ireland whereon may depend in any degree the allegiance of any 
person to the Crown of the United Kingdom .....• " 

It is a well known fact that orthodox Hindus owe tlreir anegiRDce 
8U.bstantially on the ground that their religion and caste would l>e pro-
teetoo by the Crown. That is my ground. 

1Ir. President (The Honourable Sir Shanmukham Chetty) : The 
relevant portion of see-tion 65 to which the IJonourable gentl~l1lan Iiaa 



drawn the attention of the Chair does not apply in this present case, 
because the section clearly says that this Legislature has not power--
«, to make any law affecting the authority of Parliament, or any part of the unwritten 
laws or constitution of the United Kingdom of Great Britain and Ireland whereon ~y 
depend in any degree the allegiance of any person to the CroWD. of the Umted 
Kingdom ". . 

If the Honourable gentleman wants to take shelter und'er the .pro~­
sion relating to allegiance to the Crown he must point out that thIS BIll 
contravenes some law or constitution of the United Kingdom of Great 
Britain and Ireland on which 'depends the allegiance to the Crown. The 
Queen'8 Proclamation is not a part of the written or unwritten law. of 
Great Britain and Ireland and, therefore, it is not covered by the sectIOn 
to which the Honourabte Member has drawn the attention of the Chair. 
'fherefore, the Chair holds that this Bill is quite intra vires of this 
Legislature. 

Motion moved : 
" That the Bill to provide for the abolition of untouchability among the Hinriur;, 

be referred to a Select Committee consisting of the Honourable the Law Member, the 
Honourable Sir Harry Haig, Diwan Bahadur Harbilas Sarda, Mr. C. S. Ranga Iyer, 
Mr. Gaya Prasad Singh, Mr. T. N. Ramakrishllll Reddy, Mr. S. C. Mitra, l{r. B. V. 
Jadhav. Mr. B. Rajaram Pandian, Captain Rao Bahadur Chaudhri Lal Chand, Rai 
Bahadur Kunwar Raghubir Singh, Rao Bahadur S. R. Pandit, Mr. R. S. Sarma and 
the Mover, and that the number of members whose presence shall be necessary to 
constitute a meeting of the Committee shall be five." 

The Chair is not sure whether tt would be possible for the House 10 
finish consideration of this motion today. 

Mr. R. S. Sarma (Nominated Non-Official) : Mr. President, I move: 
«, That the Bill be circulated for the purpose of elieiting opinion thereon by the 

end of June, 1934." 

I do not think the House expects a speech in support of this amend-
ment of mine at the fag end of the day. I understand, the Honournblc the 
Mover is willing to accept this motion for circulation,' and I think that 
30th June, 1934, is suitable for all parties concerned in this matter. 

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved : 

" That the Bill be circulated for the purpose of eliciting opinion thereon by the 
~nd of JUDe, 1934." 

Pandit Satyencira Hath Sen :. Sir, I gave notice of a motion for 
circulation. but I am goiJl~ to oppose the main motion. Am I entitled to 
this? 

Mr. President (The Honourable Sir Shallmukham Chetty) : Is not 
the Honourable Member moving his own amendment T 

Pandit Satyendra. Hath Ben : I am not prepared to move my amend-
ment. I am opposing the Bill. Honourable Members will remember that 
I moved a motion for circulation of the previous BiIl,namely, t.he Temple 
Entry Bill. There my languRge was that the Bill be circulated amonglo-t 
the temple going Hindus only, but it was objected to by the Honourable 
the Home Member on the ground of practical difficulties. I, therefore, 
pve notice of a motion that this Bill be cil'culated amongst Hindus only. 
I now unders!-and that the motion will not be accepted, because my 
Honourable fnend, Mr .. Sarma, has preceded me and in all probability bia, 
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motion will he accepted. I, therefore. feel inclined to oppose ~he .motion 
and that for two reasons at least, because the Government are InclIned to 
go back upon the assurance which they have r~peaW.ly given us and 
because this Bill is much more wide than the preVIOUS BIll and, therefore, 
much more obnoxious. At the very outset I may inform Honourahle 
Memlrers that the Bill is misconceived. In the Preamble it is stated 
" Whereas it is increasingly felt by the Hindu community". I say that 
the reformers who are the sporuiors of these Bills are no representatives 
of the Hindu community. They form not more than five per cent. of the 
entire Hindu community. It is only some of the English educated people 
who can spollilOr Bills like this and, as this Bill is wider, it will include 
the Temple Entry Bill also. Not only that, it will create other difficulties . 

. For example, when a caste Hindu is making his worship or eating his 
meals, an untouchable may touch him and there is no remedy agajnst him 
to be obtained by the caste Hindu, because clause 2 states : 

"Notwithstanding anything contained in any existing enactment, regulation or 
order and notwithBtanding any cust.om or usage or interpretation of law, no penalty, 
disadvantage or disability shall be imposed upon, or any discrimination made OJ 
recognised against any subject of the State on the ground that such person belongs to 
an untouchable caste or class among Hindus and no civil or criminal Court shall 
recognise any custom of untouchability or base its adjudication on such a IlUStom." 

W'e have a remedy against caste Shudras, but we have no remedy 
against an untouchable. Why this preferential treatment? This will 
give rise to anomalies. When I am worshipping, if I am disturbed by Il 
caste Shudra or an outcasted Hindu, I have a remedy against him, but not 
against an untouchable. I can sue the caste Shudra or the outcHsted 
Hindu in a law Court, but not an untouchable. Why this differential 
treatment? It is for this reason that I propose to oppose this Bill. But 
as I am. sure that the motion for circulation will be passed, I will request 
the Honourable th'e Home Member to see that the Bill is not circulated in 
the ordinary manner, but is circulated" specially among the recognised. 
religious institutions and associations of the community whose religion is 
sought to be affected by these Bills". I take this language from the reply 
given by His Excellency the Viceroy to the deputation, that waitecl upon 
him, of the All-India Varnashrama Sangha, and there were other assnr-
ances also. I may refer to the Government communique from which I 
quoted and which the Honourable the Homf' :Member also quote(l on th" 
last occasion. It is not at all an unreasonable request, because Mr. Gandhi 
is also of the same opinion. In reply to a communication addre!>scd to 
him, Mr. Gandhi Sf'nt the following letter : 

"I am quit.e ('.onvinced, however, that the interferenee from non-Hindu~ cannot 
be tolerat~ in a matter which is purely a religious issue and which is one essentially 
for the Hmdus to settle among themselves." 

Sir, this is another Bill to which His ExcelIency the Viceroy has 
accorded his sanct.ion. I beg most respectfully to submit that We expected 
from His Excellency otherwise. because in reply to a deputation of the-
Marwari Association, His Excellency ..... 

Mr. President (The Honourable Sir Shanmukham Chetty) : Order, 
order. The Honourable Member cannot eriticise the actiollof. His 
Excellency here. 

Pandit SatyeJidra Bath Sen: Sir, the Bill is before us. Am I not; 
entitled to express my views regarding the ~anction? I am not criticisins. . 
his conduct. 
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Mr. President (The Honourable Sir Shanmukham Chetty): The 
Honourable Member cannot criticise the action of the Viceroy on the fioor 
of this House. 

Pandit S&tyendra Nath Sen : This Bill, like similar other Bills, ~s 
overdue in this Legislature, overdue not in the sem;e that they arc at all 
proper, but that they are inevitable. Let me 'explain my point further. 
There is a sct of English politicians who, since some years past, have been 
trying to kill the Brahmin.ical cultU!~ which. has ~aintained a p.e<;l~liar 
sort of independence in spIte of polItIcal subJugatIon. These polItIcIans 
cannot endure· this sort of independence on the part of Indian;;:. The 
'reformers are so many tools in their hands in achieving their end. These 
reformers, owing to thcir vicious culture, play: into t~ei~ hands for two 
reasons. By their culture they are always inclIned to ImItate the westcrn 
ideals in words, thoughts and deeds, and secondly, being unable to make 
any headway in the matter of political reforms, they want to exhaust their 
energy in some other direction and, finding an easy outlet in religious 
matters, they want to fall upon the innocent Hindus in conformity with 
the principle contained in the Bengali adage that one who cannot make an 
impression outside comes home and beats his own wife. 

Sir, as I have said, these reformers are not the reJlresentatives of the 
6 Hindns and they have no claim t.o !>pcak in 

P.M. the name of the Hindu community. It is argued 
that we should accept this Bill on the ground of common semle. I said on 
1\, previol1!4 occasion that common sense is a thing which is <is unstable as 
unsafe and I gave an illustration then. One other illustration comes to 
roy mind on the present occasion. Mr. Gandhi says that image worship is 
not a sin, rather it is necessary. But another leader, who hail" from Bengal, 
Dr. Hohindra Nath Tagore, has clearly declared that image vorship is a 
sill. Now, whom to follow in this crisis T 

Mr. D. K. La.hiri Chaudhury (Bengal: Landholders): Do you 
worship an image ? 

Pandit Satyendra Nath Sen: I do, although not in the sense in 
which they taKe it. 

Sir AbduIl&-a1-ltI8.miin Suhrawardy (Burdwan and Presidency Divi-
sions : Muhammadan Rural) : But Robindra Nath Tagore is a Brahmo. 

Pandit Satyendra Nath Sen: But they are our leaders.· Even 
n-Ir. Gandhi i" not a Hindu in th'e literal sense of the term. Then, it is 
said that we should accept the principle of this Bill on the groulld of 
humanity. Is there any prescribed standard of humanity? Is there any 
border line of humanity which says that we should come up thus far and 
llO further T There would be other pC'ople who would. on the same around 
of humanity, insist on going further. They would insist on inter~dining 
and inter-marriage as well as som'e of them have been actually doiug. I 
want to show that these things are unstable and unsafe. All t.his fuss has 
been created by these reformers. This Bill is not ewn supportt'tl by the 
generality of the untouchables. . ' 

Mr. N. M. Joshi (Nominated Non-Official): Who told you that' 
Pandit Satyendra Nath Sen : I can cite installces to that effect. 

On the 11l.St. H~rijan D~:, the local leaders of C'llttack want.ed to drag the 
untouchables .-Dto Kall s temple, but they rt'fused to· Ii!lten to them. I 
will cite one other' instance which was reported in ,the' A_tUM Bazar 
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Pa.trika which is an organ of the reformers.. At Contai, which is & sub-
division of the Midnapore district, when the reformers asked the 
untouchables to transgress their usual rights, they were beaten by them 
with uroom-sticks. That is not my own invention ; it was reported in 
the Ananda Bazar Patrika which is a paper in support of these reformers. 
So, I beg to submit that in cases where common sense diffrrs and where 
there is a difference of views, Shastras should be our only guide. If 
you do not abide by this dictum, you are quite at liberty to preach 
another religion as was done by the late Raja Ram Mohan Roy or the 
late Swami Dayanand. You cannot be allowed to take your seat on 
the broad breast of religion and society and commit outrage on them. 
Sir, that being so, I should ask the Hilldus to abide by the Shastras only. 
Naw, what do these Shastras tell us f Honourable Members will 
remember the history of the origin of these untouchables which I gave 
them on the last occasion. In one short sentence I will remind them 
again of -it. 

Honourable Members: 'Ve remember all your speeches. 
. Pandit Satyendra Bath Sen: Sir, these untouchables Owe their 

origin to serious violations of marital laws. Manu says that we should 
have no intimate deaJings with these people. Samvartta a\1(1 Atri are 
alio of the same opinion. This i" what they say : 

"Chindila.m patitam sprishtwa shavam Antyajam eva oha 
Udakyam sutiki.m narim 83vi.si.h snanam aoharet."--Samvartta. 

-If one touches a Chandala or a fallen man or a dead body or any 
other Antyaja or a. woman, who is in menstruation, or a woman who 
has only recently delivered, he should take a bath. 

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan 
Rural) : '!'IIay I ask the learned Pandit whether he follows that Shloka Y 

Pandit S&tyendra Bath Sen : I do, and many other people do' the 
same. It may be a news to my Honourable friend, because he knows 
nothing about the Hindu society, but this is a fact. 

Mr. R. S. Sarma. : May I ask a direction from you, Sir? In view 
of the lateness of the hour, will you be pleased to direct that Pandit 
Sen's speec.h be taken as read and incorporated in the debates of the 
Assembly! 

Pandit Satyendra Bath Sen: How? I beg to submit, Sir, that 
this is the only place where we .can give full expression t{l our views, 
otherwise. outside this House we are I'Vell physically obstructed by the 
non-violl'nt followers of Mr. Gandhi. I am sorry thl' Honourabll' the 
La'W Member is not in his seat. He will bear m~ out when I say this, 
because he himself had some ugly experience at the hands of these S()-

called harbingers of democracy. That incident happened in Calcutta 
sometime ago. Atri says : 

"Charmako rajako vainyo dhivaro natakaatathi 
Etan' sprishtva dwijo mob&t i.ohamet prayatopi sa.n. 
Etaih sprishto dwijo nityam ekariitram ghritam pibet." 

Then, again : 
"Yastu chohhi.yiim Bhwapikaeya brihlDUl88twadhigaohohhati. 
Sr. .. IDiDan ~. ~ .--,. villmddbati." 



_" If a Brahmin comes across even the ~w of· a (J~, he ~6llld 
perfOl'lll • illatlhand cir1ak Glee t.r plU'dieatioJl." 

Ilanu says: 
" N a latA Mllft(lyam anwtclt.cAlad ptJnI81to dharmaflf. ciciaIoa. 

-A religious man should have no dealings with theBe uatoaehabJee. 
It is argu.ed by some of the reformers that these texts do not occur 

in the Vedas, bu.t that they occur only in the Smritis. We resent 
this sort of argument. It only betrays their ignorance. It is not only 
the Vedas that are alltBorities on our Dharma, but the Smritis also are 
au.thGrities. The ieJct is : 

" Vedah eIIIriIIih IMiehINh ....,. ella priyam itma.nah 
etat ohaturvidham prihuh albhid dh&l'IllallY& Ja,kebanam." 

The Vedas, the Smritis and good conduct and one's own complacence 
in matters of ehoice,-these are the a.uthorities on pharma. So the 
8mriti also is an authority on Dharma. However, to satisfy these 
captious critics, I will cite some textB from the Vedas which go to 
support that untouchability is recognised in the Vedas also. Honour-
able Members will remember the text I quoted the ot.her day from the 
Chhandogya Upanishad which mentions the untouchables along with 
some of the lowest forms of creation as having their birth determined 
by their acts in theIr previous births. 

An Honourable Member : Are Upanishads Vedas 1 
Pandit Satyendra Nath Sen : The Upanishads are the essence of 

Vedas, they are Vedas par excellence. The Brihadaranyakopanishad 
also says: 

.. Na janam iyit, nintam iyit." 

A caste Hindu should not go to an untouchable or visit his habita-
tion. The Suklal Yajur Veda, Chapter 30, makes mention of the four 
castes as well as some of the untouchable castes. n~Dlely: Dhe\"ara, 
KaiYartta, Kirata, Nishada, and so forth. 

It is not that these were later imaginations of the Smritikaras, but 
they do occur i'n the Vedas also. As a dissentient voice has been raised 
as to whether the Upanishads are the Vedas, I am prepared to cite some 
tats in order to satisfy these doubting friends. The Shukla Yajur Veda 
Samhita says : 

"Bhundhadhwam devayajylyai yad Tab aehuddhlh parijaglmah." 

This is addressed to the sacrificial implements made of wood. They 
are told, " get yourselves purified by this sprinkling as you were made 
by unholy persons "-evidently referring to the carpenters, and 80 
forth. Sir, I may inform my Honourable friends that it will be news 
to some of them and I invite the special attention of my Honourable 
friend, Diwan Bahadur Sarda, that in commenting on these passages 
from the Shukla Yajur Veda even the late Swami Dayanand Saraswati 
gives It reason for this view. He says that the company of the untouch-
ables is to be ,avoided. because thei'r touch or th~ir breath may pollute 
others. This is what he says in the Bhashya of the text. Sir, we have 
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fallen on evil times. We, Hindus, do not believe in theShastraa ,and 
the Arya Samajists also do not' believe in the sayings of their Guru, 
Swami Dayanand Saraswati. Everybody is anxious to be guided by his 
own common sense. 

An Honourable Member : .What a calamity ! 
P&ndit Satyendra Hath Sen : It is certainly a calamity. It should 

~ remembered that ceremonial cleanliness is primarily a matter to be 
dIscussed in the Smriti 'Works and not in the Vedas. Mr. Gandhi was 
very right when he said on the 4th November that " Sanatan Dharma 
is the vital faith based upon the Vedas and writings that followed 
them ". By the expression" writings that followed them ", .1\11'. Gandhi 
evidently meant Smritis. Just two months later, on the 4th January, 
he shifted his position. He gave a different definition of Sanatan 
Dharma. He says that" Sanatan Dharma is good conduct which people 
can reach ". :Every intelligent person can see that this definition makes a 
lot of difference. If this definition is to be accepted, I do not see any 
difference between Sanatan Dharma and any other Dharma. Every 
Dharma will accept the principle that Dharma is good conduct which 
people can reach. So if we are to accept this definition given by 
Mr. Gandhi later on, I say that all distinction between Sanatan Dharma 
and all other Dharmas ceases to exist 

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban) : 
::'Ilay I appeal to the Honourable Member that, after a long day. he 
should allow us to take advantage of the open air on this beautiful day. 

Pandit Satyendra Hath Sen : I am sorry I cannot oblige my 
Honourable friend. This is a vital thing. If the Honourable Member 
wishes to leave the House, he can do so with the leave of the Honourable 
the President. 

Mr. A. Hoon (Allahabad and Jhansi Diyisions : Non-Muhammadan 
Rural) . I wish tf) refer to one thing as mentioned by my Honourable 
friend in his address which has set me shivering this afternoon. The 
Honourable Member has said that if the shadow· of an untouchable falls 
upon a Hindu, he should take a bath immediately. Ever since he said 
that, I have been shivering, because I am wondering whether it should be 
n cold bath or a hot bath. 

Pa.ndit Satyendra Hath Sen : Cold bath for us, and hot bath for 
,'eformers, 

Mr. B. V. Jadh&v : May I know from the Hononrable Member 
whptlH'r. ilS he daily comes n~ar my Honourable friend, Mr, Rajah. he ever 
takes a bath T 

Pandit Satyendra Hath Sen : There are substitutes for baths also. 
An Honourable Member: What are those substitutes Y 

Pa!'dit SatYf'ntira Nath Sen : You complain that you are tired 
dnd yon wllnt to go home and. yet, you want further elucidation upon this 
point, ' 

Mr. President (The Honourable Sir Shanmnkham Chetty) : How 
lon~ d·)!'!'; the Honourahle 'Member propose to take' A'S this is the last 



THE UNTOUCHABILiTY ABOLITION BILL. 

day for non-official Bills, the Chair would certainly have no objection to 
sit a little late, if it is the general desire of the House to finish the business 
now before the House. How long will the Honourable Member take to 
finish his speech 1 

Several Bonoura.ble Members: No, we cannot sit. 
Pandit Satyendra Hath Sen : I will take three-quarters of an hour 

more. 
Mr. D. K. Lahiri Chaudhury : I want to speak on this motion. 

There are several other Members who also want to speak. 
Mr. S. O. Sen (Bengal National Chamber of Commerce: Indian 

Commerce) : There is a meeting of the Select Committee called for for 
this evening. 

Mr. President (The Honourable Sir Shanmukham Chetty) : Our 
.. usual practice is to adjourn at a quarter to five every day. The Chair 

understands that some important Select Committees have been summoned 
for this evening, and, on an important Bill of this nature which certain 
sections of the House consider to be very vital to them, the Chair cannot 
close the discussion without giving an opportunity to every section of 
thoul!ht to express itself. (Hear, hear.) If the Honourahl!' ~Iember, 
Pandit Sen, is going to take three-quarters of an hour more and if there 
are also other Honourable Members to speak OIl the motion, it would not 
be reasonable to expect the House to sit much longer. Therefore, we 
ought to adjourn the House just now. 

The Assembly then adjourned till Elt'ven of the clock on Wednesday, 
the 6th September, 1933. 
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